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2.' Mise Petition 

Contempt Petition No. 

Revieir~ Appl_ic3tion No._~ 

Applicant 	 Uni ~n of In dia 	Ctc S 
Y'  

Advocate fo -1-  tile AQP 3.ic:?n+, ( ,5 ) 
Ni ,  

............ 

........................ 

	

-t! 	:nnt (S ,it-6 f or 

Ibull jai. t e 
Not.os' Of tho"P.P 

t!  Ol 	3.7.2007 	The Applicants are working as 

Divisional Accountants on deputation 'basis 

~4 	... . ..... 	 under the administrative control of A.G. 

Da ilr-d ..... 	. ........ 

	

.. .. 	

(A&E), Meghalaya etc. and they are posted in 

different divisions at Tawang of the Works 

Department, Govt. of Arunachal Pradesh. The 

-- A.G. (A&E), Meghalaya, A.P. etc. was 

requested to transfer the cadre of Divisional 

Accountant to the State of Arunachal Pradesh. 

Their deputation period was ex 'tended as per 

orders of this Tribunal. The C ommissioner of 

Finance, Govt. of A.P. requested the 

Respondent No.2 to allow the serving 

Divisional Accountants on deputation basis to 
Y 

continue. On 28.3.2005, 31 Divisional 

Accountants were granted extension of 

	

deputation 	period including the present 

Contd.. 



k7-ko 07, 

Contd 
3.7.2007 

Applicants. On, 15.7.2005 Respondent No.,2, 

..was requested to 
- 
recbnsider its decision on 

repatriation ' of the deputationists. A scheme 

	

Pir-  /o—i- 	was submitted before the Respondent N 
I 
 o.2 by 

1 'ie- - Govt.- -of A.P. 	or 

	

f - J_ 	 taking over the 

administrative control of Accounts, set. up from 

the Res ' 	Respondent No.2 pondent N6.2. 

..informed that C&AG has framed a, draft 
C 	

scheme regarding proposed transfer of D.A.s 

and the same was forwarded to the St4j &f 

d A.P. for its conimen'L--- .,. While so, the 

61 ~ 	 order dated . 5.4.2007 ha!,. been 'Passed 
9- 	 directing recovery of the alleged. eexce.ss 

salary to ihe" Appkcants due to alleged 

overstay on deputation which is challenged in 

this O.A. 

Heard Mr.M,Chandajearned counsel for 

the Applicants. He submitted that as p 

orders of this Tribunal which was upheN b~ 

the Hon'ble High Court the deputation period 

of the Applicants was extended and the 

Respondents are now attempting to recover 

the alleged excess payment made during *  that Mvo 7-6 1),7 
period'also. Mr.G.Baishya, learned Sr.C.G.S.C. 

accepts notice on behalf of. Respondent Nos. 1 

& 2. 

Issue notice to the Respondents. The 

Applicants are directed to take steps for 

\14)  Respondent Nos.. 5 to 8 and pay the process. 

Post the case on 6.8.2007. However, I direct 

the Respondents to maintain status quo in so 

far as the Applicants are concerned till the 

next date. 
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Reply not filed. Further time sought. 

Four weeks time is granted. 

Post the case on 24.9.2007. Interim 

order will continue till such time. 

Vice-Chaiirman 

~ents ~have_beenl 

plybas been filed  by the R:spond=_I~ - 

a I  arned 

24.9.07 

cw&*d 	Ifiia 	vernment  are 

no 	_ -Ekaish 
t  LL  bL  

r= 

Axunacbat 

R )n 
th9d 	n IM  g unsel ;a~pea WS  f  TO= 	 or the Or- 

Govennnent prays fbr-10ci  to filez!g5tten, stats 

Prayer is allow6d. 	Vice-. Chairnm 

IVO*; cv_ 	Call this rn~itter,  n 15.1 1. .07, awaiting rep];  

ff 	7.) 	the Respondents. 	- : 	
I 

Send copie of the order to the Respondents ~ 
free copies this order be supphed to the cor 

appearin r both the partie'. 
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J,~O ,  W,  vb r6i Lap,(, 
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01.10.07 	Despite several adjournments haw 'been 
0 

granted no reply has been filed by 	esoq~dents- 

Mr.M.Chanda leamed.'.counsel appeanng --fdr, the 

applicant and Mr. 	Baishya, learned Sr. S ~ding 

Co~nsel appearing for the Central! Government are 

present. Mr.L.Tenzin,' -Courisel appeann or the _ 	~J  f . 

Arunachal Prad ~sii\is ~not pr~sent Mr.G.Baishya, 

learned Standing Counsel appearing for the Central 

Government prays for time to file written statement-

Pmyer is allowed. 

Callithis matter on. i5.11.07, awaiting rep ~y. from 

- the -Respondents. 

e ~esponderits and - ' Send: copies of th6 order to;P, 

rr 

appearing for both t116 parties.. 
r 

("u"s"Pon) 	(Mangranjan Mahant3r) 
,,_,,,,Member(A) 	Vi~e-,Chairman 

Lin 

T,641 .0 

-~re 
i 

I 

/VC)  

N 

to ,~6 VIA C, 

/bb/ 

Interim order shall continue to 

remain in force till the next date. 

(Khushiram) 	(M.R.Mohanty) 
Member (A) 	Vice-Chairman 

L 

. J -.2007 	Mr.G.B~ishya, learned Sr. Stan'~Iing' 

counsel undertakes to file 'apoearance 

memo in this case for the Respppdent 

Govt. of India. On his prayer, matter is, 

adjourned to 14.12.2007 for filing of reply. 

Mr.L.Ten;zin, learned Govt. Advocate for 

the State of Arunachal Pradesh also 

undertakes to file written statement by that 

clate.. 

Call this matter on 14.12.2007 

awaiting written statement from the 

Respondents. 
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O.A. No. 182/07 

14.12.2007 	In this case., w6t,ten statement has 

already been filed. 

Subject to question of laws to be -

examiined at the final hearing, this case is 

a 	'ted. Learned counsel for the dmil 

Respondents took notice of the admission 

of the case on behalf of all the 

Respondents. 

this matter for hearing on 

06.02.2008. Rejoinder, if any, be filed by 

25.01.2008. 

Inte(im order shall remain in force fill 

disposal of the case. 

(GN6 G~~a iy) 	(M.R.Mohanty) 
Member (A) 	Vice-Chairman 

/bb/ 

7-1  0 -1.02.2008 
P&/" 	

J(7~0 JkA,~ nl 2~ 
GaLl this matter on 19.3.2008 

01 vo e-0-1i, 4 J'$11  Jo-OA 

u~shzam 

06~ 	
92- S 	Member (A) 
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(M.R.Mohanty) 
Vice-Ch,girman 

O'v\ 
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O-A-1VO, lk;zlO 

19.03.2008 	Heard. Mr—M. Chand,,%~ 	-ied 

	

Counsel appearing for the AP 	ts; 

Mr G. Baishya, learne& Sr. Standing . , 

Counsel appearing for the Union of 

India and Mr 1. Tenzin, learned 
Government Advocate, Arunachal 

Prad6sh,'in part. 

i I 	

I 	
~ 	- t - 
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/q/ 
+v 	'/7 '041  

+M 	&,d 

Call this matter on 02.04.2008, 

when the Accountant General (A&E), 
Arunachal Pradbsh, Meghalaya, 

Mizoram etc. at Shillong, should 

appear in person,, alongwith his 

officers ) to assist the Court for 
effective adjudication of the matter. 

He should come V'A'th all details 

relating to the genesis 'and 

­Con tinvance -of--t-he­posts-of­Divisio 4 I 

Accountants in various Engineering-

Divisions of State Golverfiments. He 

should also come with up-to-date 

instructions in the matter relating to 

finalisation of the Scheme forhanding, 

over-the- posts/staff,  'of Divisional 

Accoun tan ts to th e State Go~ein' men t/ 

'Arunachal Pradesh. 

Mr G. , Baishyp and -  Mr. M.U. 
Ahmed should ensuee the personal - 
a pearance of the Accountant p 
General (A&~E), .Arunachal Pradesh, 
Meghalaya, Mizoram etc. at Shillong 

on the date fixed/02.04.2009. 

Call this matter on 02.04.2008 

for further hearing. 

I'S 

6q 'OS 

nkm 

Send copies of this order to the 

Respondents and free copies of this 

order be handed over to the learned 

Counsel for the parties. 
11-4 

Y) 
Member (A) 	Vice-C.hairman 



0 
O.A. No. ] 82/07 

02.04.2008 	Heard Mr.M.Chanda, learned counsel 

appearing Jor the Applicants; Mr.G.Baishya, 

learned Sr. Standing Counsel appearing for the 

Union of India and Mr.L.Tenzin, learned Govt. 

Advocate for the Arunachal Pradesh. 
- 

Hearing concluded. 	Judgment is 

reserved. 

(Khu hiram) 
Member (A) 	Vice-Chairman 

/bb/ 

71' 

k,-S —NA 

I 1.04.2DOB 	Judgment pronounced in open Court, 

recorded in separate sheets. 

The O.A. is disposed of in terms of the 

order. 

	

/(Kh~usiram) 	(M.R.Mo an 01C ty) 

	

Member (A) 	Vice-Chairman 
/bb/ 
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Date of Order* This, the 	20.08 

HON'BLE MR-MANORNAJAN-MOHANTY, VICE-CHAMMAN 
HOMBLE MR. KHUSI-DTZAM ,  ADMINISTRATWE MIME 

-O.A. 112/2007 
4 

a 1. 	Shri Pradip Kkuinar P ul 
S/o Late Paresh Chandra Paul 
Divisional Aomuntant 
O/o The Executive Engineer 
Resource Division 
Pancharnuk- h. 11 .0: Agartala 

, est Tripur-11 -7199 00:3. 
Applicant in O.A. 112/2007 

By Advocates Mr.M.Chanda, I\lr.S.Nath & Mrs.U.Dutta 

Vs. 

oi s ra 

0 
)g~ 

a 

t1nion of India 
Through the Comptroller & Auditor General of India 

10 Bahadur Shah Za.far Marg 
New Delhi. 

The Accountant General (A&E) 
Al unachal Pradesh, Meghalaya. Mizoram etc. 
Shillong - 7 93 003. 

The St ate of Ar unachal Pradesh 
e 1",epresented I),,  the S cretary to the 

Government of -Axunachal Pradesh 
Department of Pow er. Itanagar. 

The. Con-imissioner, Finance Department 
Government of Arunachal Pradesh 
lt,anagar- L,  

The Colyanissioner, PWD 
(-,<)vt, of Tripura 
Ag,artal a - 799 00 L 

The Chief E~ ngineer. I & FCD 
Goverm-nent of Arunachal Pradesh 
Itaus 

-:~~ 
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The Chief Engineer 
PNNrD (Water'Re,,ource) 
Governrnent of Tripura 
Agartala - 799 001 . 

The Chief Engineer 
PWD (R&B) 
ALgartala. Tripm - a 	99 001. 

The ExecutiVe Y'iiaiiieer 9. 	1 	r. 
Re,~ouroe, Division 
Panchaimik-h. P.(-) : -\crartala 
West Tripura -- 7 99 00:3. 

10. The Director of Accounts & Treasuries? 

("ovt, of Arunaebal Pradesh, X 
Naharlaguiv -,  ( 9 1110. 	Respondents in O.A. 122/2007 

ni n of India & Mr.L.Tonzin, N 	Ahmed, Addl. C.('.S.C. for the U 0  

Go,,t. Advocate for the Arunachal Pradesh. 

O.A.  1-30/2007  

Sri Tashi Narn egff 
Divisional Accountant 

la~ O/o the Executive Engineer 
Z PWD. Seppa, Arunachal Pradesh. 

ShriR.K.Deb 
Divisional Awounta"t 
Olo the Executive Engineer 
I&FCD, Tezu. Arunachal Pradesh 

A 

Sri S-K-Darn 
Divisional Acootintalit 
O/o the Executive Englineer 
Seppa Electrical Division 
Arunachal Pradesh. 

Tushar Kanti Baruab 
]Divisional Accountant 
Olo the. Executive I",  11gineer 
R.W.D.. Khonsa. Arunachal Pradesh. 

Sri Dilip Kuinar Dey 
Divisional Acx~ountant 
O/o the Executive Engmi eer 
PlArD, Boleng, Arunachal Pradesh. 16p 
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Sri Birnal Biswas 
Divisional Accountant 
O/o the Executive Engineer 
R.W.D.. Tezu, Arunachal Pradesh. 

IROY Sri Debobrat,  
Divisional Accountant 
O/o the Executive Engineer 
I&FC Division. Roing-Arunachal Pradesh. 

.8. 	Sri Pradip Paul 
Divisional Accountant 
O/o the Executive 17"ngineer 
Resource Division, Acrartala t. 
West Tripura - ~I  99 003. 

Applicants in O.A.130/200 7  

(.,Ul the Applicants are working on deputation basis under the 

administrative control of A.G (A&E), Meghalaya, Arunachal 

Pradesh. Tripura. INIanipur etc.. (Respondent No.2). 

By Advocates S/Shri NI.Chanda. S.Nath & U.Dutta- 

V .z,-,. 	I 	. 

Union of India 
Through the C.0 111pl,roller & Auditor General of hidia 

',',inist 	 afar Nlarg 10 Bihadur Shah Z. 
New Delhi. 

I-) a! The.Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc 

Shillong - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Goverim-nent of Arunachal Pradesh 
Department of Pow er, Itanagar. 

The Comrnissioner ~ l, inance Department 

Goveriu-nent of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Public Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer . Rural Works Depa-rtment,  

G-overiu-nent of Arunachal 

Pra!!!~~ 	- 

I 



Sri Takong Taboh 
Son of Late Tapong Taboh 
Divisional AccountAnt 
O/o of the Executive EDgineer 
Public Health Engineering Division 
Yingkjong, Dist: Upper Siang 
Arunachal Pradesh. 

a"'/e 22). -2) Shri Radhesyam Das 
X r jA Son of Late Rai -nesh Ch. Das 

Divisional Accountant 
O/o of the Executive Engineer 
R.W.Division, Pasighat 
Dist: East Siang 
Arunachal Pradesh. 

I 

I, 

4 

Itana gar. 

The Chief Ei3gineer. J&FCD 
Government of Arunachal Pradesh. 
Itanagar. 

The Chief Engineer 
PWD (Water Resource) 
Government of Tripura 
Agartala - -199 00 1. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun -7 91 110. 

Respondents in O.A. 130/2007. 

Mr.G.Baishya, Sr. C.G.S.C. for the Union of India and Mr .1-Tenzin, 

Govt. Advocate for the Arunachal Pradesh. 

O.A.  134/2007 
I 

3. 	Sri Vijaya Kumaran Nair 
Son of Sri Govindan Nair 
Di-visional Accountant 
O/o of the Electrical Division under 
The Executive Engineer 
Department of PoNver, Borndila ~ 

Dist. West E-'ameng, 
Arunachal Pradesh. 

Applicants in O.A.13412007 

(Adl the ApplicanLs are worlchig on deputation basis under the 
administrative control of A.G.(A&E), Meghalaya, Arunachal 
Pradesh, Tripura, Manipur etc. (Respondent No.2) 
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B A(]%.-ocqte.sS/Siii -iS.Sarina , U.K.Goswaiiii,H.K.Das&b.DeNi.;.  

Vs. 

Union of I 11dia 
Through the Comptroller & Auditor Geiieral of India.  
10 Bahadur Shah Zafar Marg 
New Delhi. 

Tho Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong -  793 003. 

The State of -Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The ConuTiissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Public H.ealth Engineering Department 
Government of Arunachal Pradesh, Itanagar. 

6. 
~~slratjv, 

The Chief Engineer 
Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
Power Department 
Govt. of Asunachal Pradesh 
Itanagar. 

The Director of Accounts & Treasuries 
Govt. ofArmiachal Pradesh. 
Naharlagwi — 791 110. 

The Union of India 
represented by the Secretary to the Govt. of India 

pens' Ministry of Personnel, Public Grievances and 	..Ions 
Department of Personnel and Traiiih)g 
New Delhi. 	

Respondents M* 'O.A.134/2007 

Mr.G.Baishya. Sr.C.G.S.C. for the Union of India & Mr.L.Tenzm
', Govt. 

Advocate for the State of Arunachal Pradesh 
A: 
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41 
O.A.  143/2007 

Sri 'IM.V.Krtithikeyan Nair 
Divisional Accountant 
O/o the Executive Engineer 
PWD Division, Kalaktang 
Arunachal Pradesh. 

Appheant in OA~ 143/2007 

By Advocates S/Sbri U.K.Nair, B.Sarma, A.Ciietry & B.ChalaabortY-

Vs. 

Union of India 
Through the Con-4)t;roller & Auditor General of India 

10 Bahadur Shah Zafar Marg 
New Delhi. 

2. 	The Accountant General (A&E) 
Arunachal Pradesh. -Me.ghalaya, Mizoram etc. 

Shillong-  793 003. 

I 

3. 

Gu 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Goveriu-nent of Arunachal Pradesh 
Department of Power, Itanagar. 

The Comnli-ssioner, Finance Department 
Government of -~a-unachal Pradesh 

Itanagar. 

The Chief Engineer L~ 

Public Works Department 
Goveriu-nent of -Arunachal Pradesh 
Itanagar. 

The Executive En ~,,ineer 
PNV'D Division. Kalaktang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 

L 1 	—791 110 a ar agm- 	
Respondents in O.A. 143/2007 

j%,jr.M.U.Ahmed, Addl.C.G.S.C. for the Uni 
. 
on of India & Mr.L..Terizin, 

Govt. Advocate for the State of Arunachal Pradesh. 
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O.A.144/2007 

1. 	Sri R. Pratapaii 
Divisional AccounUalit. 
O/o the Executive Engineer (Civil) 
Ziro. Civil Division, Department of Hydro Power 
Arunachal Pradesh. 	

'~4/2 . 607 A 4 :' 1 	:- pplicant in O'A. 1. 

By Advocates S/Shri U.K.Nair., B.Sarma, A.Chetry & B.Ch~kra~ol rty. 

Vs. 

Union of India 
Through the Comptroller & Auditor, General, of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Nleghal6ya, Mizoram 6t1c. 
Shillong - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government, of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 

	

. ~\StrativL,;,. 	Government of Arunachal Pradesh 
Itana g0r. 

The Chief Eng-ineer 
Public Works Department 
Government of Arunachal Pradesh 

\p! a 	Itanagar. 

	

6. 	The Executive Engineer ~ Ziro 
Civil Division, Department of Hydro Power 
Arunachal Pradesh. 

At,  
M, "U14 

7. 	The Director of Aocx)unts & Treasuries 
Government of Arunachal 1 1'radesh 
Naharlagun — 791 110. 

Raspondents in'O.A. 144/2007 

Mr.G.Baish.ya. Sr.C.G.S.C. for the Union of India & 
Mr-L.Tenzin, Govt. 

Advocate for the State of Arunachal Pradesh. 
s' 
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0  A- ~159/92007 

 

Sri Santanu Ghosh 
Son of I Ghosh 
Divisional Accountant 
O/o of the ExeCULive Engineer 
R.W.Diviston. Yin(06orlg' 
~Iiii&iong. Dist! LIT- pper Siang 
Arunachal Pradesh. Applicant 'in O.A. 159/2007. 

 

plicant is working on deputation basis '' under the 
(AP 	t~ 

administrative control of A.G.(A&F,), Meghalaya, Arunachal 

Pradesh. Tripura. 1%,janipur etc. (Respondent No.2) 

By Advocates S/Shri S.Sarma, U.K.Goswami ~ H.K.Das Mrs.D.Devi. 

s. 

Union of India 
Throu,g tile Coiliptroller & Auditor General of India 

Ih 
10 Bahadur Shah Zafil-r Marg 
New-  DelhU 

tant General CUE) "istrative  9. 	The Accoun 
Arunachal Pradesh, Meghalaya, Mizoram. etc. 

, 7 ~)h Shillong -  793 003 . 
NO R,  

The State of -Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department ofPower, Itannar. 

 

e.0  
.I 

 

The Corrunissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, Rural Works Departm6nt 
Government of Arunachal Pradesh 
itanagar. 

The Execu tive Engineer 
R.W.DivisionAi119kiong 
Yingkiong. Dist:'Upper Siang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlag,Lui — 791 110. 

11-P  - 
e5 



~
NV.D. Tawang 
a- m, ang, -Ayu,"Chal Pradesh. 

,Applicants inO.A.182/2007  

S/Shri M.Chanda, S.Nath & U.Dutta.' 

Vs. 

CU 

G 
 u 

Z 

8. 	The Union of India 
Represented by the Secretary 
to the Goverrunent of India 
Ministry of Personnel, Public Grievance & Pensions 

Department of Persomiel. and Training 
New Delhi. 	

Respondents in 0 
1  
',.A. 150 . W07 

Xfrs.M.Das, Addl. C.G.S.C. for the Union of India and Mr.L.Tenzin, 

learned Go,%t. Advocate for the State of Arunac~al Pradesh. 

?O.A. 182/2007 

\1  

n 

Sri Malay Bhusan Dey 
Di-%isional Aomuntant 
O/o the Executive Engineer 
I &F'C Department. Tawang 
Tawang, Arunachal Pradesh. 

2. 	Shri Nikhil Ranjan Nath 
Divisional Acoountant 
O/o the E,  xecutive Engineer 
P.H.E.. Tawang.,  
Tawang, Arunachal Pradesh. 

3 Sri Upendra Chandra Debnath 
Divisional Accountant 
O/o the Executivre Engineer b 

t"nion of India 
Through the Comptroller & Auditor General of India 

10 Bahadur Shah Zafax Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, ~Nleghalaya, J\4i7oram etc. 
Shillong — 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power. ltana:gg_ar~- 



L., . 
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The Co ll-ni-lissioner. Finance Departinent .  
Goverm-nent of Arunachal Pradesh 
Itanagar. 

The Chief' Eiigiii eer 
Public Hoalth E ngineerin.g Department 
(3o-,,eriiment.of.Aj-unachal Pradesh 
Itanagar. 

The Chief Engmeer 
Rural Works Department 
Goverm-nent of Arunachal Pradesh 
ItAnagar. 

f Eii-Meer..l&- FCD The Chie 	L,  
Goveriunent of Arunachal Pradesh 
Itailagar. L,  

8. 	The Director of Accounts & Treasuries 
Goverm-nent. of Aruiiachal Pradesh 
Naharlao,wi - -, 91 110. t~ 

lr.G.Baishva. Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt. 0 ~rativ 
'N ;~c  ~~;~A vocate for the State of Arunachal Pradesh. 

ORDER r 
0 

v 

.- ,,,,~)"" AINCYRANJAN MOHANTY, (V--C) 

Heard the leartied counsels appearing for the parties of the 

b above cases one after the otber wid a)] t.he cases are 01jig disposed of 

bv this coiTu-non order. 

2. 	Rule .3 of the Rules framed .  under Article 148 of'the 

Constitution of India (relatin t- to recruitment of 'Divisional 

Accountants) called "The Indian Audit and Accounts Department 

[Divisional Awountant,s] Recruitment Rules. 1988 reads as under 

"3. 	Method of recruitment, age Iii-nit, qualifi.cations,etc. -  The 

method of re(TUiti -rient, age limit. quabfications and other 
matters relating to the said post sball be as specified in columns 

5 to 14 of the said Schedule." 



el~ 	 1. 11 
~-, G,  31,  ~ *\:,~> 

basis, the Applicants of these cases (Nvho are 
oil transfer/deputatio n  

adesh) 
the State Governinent Of Arunachal Pr  permanent elyiployee of 

ulltants~ and posted in different 
were appointed a-, "Divisional Acoo 

Engineering Divisions Of the st
ate Government of Arunachal Pradesh, 

untant General - One' of them 

being posted 
as SILIch by the Acco 

(Applicant of O.A.No- 112/20071), of course, was posted in the.State 
Of 

Tri 

J .  

t 

p 

Note: 1 The direct recruits will be selected 
6 . n the 	basis 	Of ali 

y 
entrance examination conducted by an authority 

specifie4 b 

f India. During the. pe ~riod ,d 
Con-lptroller and Auditor General o 	. . 

aitme 
.I i  

probation, they should qualifY,  in the presaibed Dell 

Examination. 
6A. 1 . 1,  J, 

Note -.2:Vacancies caused by 
the incumbent being away on.UansV,. , , 

study leave or undei*,J. ~ ,&hbr , ;J~ 
deputation or long illness or 'Med, b6 r moire may,  
circuinstances for a duration Of 

one year o 
from- 2L, ~transfer oil dePutation 

I and Senior Accountants, 
Accouiltant-9 [Rs-1200-2040 [Rs- 1400-26001 [belonging to the Accounts and Entitlement 
Office in whose jurisdiction the vacancies have arise.nl who 

have passed the Departmental E
xamination for 

Accountants and have 5 years regular service aS% 

ccountallt/Senior Accountant including 2 years experience A 
in Works Section 
or 

"orks Clerks holding posts 
equivalent to or 

State Public " 	 un'tant on 
col,nparable w ith that of A ccountant/Senior MOO ' .1. 	.' . 

is for 15 years including 2 years experience 
in 

a regular has 
Public Works Accounts. 

lhg 	tion includi , the period. J ,  Of 
Note:3. 'he erio— 	

?lg d o if dw st held immediateV'p"rece.dig 
,4eputatlon in another ex -cadre po 	

Some ~ 
Other is 	'I 	

ill 	the 	same 	or '13  )1.)Oillt,mellt 	
--hall '1~ 	 nment of the Central Gover 

6ir anization./Department  
excy-pd 3  veRr--s - )r nar v n 

s to recruit Divisional Ac boulltants  In e\ercise, of the power 

I I 

~,J 

- 
~~44~ 



12 

2-6 

4. 	\V11ile the Applicants are continuing as Divisional 

Accountants. oil  deputation 
. 

basis. the State Coverninent of Arunachal 

Pradesh resolved to take over the entire Divisional Accouhtant etc. 

di - 
(Accountant posts  fl-oln  the  (onixol of the Government of In a 

Gelieral/CAG) and. accordingly, proposals were placed before the 

Central Governnient Organization. 

i$ 

5. 	
In the said proposal it has been proposed that, upon taking 

over the posts of DNisional A
ccountant etc., the incumbents Of those  

Divisional Accountant posts (who are continuing On  deputation basis) 

would face a test (to be conducted by the  State Government of 

-Axuiiachal Pradesh) to be filially absorbed and 
such of them.  who would 

lify despite three chances )  would not be absorbed/retained in not qua 

ts and would be repatriated back tor' 
the posts of Divisional Accountail. 

Ile 

L 	 al. having been ex ~mined by the Central 
The entire propos 

n by them (the 
C74) 	

ent Organisation, counter proposals were give Jovernin 	z' 

Or ,,ani satioii) and, as it appears. the proposal and Central Government , 1  

counter proposal are still at a not filial stage. it appears, fur ther, b ~fore 

giving a final touch ill  the matter, the Government of India 

Organisation has 
sollgbt options frorn the members of regular 

ilts Cadre. Divisional Ack~oujltl 

7. 	
Since the posts of Divisional Accountants are born in the 

es 
I 
tablishment of 

the State Government (although recruitment, 

ting and control are with the Accountant 
appointinent, Pos 
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General/CAG/GmA. of India), at one point of time, t4e ~ State 

Governnient of Arunachal Pradesh raised objection- ;: ielating 

recruitment (of Divisional _A coomitants) by : the Centraj : 66~e~innent 
1 0" 1 

ses 	er -  ha' ~~fiot Organisation and, as it appears, in the said preini 	-th ; 'e 	S 

been any recruitment (direct or deputation)!of Divisionill'Ac6mintAnts 

for the posts (about 61 in nurnber) lyii4 vacant M, ,,. e - St~ate Of 

Arunachal Pradesh 

At the abo\,e juncture. the Applicants, who a: re 0on'  iinning 

~tati8n, were as Di\,,isioiial Accotminjits beyond the 3 years of their de 13  

asl,ed lot to got their deputation allow ances/higher pfiy ~r~4nt for 

Divisional Aocount-mits. Hence, these Original Applications have been 

filed under Sectioti 19 of the Adininistrative I"ribunals Act,: 1985. 

Before hand. attempt to repatriate the Applicants. frohl' their 4  

deputation had to be abandoned awaiting the views and 6 ow1t4'  -views 

~\Slratii,, 

	

	both Ceiitral Gov-eminent & State Governmen t peruUning A, ing 

oQ-  of Divisional Acmuntants etc. posts by the State C~vermnent of 

Pradesh. 

9 
	

Under the Recruitment Rules of 1988, the deputationist 

Divisional Accountants are available to continue even beyond 3 years of 

their deputation period, of oourse, in extra ordinary circurnstaii . 
ce.s. As 

it appears, the Central Government Organisation, while . awaiting the 

question of finality of the point of taking over of.  Divisional Accountant 

Cadre by the State Government, did not recruit/aban.doned .  the 

recruitment of Diisional Accountants; as a result of Arbich ,  ab~out 61. 
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posts of Divisional kccount.ant etc. are lying vacant in the State of 

Artinachal Pradesh and. if the present Applicants are repatriated, then 

there shall be total clist-uption of Accounting in various Engineering 

Divisions of that State. We are informed in the Bar thatseveral 

Engineering Divisions of State of Arunachal Prad6sh are being 

managed by one Di\-Isional Accountant. ApparevO' that'is the 

cor . npelling reason for which the Accountant. General did not give effect 

to the repatriation of'the Applicants (those who are .  occupying the posts 

of Divisional Accountants) as yet*! though they have covered more'than 

3 years of deputation. 

10. 	Since the Applicants are continuing on deputation (beyoncl 

3 years of their deputation perlod) on the above said compel lin gl extra ,  

dhiarN circtinistances and since they are, by implication are 

vailable to contimie on deputation beyond 3 years; deputation 

allowances/higher pay in the post of Divisional. -Accountant should be 

continued to be paid to thern, they should not be compelled to get salary 

in their previmis posl and nothing should be recovered from them; until 

they are actuall\ repatriated. 

in the pectiliar facts and circumstances, the kccountant 

(',overninent shoilld pron-1ptly proceed to recruit 

Divisional --kee.ountants for the posts (61) lying vacant in the State of 

Arunachal Pradesh and - w hile doing so. in all fairness of things, they 

should associate the ' Slate. (1-overnn-lent; as the posts are funded by 

tbein/State Governinent. Re ,crilitillent. as aforesaid, can be done sqfelv'- 
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of Rules 
to  the 17ccr'Ll 

R.S 1.1-jere are: 110  PrOh")""011 	 ng to 
i tion  of the issue relati t ~ 

uld be doiie 
I)e1j(-1 111 " 1 1 )1,qliz 

Tbat sho 	
onal Accountant etc.: Cadre 

i . of oie Divisi 
handina over & taI6119 0\"e  

)r Cranislifion to state Government. vernment C 
fr.,,, Central Go 

is done  ~oijjtjy by, 
(direct or by deputation)  

once tb ~e- recruitillent 
be no  problem to reiiatrial?e - 

'Centxal and State Go\rt,.). there shall 	. nt 	1. 1  i - 11 : 	I 
the 	

royn their deputation. I
n  the eve 	the ", StAe 

-Ie Applicants  f 
iv  

e Cadre of D 
,sonal Accountants, then the 

Goveriu-nent takes over 

ven if repatriated) n
eed be given a chance to face the test  

Applicants (e 	
rn.rn 

I 
 ent) for being absorbed in 

ie State GOve 
(proposed to be held 

by tl 
The'APPlic-ants ' 9'  

aken over by 
the State GovernIneut  

the Cadre t 	
also be recruited on 

,itulg /cooli li g period, can 
after the w 

repatria" 01-1,  
sional Accountants. 

,,,~~Utatjon basis as Divis 

7 has been re
patriated by the 

O.A. 1 12/200  
The ApPli(  

Without leave &01,,~ the 
apparently, of Tripura State ,  

tj* Ities sation. But in the  
-ernxnent Organ, eral/Centxal Gov 

G u %k: ct 	ountant Gen 
General need Post him as  

Peculi a r cirel,11,11stalIc'e's. the Accountant 
	

Arunachal Pradesh; 
- 

 t~ of Di,,--isi0IIRl Account
ant in  

agr ainst a vacant ,  po ~ 
t, 

until be is repatriated r
rom his deputation- 

All these case ,;. subject t
o  above directions, are disposed 

of. 

ote- -of- ApPHU'ficln .. ............... 	 C 
K~ Dte 00 Which CtIT)V 	- e" 'Y 

13ate ou wbich COPY I  

rurtifieo io be true c ,~ -PY 

section 
a. A. T. Guughfiti BO nch  

Guwahatv 

Sd/- 
Mmomian Mohmty 

vioe chainwi 
Sd/- 

Kliudii'm 
Member (A) 

1 

01  

FJ 

11 	~ 
— 11 
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IN THE CENTIRAL ADMINISTRATIVE "MI"DLTNAL 

GUWA14ATT BENCH: GLTWAPATI 

(An application under SecLiort -19 of aie AdminisLradve Tribunals Ac(,.1985) 

	

0. A. No.— 	/200T 

MSaJ Vey and OtherS. 81111A mallay Bl
~ . I 
.17, 

Union of India and Others. 

UST  OF DATIES  AND  S-ys- o-ps-js c)F  -1yE AppLICA7jLq0N .t 

All  1-be  apphc~mts are presently world-no as- avisi ' 

	

C. 	sionall Accomntmt on 
deputation basis uncler the Administrative Control or' A.G ' ~ E ' 11y' I  al 	- kA & E), I legh aya, 

	

n 	 n etc., (R--pondent No. 2). They are n sted in the! different -divisin.. offlre.-S at 
lawaAg of the works department of the'Govt. of Arunachal Pradesh 

15.11.1999- Directorate of Accounts and Treasuries, Govt. of 'A.P requested 
~  -est— 	ar 	n deputation period ,ondent No. 21  for fur&*r 2 ve s extensio of 
of Divisional Accountants.. 	. . (Annexure- 1)' 

'12.0'1.2000- .  Re.spondent 11~0..q requested respondent No. 2 to 
- 
take. nec.essa -nr 

action for transfer or' the cadre of Divisional Accountant to the Statt 
of Aruncabal Pradesh immediately. 	(Anne rp-2) 

22.06.2001- niis Hon'ble Tribi—mid in Pm O.A ffied by dhe two of the appLicants 
extended period of deputation for -2 years as sought by the State of 
A.P. Hicrible Hligh Court vide judgment dated 16.02.06 up.1-LP—M 
the direction of thelearned Tribunal. 	(Annexure- 5 and 4) 

Commi ,.,~sioner of Finance, Govt. of.A.P requested respondent No. 2 
to aa0w serving Divisional Accountants 'on deputation I  bis to Da 

Py 
I-Aniq—ti—re- 5) 

14.03.2005- Respondent T%jo. 2 sougbt c1larification fton-,L offi-ce of respondjent 
No. I regarding continuaLion of 'Divisional Acco ' LariLs who are tul 
serming on depubation basis. 	(AA  nnexure- 

'10 
	n Respondent ~LKJO- 2 issued - a left—  to 'the Respondent Nfo. 4, 

	

L4.71L 	 p 	
- . 	- 

indmatincy Res-vondent No. . I on the matter of extension ..of 
deputation period of 331 Divisional Accountants (includin the 
present ap .r- 	I 

15,07.2005- Respondent No. 9 requested -Ree- -,,ondent No. 2 to reconsider its 
decision on repa Lriakion of the depula Li6nis ~ . (Annexure- 12) 
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*I .
AP7 

n OM j~ .. 	
`ruiiachai Pradesh su lbunitte ,  scheme 'r tak-ung 	of I~OVL of Az 	U 

the administTative control of Accounts set up from the control of 
I . Respondent No. 2. 	kAnnexure- 10 series) 

july 2005- 	Govt. of Arunachal Pradesh handed over the scheme to the. 
ParpnnAan+ NTn I 

I 	iir Amnex—e 

-)Onr  I—spond-ent '?,4o. 2)  indo.—me-14, that respondent No. 1,  has ftam—ad a 
draft scheme regarding prc~vosed transfer of D.As cadre and the 

r ILIL - sairie is foiwar.2ted.  for acceptance irt terms and condidons 0.1 Ult: 
seberne of Govt. of A.P. 	(Annexure, 13) 

16-01.2007- Respondent No. 2 :intimated that DivLki-Onal Accotint;j,  -,W It,5 
on deputation basis will be under ids administrative control till 
finalisation of Court cases or til-I silrb  time Govt. of A.P. has not 
taken over aie cadre. (Annexure- 9) 

05.04.2007- Respondent No. 2 issued impu 
L- 	L 	. gned letter dated 05.04.07 ., directing 

	

Mal"e- -Iecover-y-  Of d-te a-ffee-ed excess saxlarV pai-I L 	1. 'a 	% A LO the applicants 
due to alleged over stav on de-ou tation basis to the vost of 
"visional Accountant. 	4' A 

25.05.2007- Han"ble TribumilinOANo. 130/07difevied ionujjjjLjjj.,jsLdLus quo 
fin f-he raca  AF  CiTnAarlIr  6filato --m-1  Divissional Accountants. 

(Annexure-14) 
this Origirull App—lication. 	— 

13 
I  R —A YE."s 

!!lot the Hon'ble  TyibuT` 4!j be PlPasl-d tO —tasidleandl quash ffie in 1-1  gned 
111-!fter bearing No. DA 	 TTTi"nn ,7 /10 4.W// --LU UaWLL 
05.04.2007 (Annexure- 8.) so far the applicants are concerned. 

T11af tILle  TT--11-1 -  rr--j L 	1--kal ve Pleased to declare 'Uhlat the lespondents are 

not entitled to re-fix scale of paV of the applicalith, recovery of excess 
t1rawl of pav and ~311n"I'Mce fflid increjIleT  I-J 	 _lt-s dravirn and dpf~r increments 

LLV ELIC-M. - LL  

Costs of the app-licatia,-q. 

k 

7 	A- 
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I 	 N L - 	 I other refimuf X's LV which dhe app.1 carit is (%x&t.'Ld as  -,h,- - I lort blike; 

Tribtuial may deeal fiL aiid proper. 

T  riterim ordier payedfor. 

LA=g peri(Aemcy of the applicittion, the jAppli(:jInt prityti for the  fL)11 (.,Wing  
interim relief. - 

That the Hon'ble Tribunal be pleased to 5tay operation of " impugned w 	 me 
letter bearine No. DA Cell/ 246/ DDA/ Vol. III,/2007 1flo-13 dated 11 

05A4.2007 (Annexure- 81 Ro fir the ap"Aic -I-- are concerned Vill dis —M ri 
or Ine (Ali-mal Apphicau"On. 0 

	

2, 	That panijanm- of fbig g"7mjjrn j-jA" Q  
F -1- ------ 7 	 -hall not -be a bar to the respondents to 

Pf 0 vi d' e f elil  k-A v--  ri -  A- y e d l'O f 
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IF 

71  T IN THE CEI 4 T RAL ADMINIST,"11ATI'l "E TRIBUNAL IV 

GLTW-,AHATT BENC14: GUW. AHATI 
(An application under Section 19 of the Administrative Tribunals Act, 1985) 

I i'Lle Of tile case Of.A. No. 	in nry 200.,  

Mal;Ky "'Dillusar. Dey and others. 

-Versus- 

Un 	- & Ors. Unior- of india 

: Appfleants. 

: Respoinderits. 

TVn-Fx 

Sl- No. Amexure I 	Particulars 	I Page No. 

Verification  
1-20 

I Copy  urlettvr dated  al 1.1wn 
-21- 

L. 	- Cop", 	letter  dated 
24-10 

3 
Of 	12.01.2000 

(-~OPY ol judgment  and order dated 2-2.06.01 
4  Copy  of H on'ble H*hCourt  s order. 

25-29 
.2 -0-34*1 7. 5  C~Dff of  letter  dated 11-03.02 

61 6 G-apy Of I iefter dated 14.03.05. 
35 

9. 7 M of  lefter  diated 28.03.0-15 -- ^36-37 

—10.  8 1  C~lg of  "pugned  letter dated 05. ~V 
H .  -LCA 14 .m .ory 1 C97FY  of jkttcr da1Lt-.%A  -Lvnv-L 
'12. 1  C(Rv of W.S. filed in OA No. -115/05 alonp with 1 I ,, 52-59 I i letter dated 31.07.05 and , 	I Scheme. 
13  lefter dated  
14. 

:C-0TY  off 	nil  JT  11  20Q5.  
(~OPY  of letter dated 15.07.05. 

60-61 

Cppy  of letter  &-ted 25.111 .05,55  
62-65 
64-67 16. 14  Copy of  the order  —cUted 25.05.07.-- 6-8-69— 

Date:- 
&q 0  IL  

Fiffed 8y: 

~Cj  WAf,~ 

Advocate 
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IN jjAE-  CENTRAILL PLDMINISTRATWE TRIBUNAL 

GUWAHATI BENCH. GUWAHATI 

(An application under,9ection"19 of the Administrative. Tribunals Act. 

O.A.  NTo. 	.1200" 
BETWEEN: 

i, 	-Sri Malay 13hu-san- Dey, 
Divisional Accountant, 
0//- Thp Fxecuftive Engineer, 0* 

!&FC Deparbnent, Tawang 
T~--wan- Arunachal Pradesh. 01 

Shri. P%likhil Ranjan Nanh-
Divisional Accountant, 
O/o '11he &xecti-tive 17mgixicer, 
P.H.E.. Tawang. 
T  Lawan& ArunAclial Pradesh. 

Sri Upendi-a Chanch-a Debnath. 
Divisi--al Accountant, 
O/o The ExeLuti-ve Engineer, 
R.W.D, Txwanag, 
Tawang, Arunachal Pradesh. 

...... Agglicants. 

A"  the aPP1-1cantr- are worl-ung on deputation basis under the 

adniinistrative control of A.G (A & E), Meghalaya, Arunachal Prades1k, 

ThPIOR,  -N4-,3niP11-r etc. UFRspondent No. 2). 

-AND- 	I 

Union of India.. 
Through the Con-kptroller & Auditor Generai of hidia, 
1013a'hadur5hah 7-afarMarg, New Delhi. - 

2. 	The A~roljntant Gene-ral (Aff) 
Arundchal Prddebh, Megh*yt, Mizurun et,- . 
chifflong 79-MO3. 

I'he State of Aranachd rradesh, 
'Represented by tbe. Secretary to the 
Covernment of Arunadud rradetih '. 
Department of Poiver, Ttaragar. 

a 

0 

I 	
~A 



4. 	Me Commissioner, FirLance Depiutment 
Govt P. r n m P. 	Arunachal Pradesh. Ttanagar. 

L.,~rile Cnief En ~#neer, PuNic Hedith En 	DepdAment I 	g~ 	 gmee1mg 
Go,vernment off -Artmachial Pradesh, itana gar. 

-Ru 	rk ,6. 	i~p aiief Engine r, -ral Wo Q Dev 
Govenunent of Arunachid lladesh, ItAnagilr 

7. 	The Cidelf  Ens~neer, MUC D- 
(,ove-m-m-ent off Armnachal !~vqdesb, ftawaar. V-- 

S. 	The. Drector of Accounts & TreAsurie.s. 
Coven=ent of Arunachid Piade-sh, 
Naharla 

........ Respondents. 

DET AILS OF  THE APPLICATION 

1. 	Faiticulais or' the order (s) #"nst which Vnis apXHcation is made: 

Tbis application is made against the impugned order bearing letter No. 

DA Cell Q-AA /DT)A 1AInI 1111/2007/10-15 dated 05.04.2007 tAher hv-

direction.has beert given to re-fix the scale of pay of  the apelicants, in 

respect of scale of pay in the State Govt. from the date of alleged 

mautherized overstay on deputitior. and with fmrther direction to malke 

recovery of the allegeu' excess drawl of pay and allowances and 

increments drawn after the date of alleaed unauthorized stav, and for 

deLarment of —i—c-rennent due in the state scale off pay witth ctunidative 

ef rect Lin aie date on whici, the officer rejoins ,,& parent -1  -.Far LMQAIL 

2 

2. 	Jurisdiction of the Tribunal: 

,T~,)\ 



Th.~ . 	 - +hk -trj%4;F.*j4i%" 	-brnu 4c 

wilhin the -i urisdic Lion of this Hoif Thb UIWI 

	

3. 	TLIMitatiore 

nte- apoicants further declare that this apl3lication is filed within the. 

limitation rrescribed under Section- 21 of the Administrative Tribunal. ,; 

Act' 1 OQrI 

4. 	Facts of the case: 

	

4.1 	-Imnat aR d'he itppn"LLmt5 are dtizemt, of Indiii Lind ab tiuch they are ertfided to 

all the rights, protections and privileges as guaranteed under - the 

C-01--titution of Indii. 	Aff the ipplic?nts- are presently %rorldr.- 5 as 

Daivisional accouritant on deputittion basis wider "me Admirdbuian"Ve 

Control of A.G (.A & E.), Meghalaya, Arunachal Pradesh, Tripura, Manipur 

etc.., and they are posted ft- the offices of the Executive Ent 'gineers, 
.7 

iff i9atiOlk alid IROOd Collif 01 -Iepaf  LaienL, TRIark-Ul  Wor "-- department and 

Public health Eneineerimr  Department respective1v at Tawang, of the 

G--Mrt. of Artmachall Pradesh. 

4.2 ThaL the applicams pray permission to inove Lhis apphcaion Jointly in a 

.Qincir  a 	11 ig-le --pp–licotion under -Sec 4 (5) ta), of the Ce-ntr-;Ll Admink-trative Tribli-ral 

Mrociedure) Rules' 19071 as the reheffs sought for 	Fp ti in th-.-  a hica on by the 

apolicaiiLs are coninion, aierefore, aiey pray for granUng leave LO approach 

the Hon'blie lhbural by a com–mon- app–licationt. 

4.3 That the re5pondent No. 2 vide circulitr 'Dearing No. DA CELL/'249/97- 

99/Vol. IT/245 dated 20.01.1998 and on earlier occasion also invited 

app a n o--L 4–he -wilffing ennipl--Yees Of dhe State of AY to ser-Ve as 

Divitdonal Accountant in vdfious workb departinenth under the 

administrative control of the AG (A & F) MephalaVa,–Shillona, Pursuant to 

J- 
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th I e said advertisment, all thl- aPPlicants Who are rogt:dar employc-c-s of 
the State of AT had aPPlied for a-PoilUilent on dep - WaLlon basis to the 
C;Idre Of Divislorud Accovintant- Uhe re.spondent  No. 2 after necesqgiry 
's  ---Ut'ny '-L'0-'MC(  '-"'c aPPlicants Cligible &T appointnu!nt on dqratation basis 
in the cadre Of Divisional Accountant. However consequent to their 

Sellection to the post of  L)iv-_ I a  vgion;L  rco  a~ un
t ntr theY were appointed os 

in diffeTent division offices of the Executive 
Eng'neer,'PHE,  I & FC,'D, R7WD of Govt. of Arunachal Pradesh, The details 
Of t' k -he office address. of  t he in(jivid,191 appLICant has CaLready been 
fi-L ii~ll d above. It is also statedd that '"the applicants had joined the 
deputation posts on  differen

t dates durin.9 the year 1997 and 1999, which 
woidd be evident ftom the impugred orderl 'dated (5-04, 2007. 

4.4 
- "'at it is sLdLed alaL -n1O sL Of ale aPj;Jicdnis were serving as UDC i-n  the  

State of AT prior to their aIPPOUItMent to the cadre of vivisionai 
Accountant on deputition bassis. Be it stafed It,  initi RV  the  p  th~ a criod of 
deputaLion was for I year, however ale said depuLaLion period was 
extended up to 3 years at the instance of respondent No. 2 with due consent 
of the parent corganizzation of the applican  ts. it is also categoricAly stated 
111di,  'all ille applicants are still continuing as Divisional accotait tUIL On  

deputation basis. 

4.5 i'llat iL is Mated that wMe die applicanLs working as such, on - depuLaLion 

basis. The Director of accounts and Treasuries, Govt of AT wrote a letter 

to the re-T.ondent No. 2 rpqup ~qed to take nec ..sqsary ar,.,j , on  for  tran  . .ferr  of 

Vne cadre of the Divisional accountant to the State of Arunachal Pradesh 

immediately. It is further stated in the said letter bearing No. 

DA/TRY/115/99 date.d 12.01.200-0, that it I-.ras urd6.r active consideration of 
me Govt. or' A. P for sometime to take over the accounts cadres or' the works 
department totaling 91 posts from the existing combined cadre being 
controlled by the. AG (A -Sr F), Meghtala- .7 a etc. Shillong. 'But nol'v the Govt. 
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V 

of A.P has'decided. to take over the said cadre under the direct control of 

the Director of accounts and treasuries, govL  of A.P widi inunediate effecL 

it i—q also stated irt the said letter, that no fresh Divisional Accoli-titants on 
deputation would be entertained and cases of those who are present v 

deputaLion and serving in this state of A.P should be examined -by the 

Govt. ot A.P for their birLher contirrittation evert after their completioll'of 
zL We CASting term 0-11 deputation ,tt -is specifi&Xy stated in the l . tter"dat-d. 

i2.01.2000 that formal notification is under issue and shall be 

co—mmiwicated- in due co -tirse. 

Copy of the letter dated 15.11.99 and 12.01.2000 

are enclosed as Annexurt— 1  2 respeltively. 

4.6 That in the meanwhile the state cabinet of the Govt of A.P formally 

approved the dedision to take over the administrative control of the entire 

accounts set Vp from the A.G (A&E), Meghalaya, Shillong on 02.12.2001. It 

is stated that the said news also published in the Arunachal Times., a local 

02.12.2001. It 4 8 pertinent to mention 'here that, at the 

ep Televant. point. o' time, the respondent No. 2 had issued r atriation order 

in respect of 'the at)Dhcants those who have completed 3 years period of 

da put-tion, with instmvtion to the. concerned Chief Engineer, Executive 

EngimeeT for issuing necessary relieving order. 

In the aforesaid circumstances, many of the ap ants approached 
I 	 I plic 	I . 

before the learned Tribunal as we h - .11 f P. Hon'ble 'High Court against the 

order ofrepatriafion, more particularly in view of the deLibion LA-en by the 

Govt. of A.P for taldng over the entire Accounts cad re under the control of 

the Govt. of AG (A & E), Shillong. 
by the Gov t. of A.P and In view of the letter dated 12.01.2000 issuca 

also in view of the approval given by thecabindt, Govt. of AT for such 

WzLng over the entire accounts set -up, the present applicants who are 
Y, 	 - I yees of Govt. of A." as such -they were un&T the legitima. Vabl"11tv  CMP 0, 
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cx-pectation that Mince -the- Cov-11 . of A. IL'  have decided, to t.-Ilke over the entire 

accounLs set up, so Iliere will be fair diance on their parL to geL  absocbed I'll 

t1he exisdipgr vacant post of Divisionall accoutntant sknce thev ha P ac r 

J- long practicaXI  experience in &he rdevant field andt -10va"I 6AS vievv of 

UiLenUonl  U'iey had approached Lhe learned Trilbunal/HORUe High CoUrL 

pravip for direction upon the respondents to consicler abser ti  n 	e Cr 	 TP 0-  of th 
1 0 

xp-ph"cants in the cadre of Divisional Accountant -1-11 U-1-te light of the (41CO'sion 

con-ununicated 'by the Govt. of A. P vide letter dated 12.01.2000 

it is pertimprit to mention here that Orivinall Applications preferred 

Jcan -efore the learned Tr 	I  w re 	ds 	or some of the appli nts ibunal e distr sed i 

the ground that the AG (A&E) Meghalaya i.e. respondent No. 2 opposed 

snch absorntion bv filina affida 'bit vit be-fore the lea-rrted Th nal, However ., 

order of the learned Tribunall  have been challIenged before the lion'ble 

Hijo Court under Article 226 and the Hon'ble Gauhati Ifigh  Court upheld 

the decision of t-be lea-r-ned T-Tibinnal: 

Ts. , IE AS per-=eUt wo utention here that d1he applican'. in the instant case 

nan-tely; Maloy Bhusan Dey and 7 others, approached the learned Tribunal 

bv  filinor an 0- A nravi-nR for a dLirection npop the res-pondents to all4ow the , --b ---- - -- - r 

apphicaant-S to-  continue on. deputation basis tAll  the process of taking over of 

entire Accounts bet up by the Govt. of A.P from the adniinistrative control 

of the respondent No, 2 is completed and with a further praver for 

ption in the lighat of thie G-0vt. of Allys decision com=anicated 

through letter dated 12.01.2000. The learned Tribunal disposed of the said 

O.A on 22.06.200"1 extending the period of deputation as requested by,  the. 

S4-^41-^ 0 f A.P to the respondent NTo- 2- The respondent No. 2, b;6ng aggrieved 

by the. decision of the learned Tribunal approached the Hor ~ble High Court 

bv filincr a writ netition under Article 226 which was registered as WP (C) 

-1992-1/2002 (AG (A&  17 ~  lkleghalw ya, Sibillong - Vs- Shrri R Prathapan 

, and others]. The said writ petition came up before the HorOtile High Court 

for finalhearincy on'16.02. ~006 and the Division Bench of the. Hon'ble Hicrh 

,Court after he.----ing 4-he parties upheld the decision of the '.earned Tribuna.l. 

~\D~ 



U ~,  - 
it, 15 relevant to mention here that applicant No. I was one of the 

respondent in W.P. (C) No. 3992/2002 before the Hoifble Gauhad 1figh 

Court. 

Copy of the learned Tribunars Judgment and order 

dated 22.06.01 and the order of the Hon'ble High 

CourL passed in 'Wr- (C) No. 3992/2002 are enclosed 

as Annexure-  3 and 4 respectively. 

4.7 That it is stated that, some of the writ petitions ivas preferred by the 

applicanL No. 2 and 3 arid by some o1her sinillarliy siLuaLed. employees 

withdrew their petition in view of the fact that the Govt of A.F in the 

mea-mv,bi1le, recruested. the respondent No. .2 not to repatriate the existing 

Divisioru-il Accoun-umu"s workmg on depuiadon all the process of Laking 

over the entire accounts set up is completed. It is ,  relevant to mention here 

that in the nicanudhilc Covt. of A.P bad prepared .1 scheme for LiEng over 

die endre AccowAs seL up and submiaed die same Lo Lhe respondent No. 1 

and 2 for approval of such scheme., wherein -provision has been made for 

regular absoTmtion of the applicants ,%rho are worH, ng on deputation basis 

i  " d, they qualify in the prescribed examination. 'More particularly in pToviae 	L 

view of the 10int Director of Accounts Directorate of Accounts and 

TrP2,-rjriP.9, Govt. of A.P, Naharlagun- ixrrote a letter bearing No. 

DA/TRY/15/99/9629 dated 15.11.1999, whereby Directorate of Accounts 

and Treasuries requested respondent No. 2., not to make further 

recruitment of F)ivisional Acco-untant/Divisional Armunts officers in view 
e .1 or the financial condition 01' the State exchequer. it has been stated in the 

said letter dated 15.11.1999 that the pa and allowances of the Divisional . y 

Amounts off 	1 Accountant since born by the Govt. of AY' 

from. the state exchequer and further requested to allow the serving D.A~ in 

the works devartment on devutation basis to continue to work by granting 

extension for a further period of 2 years from the late of expiry of their 

(:N~~ ~ 



respective knure in the interest of rural service and same ivould. provide 

succor poor financial condition of the State prevaillng at the present Lime. 

aftenr expfty of 2 yelarS i  the Govt. of A.P ;  more partioilahly. 

Comiirdssiorner Finance, wrote another letter, addressedto respondent No. 

bearing No. DA/MY/15/99 dated 11.03.2002, Wherein the respondent No. 

2 bas requested not to make any fresh recruitment to the nost of Divisionall 

Accountant, against the works -Ii-vision of the state of A . " put  g  &L 1, tin the 

reference of letter dated 13.11.1999 and further stated that the recruitment 

of Qhe !hvirsionall Accoimtaint woidd be made by the state GoVt. throngb 
A  D. D C . f-  also request d the respondent 'TJo. 2; to alRow to continue the L .1-P ~- and CLLO 	Le 

serving Divisional Accountant*s on deputation as emergency Divisional 

Accowntanf s for the finne beincr as worlding arrangem-ent. it -i.,-; f (Irther.stated 

Umt a scheme has a lreadv been formulated for submission for obtaining I 

approval of the appropriate authority for issuance of a formal notification. 

Therefore.: it is q'inite clear.. apart from the (--,oiLrt cases :  The Govt. of 
A .D had 	respondent No. 2  for ext 	- LI" 	 tenkon of period of deFatation 

ot the present applicants due to poor financial condition of the State of A.P. 

there-fore the present apphican-ts camnotbe held- re.-sponsible -f0--T PXter~5ion Of 

the deputa'4 -- ., periodd from time to time. 1.1,41~reover, 11-1 -vievr of the 

judgment and order dated 22.06.2001 passed in O.A No. 200-208/2001 (R. 

Prathanan and ors. -V.s- U.0.1 and Ors) and also in view of the. Hon'ble 

High. Coures. order da, ~aA I& MI . ', n passedin VIIP (C) No. 390".)  /2 2  — — -0-6 	1 	1  .0002. 

Copy of the Govt. letter dated ll.(13.2002 is .7 

enclut;ed herewim" and nuirked as  Annexum-  5. 

4.8 That it is stated that the respondent No. 2 vide D.0 letter bearmig I g  No. DA 

Case/2-2000-2001/ 1 8890" date -I  '1 4.03.22-0003, addressed to L 

Director Clegdl), office of the Comptroller & Auditor General of IudJA, New 

Delhi QoLtht an advise as to whether the delm-ltatiopis& (D.As) Qhould J~P 

J  reverted back as dhe Judgment .1has come nearly after 4 years. 'Ine 



9 

respoxident No. again wrote a DO letter beaming No. DA Cellyll-'/Court .F 	A"L 	 0 

case/ 2000-2001/1909 daLed 28.03.2005, addressed Lo Conm-dssioner, 

FLnarnce, whereip it kmis been stoted that the H.Q has confirmed 

corisi-dexattion of extension of deputtafion period of the _31 Divisional 

AccoLaiwits worktig on depuLaLioii basisill aie establisluneM of AG (A & 

If W __ _.as furt1her poirted out that the Diviskilon Bench of the Hoeble 

Caultati Hig~, C'ma-A"thad issued an order dated 110.02.2.005 regarding the 12 

Divisional Accountants on deputation who are to be reverted to their 

Parent departments in the Govt. Of AT and it has been spec—IficaUlly stated 

by td6tce respon&ent ThNlo. 21  in his D.0 letter dated 218.01.2005 that the order of 

the HonNe Flikh Court is not being jMIgoMted' Presently and the 

renLqjLTLjng  19  E)jvj-jona~l Acco-tjj_jtaT_its wbose cases a-re Pend-1-mg before the 

Hon.'ble Court/CAT May be diategly requested to  vvithdraw  all their 

Court cases and once this is done their continuity on deputation would be 

-cm-sidered. it is fturd4g stated in thp  DO  lPttPr dated M0.3.2005 that op the 

question of abs2rption of  dds 31  depgLa-tionist, the  FIQ  has informed t1hat 

the modalities would worked out and further requested 'to talke urgent 

R actiop to gnsurp that the pendjLng Comrt cases are withdzrawp to farmitate 

their continued dEpgjg-Lion/abs2Ep.-,io 

Therefore, it is quite clear that even the respondent No. 2 also 

assured the Govt. of AT that the. deputationist will not be repatriated and 

modali-ties for absom ption would be worked out. It is also abundantly d--- 

from the DO letter dated 28.03.200,5, that the respondent No. 2 did not 

propose. for repatriation.. for public interest even after the. Division Berich 

1-sed by the TH-on"MIG Ifigli-L Court of 1.4tanagar Bench, ddisn7tissing 

the writ petition on 10.022-2005 in respect of 12 Divisional Accountants. 

-Moreover. it is auite clear from DO letter dated '14.03.2005 that in 

the event of  repa--al—ion.L MIF the ficantm to their parent depar---ent 4-U-

will be a tr=endoub problem relating to the closure, finalization and 

rendition of account,, of the Govt. of A.P. Therefore the a -mlicants cannot 

'ble  Ile— -Ze-.po_ .jSj 	Continu.1tion  on  A^ ation basis ever, after —put. 



e%T7iry of normal tenure, rather the applicants have been retainc-Cl. on 

depuLation after Llie expiry of aie normal depuLadon period on die requeSL 

off the State of A.I' in PlIblic intere-St. It -i',  need-le-sq- to -niention here that a-11 

t he applicants are regular emplo-yees of the state- of &A%.P and -'&,c-y are 

serving hi aie POSL of Divisional AccounwiL on deputa Lion 'basis for inid on 

hPha 

	

L1Y of the State of AT 	the nEiv Ment of s"I sy are being received 

.om. ',he State exehequer. n.. e respondent No. 1, is onh vest d w- 	Le L 	If. A." 	Y 	4-C 	itA.1 tj- 

administrative control of the post of Divisional Accountant/Divisional 

Accountants officers bi1t flie  pay apd allowances are beLinp,  p 0  kv ffit? st; ate 

0 4C A 'D as su-7- 

	

the A I- ( A 	E), Shillong hLas no - 	dic-Lion to issue the )uris 

impuped order dated 03.04.2007 bearinjg letter No. DA Cell/2- 

46/MA/Voll M—/2007,/'M4.9 directung to umake recovery of file allepp(i 

excess sa.--,r p~akt to dhe applicants- due to alleged overstay in the 

deputation post of Divisional accountant after expiry of the specific period 

off depitation.- relying on an O-M- of the Govt, off Lndia, DO-P & T bearniv,  
O-A 1 A70.  A ,B 0 J.VL,,, 	1 A  17  13A 	n4-r-,& VVU ~UL%. (RR) dated 2101. 111.200f~ such decision Of the 

respondent No. 2 is not maintainable in view of the Govt. of AT letter 

dated 15 . 1 l.'1999.'12 ,01.2000.,11.0.3-2002..14zOi.200,5 ~ 28.0-3.200,5 iss-lied  by the 
respondent No. is in " Uie interest of the State, 

of the ietter dated 	28.031L55 and 

the inipugnect iefter dated 05,04.07 are 

enclosed as Annemire-  6, 7  and  8 respectivelv. I 

J 1  is staied 11-11-tat Lhe -respoildent N'o- 2 have issue U-1  aie impugne  J,  

beariner No. OA Cell./2-46/01.)A/ Vol. W/2007/10-15 dated 0.5.04.2007, 

Which i-s -h-ased on a DOM's O-M bearing?  No. AB '-'4017 /3M/2006-Estt 
~R-) dated 2:9.111OW6, aie said O-M of D®RMT camiot be applied jr, Ll-le 

instant case of the applicanth in view of the facts and cir(.vinstances 

na"ated in preceding paragraphs. Tt is cate rically Stated that the L ... 	 90 	1 

respondent ',,,To. 2 have not iweplemented the order o f  rej-  triatio~n arid the 
Z 



reason i6r-rAn implementation have been elaborately ex -plained by the 

respondent No. 2 In D.0 letter dated 14.03-20015 as well'as in Lhe-D.0 letter 

dated 28.03.2005, besides & de' r—kion talken. by' the Govt. of A.F_in 
- 
theil-r' 

letter dated 15.11.1999, 126.01.2000 and 11L.03. 2  .00,11, Whereby the Govt of AT 

CaLe&rlcaky req  uesLed - aie respondent - No.-  '2 not to 'repatriate We 

appficants for the interest of the sta te, more particuLarly in view of tb 
. 
e'  I  poor 

financial condition of the state as because fresh recruitment -a-Lid posting on 

deputation involves hujge investment from the state exdiequer. I ~i 
. 

vievv of 

the aftLresai n si cision of- the respondent No. 1'. for d , o- 	the de 	 recovery of 

pay and allowances or, the alleged ground of exce ss drawl --of pay an 

allowances by the , applicants after .  e)~pir. 	the stipulaiL-d' perio 'of y of 	d 

deplitatio-71 is Contrary to the decision co-mmimicated by  the respondmnit. No, 
A. thro-agh. DO . le qt .er dated 2_,,.03.200 5-,, -  as such the impugned order of 

proposed recovery and're-fixation of 'pay is ii6t sustainable in the eve'of 
law. The respondent No. 2 is baiTed bv law 'of estoppel waiver. and.. 

acquiescence. 

It would he pertinen, t to mention here that the.res'p'ondent No...'2_ 

have nas.-sed . the imptip-ed order dated 0,5' .04.2007 directft to. mak-R X 

recovery of excess pay and'allowances on the ground of al leged overstay 

after the expiry of the deputation 	d respondent No. period, whereas the said 

2 vide 1ptier'bearing circular 
. 
No. D . A C 

I 
 ellj 81 -dated '16_01._200- 7-  invited 

- 

Options Lor pennanent allocation of the employees holdin g the p o 
I 
 st of 

Divisional Accountant/lEhvibiond! AcWunt~, ..'officer, Gr-I.4nd,Gr-H, Sr. 

T)Msional Accounts officer serving. in the state. of A.P.; 'Tr'in'ura and 

Manipur w.e.f 01.05.2007 - consequent uporIffl-M decision -of -the Comptroller 

and Auditor - General to separate -the cadre . of Divisional Accoxintant/ 

Pivisional Accounts officer etc. In t 
. 
be. said 

I 
letter 

. 
dated -16.bi.2607. it hii as 

been decided by the respondent No. I and 2 that the employees of the -State 

AT appointed on . deputation basis as" Divisional Accountant Would be 
under administrative Control of the AG (A & F), Megbalaya' ShillonP'r till. 

ffinaliz-ation,  of the. Courtcases pending indifferent courts/CAT or fill-such 

5 
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ILI—Mug the statte  'Coyt. of AT has not taken over the cadxrc. 1rhe relevant 

PorLion of dause'10 of letter dged'16.01.200 is quoted below 

fi-t 0.  V 	I .1. 	jnt-,.G-)7CCS Of thC State of Arrana"chal pradegh 

appointed on deputation basis its Divisional. Accountant 

will be under administrative control of the Accountant 

General (A & 'E) Meglhadlaya, Shillong till finalization of 

COUAI cases pending irl different CouetqCenfiial 

Achninistnative Tfiburtals or till such time the state 

Government of Arunachal Pradesh has not taken over the 

cadre." 

it is relevant to mention here that there is no case pending either r - 

LUC-AcOMe dhCe HOn'ble Flie. Court or beforre the Hon'ble CAT~ as such, '"I-Me 

decision contained in clause 10 of the letterdated 16.01.2007 of the 

resporttlent No. 2 weidd con-fi-ne to the extent that the depittationist Willi 

remuiin unde-r ""Lle administrative control of respondMtt AT . '1 .  7-1 C - 11 1.0 Z . lausel 

it has been stated that, there is every likelihood of taldng over of the cadre 

() ArtLnac of nvisimall Ac-comniant by the State Govt. f 	bal- Prade-sh in 

Cori of the letter dated 14 nI fl7;- -r-closed. as Ann:exu—  9. 

4.10 11"hil tirl  is ~ s t1a ted that the State- Of Aruna~lal' Pradesh hav e already Prepareu 

a scheme and submitted the same to the Respondent No. 2 vide letter No. 

T)  A /TPV-')7 P)Ann / 1 060-68 dated 31.07.2005  Sae—,king approval of the said. 

nmerne for UtKmg over Ulu aunumbrrative control of the Cadres of SM 

DAO./DAO Grade-l./.DAO Grade-H and Divisional Accountant and the 

ad" --cheme was m-Itimately hEmdled over to dhe respondent No. 2 vide 
I 	~ T 	A I~y ^~ 1^0^ 0 

	
1 	T 1 ^0^1 - I 	I letteX 	- -1 No DA/M _71/1.Vu 

(latL(A  _ )ULy I- UU, WrIerevy approvid ib 

sought on the proposed scheme submitted by the State of A. F. 
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It would further be evident from the letter bearing No. 

DA/TRY/15/99/PaXL dated 15.07.05~, whereby the GovL of A.P. requested 

Lhe respondent No. 2 to recorsider the decision of repatriation of -the 

der Ub, -ants set -,r-  is atationists since the schimne for tal-ng over the Acco 

being stibmitted. 

it i'Q relewL 	mention here that the respoDdent No.. 2 vide letter nt to 	r 
L bearing No. DA. Cell,"L-1/ 2 	dated '115.11.05 whereby draft 

scheme framed bv the* C&AG's office re 	sed transfer of DA ~s garchne, propo 

cadre was forwarded to Ube office of the DirectoT of Accounts ,  and 

Treasuries, G'ovt. -of Arunachal Pradesth for comments, suggestion, if arry, 

on the proposed scheme for transfer,of DA's cadre. Therefotre, it is evident 

from. flie.above cor-respondences that the Govt. of AT all along reqxtested 

the respondent No. 2 for retention of the deputationists in public interest 

and accordingky the'respondent No. 2 also conceded such request 

-considering the interest of the State.. therefore the present applicants 

cannot Ue" held responsible for retention. for overstay in the deputation 

post till date. 

Copies of the written statement in OA No. 115/005, 

letter dated .31.07.05 along with scheme*.. letter dated 

r1fl July 200555, 15.07.05 and 25.11.05 are enclosed J 

herewith'as Annexuie-  10  (Series),  11,  12 and  13 

respectively. 

4.11 That I[Lis stated Iliat in O.A. 1-16. 114/2005 as well as O.A. No. 115/2003 

which were fded by the some 'of the- similarly situated Divisional 

Acconntarts before the learned Lribunal prxuring irAe-- alia for a direction 

upoil the respondents to Consider the cases of Illose applicants for 

absorption"in the light of the dedsion contained in the letter dated 28.03.05 

issued ky the respondent T\Jo. 2. Tn the said Original Applicatio ns Govt -of 

A .P .  1% submitted written statements on behalf of - the respondent No. 'a 
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Oc.sTondcnt "No. 11 in (DA N'o. 11-4/05 and 115/05) whuchn Mi  para"7 of 

Lhe wriLLen sweuieia aie Go ov.L of A.P.had reit6ri-Aed its _sLand 'for 

contirivatio'D of D.As on Ateptitatioll fill  the  inrocess of taking 'over 

admu-ird.s.—Liati-ve control firom the Respondcnt No. 22  is c~mplctcd. In view of 

s4di, specilic sLiteinenL for-and on bel" of aie Rate of AT who haVe' 

paid the salaries of the opl 1capts- duririgr the entire deputation -period 

fironn the State exchequez has never asked the present applicants to refund 

the alleged excess saltry which is aid.  against the Aeputa#crKpost, #§." I  ' ' SUM 

resm,nderit No, 1 or 2 has - no jimsdiction ilmd-er the law to i,---qie the 

inl-pused order dated 05.04.07 claiming refund and re-fixation of the pay 

of the applicants, when the State of A.P. has no -objection in p' 	fhie 

to tle depitation"Ists. -from- the state exchequer and hjrthler the State 

has no-  objection in oc;ntinuation of the deputationlists in the deputation 

post fin the process of taking over the entire Accot ~fifs set -upJs complet6& 

hi the curcimnstances stated as above, ,  the. knip-tigned oider. dated 
17 05-04MT is liable to be set aside and quAshled so far the ap' 	axe plican-.,  

concerned. 

4.12 That it i's stated that the D.O.P&T circular dated 29.11.06 has been relied 

upon by the respondent N.o. 2 while is-sumi g -the Mi-tPugned orde~r dated- ' 

05.04.07, but while passmi g the hinpugned order the respundeift No'. M~ "a 

most arbitrary manner sought enforrement. of the said dprision./order' 

with retrospective effect directing the Chief E~lgineer. PW9),  PT TV. X-Ir" I .Cor-TC-1), 

RWD, Power Departinent, Govt . of A.P. to recover exces's ~Po~ /re,-Axati6n 

of nav, with rptr effect i.e. on expiry of 3 years service on 

deputation wlherea6 the said O.M dated 291.11.06, as- such respondent.NLo. 2 . 

has no issue mipugned order enforcirtAthe same w lumdiction to the ith 

retrospective effect. It Lis categmicaAy subinitted. that the respondent No.. 2 

-has no urisdictican to pass such an arbitraq unfair and ille-&I order of 

recovery of alleged excess wididra 'al.of'p and allowances. as.weil - as' w 	__ ay 

f,~ 
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for re-fixation of pay of the applicants in the lower scale and on that Score 

alone the impugned order ddLed 05.04.07 ishable to be seL aside and 

ashed 

That it -IS sLLat%_-' that the applicants  aT  a 	Cliending recoverf o ~c the ~%A 	L 	e PPM 
e_KCeSS WIL11draWdl of pay and allowances from aie s alarY bill of Lhe 
cuffent mon-LhS as St'Ch the HOR11 1le Elibunal be 1-11plased to pa.;S  an 

apprap-riate order /interim orruier UITC-ding the respondents not to make 

any recovery or re-fixaLion of 	- 
pay in Lerms of impUglied Order daLed 

(19.04.07  sc,  far the afflicarts,  are concerned fill  Wisposal of Original r 

4.14 Thai it is stated that in the fact and circumstances stated above, the 

imptigned order dated 05.004.07 is Pot sustainable in the -,-  of Law Ln vieR,  
A Lhe Categorical S taild L~JL_efj  "t)y  Ille feS.Pofldef  Ij GOV , L. of AT wlio is liable 

to Pay the salary of the.applicants from the state exchecrder as such the 

impngned order dited 05.04.07 is hable to be set aside and- api-ashed so E;Lr 

we apphicants afe conceffied. 

4-1-5 Lhat if is, stated that some of the Sinmil-arlY Situated DivLlsianalf Accou—ntants 
serving Or, %deputabion basis have approached this -onb THbunal by 11 He 

-Ung O.A. No. '130/2007 didlienoig the validity and legality of aie.  

impuped order dated 05.04.2007. However, the Hor(ble 
I 
 Tribuna! whifle 

Issuing nol.ce on 25. 05. 200,77 in (D'A ATo. 1130/2100 7 was pleaseA cl to direct the 
respondents to maintain status quo in so  f. the applicants are concerned "r 
and the -said O.A, No. 130/2007 is pending b efarre the Hoeble T~7!bunal for 
fi-irther consideration. The -present aPFP

~Ixants ftn the instant 'OriginaL 

Application being similarly situated Divisional Accountants Working in 

the State C)f Arunacbal Pradesh 11Dder the ac imstra bm - tive Control Of 
Respondent No. 2, praying for stay of op ration of the impagned ' I 	pe 	p 	order 
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dated 05.0,4 2010" so far the - applicants are conc~—ned tiAl- diTosal of dic 

Oripjnal Application.' 

Cop 	die . y of " order -daLed 25.05.07 is enclosed 

herewith for perusal-of Mon'ble. Tribunal as 

Amnevare-  M. 

4.16 !bat it -k stated. that there -1- no scope to submit any representation against IM 

the hripugiied order dated 05.04.07 as because -aiefe is a speciftc direction to 

take action in reeard to scale of 'pay of all the Divisional Accountants to 
~ I 
be 

re-fixed fin their respective scale of Pali,  fin fffie- State Govt. -from-the date of 

Ilieir miauthorized over stay on depuLatioi ~, (iij,  excess drawl of pay and 

allowances and increments drawn after the date -in every case i 
I 
 s. to be. 

recovered. (I—B) ittic-rements due ir the st-yed scale of pay to be deL,,r--e,,i with 

cumulative effect Lill the date on which aie officer r ejoliis his parent 

departinent. 

Tn view of s7Lc'h arbitrary order p .E*,qsspd through the irnpu," ed letter 

dated 05.0-41 .07 and ap-prel-tendling re-fixation of pay and recovery of alleged 

excess drawal, the applicants hds.approaChed this learned Tribunal with 

thep yer to protect the valuable le.—I right and interest of the applicants ..'ra., 

'by passing art appropriate order setting aside the impugned letter. dated 

0104.2007 so fai the applicants axe concerned and further'b. . e pleased to 
declare that tile a' dt pplicapts are enh-fled to the scale of pay of the -putation 

post. 

.4.17 That this application is made bona fidle and for the causeof jilstice. 

5. Grounds for relief Is) with leg-al provisions; 

IL 	 issue t1le  _11)Ugiled  0. 	rof that, tlle ~ respwideti lt No. 2 has no 	in juriscucuoil 0 

letter dated 05.04.20U-, claui  mi g- .rec'overy of.the alleged excess amQunt of 

-a- --d allowances drawn in the bigher scale and re-fixation of nnu 
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dc-te--'Inent Of uncrement, on the alleged ground of over s  y  - ta in 

depuLaLion posL, as because the pay tuid allow ances of Lhe applicallis In 

the deptitatiort pos_t -have been nai -Lid bV Lhe Govt.  L of AT from Lhe State 

exchequeT, 
For that, the Govt. of A. P repeatedly requested and made their stand dear 

fior retention and confirmmahton of the applicanN in the depi 'on nost bv j ta th 

extending the period of deputa-tio.-ci  tlLuoug.,L-t  Go-Vt.  of ., '-V t% K. it! ter dated 

15-11.99, 12.01.2000, 11 .03.02, 31.07.05, 	2005, 15.07.05 as such questior t 

of refovPrV re-fixation of -ay, deferrnent of irrre!nent and plarenient in 

ffie Stuate scale of pay does not arise, more so w1hen the Govt. of AT has no 

objection to continue the deputationists fill the process. of taking ov of er 

the entire Accounts set tin is conipleted, as sutc"h the ftnnuggned letter dated 

liable ~ to be set aside an d quashed so 1"a-X ffie app',  - 
.OP7 is 	

Ucants are 

concerned. 

53 	For that, the Govt of AY have niade their stand dpar reaardino,  

oanitirivation and retention of the applicants on deputation bas till 

process of taking over the entire 	set up is completed as indicated Accounts 

in n r 7 ir I'a. a . of the written staterrent filed ky the. Govt. of A.P i-P.  respondiont 
Director  0, CCOUr  Lt.._ __ ,j  X-L I 	I 	

" 
xid Treasuries, CAovtL. of AT before this 

conlPetent CourL in OA No. 114/05 as well as iii OA No. 115/05, as such 

171LIes 	 ay in ffjeL.'jt; 	e of pay deferment tion off recoverv, re-fixation of 	ate SC&I 

Of u i crementS' and p-1-  cement in the State scale o xL pay as conterrnplated by 
the Respondem No. 2 thr&U.811  it"Pugned, letLer daLed 05.04.07 is not 

-S u-staiina We in f  he eve off Law. 

5.4 	For ffidt" Pay and anowances of flie 	ants iri the cadre oi D'As have applic 

been paid by the State of AX, the respondent N o. 2 has no jurisdiction for 

redtllctiOln of such pay scale with ra-troc-ective 	t effec and fOr placement of 



thic applicant in t"Ite State scale of pay as decided by the respondent No. 

through impugned letter dated 25.04. 10-7, When I ie applicaiits . ,.are 

discharging the higher dutiess and responsibi Ii  tiesIp the cad-ne of DA& 

5.5 .  For that, respondent -  No. -  26 has also decided not to repatriate the 

4p 
. 
plicants tluou~h D.0 letter- dated 14.03.05 as well as tluo4gli D.O .Ieuei 

dated 28.03,05, rather decided to allow the applicants. to contLnue to work 

Jrt - the'deputafion post in -spite ,  of the judgment and order passed by the... 
Division Bencli of the Hoobl"e' Ga.uhatfffth Court on 91.02.05 - f6r''the 

interest of the State reg)ondlent, As such respondent No.- 2 k  -haurred by 

ia,vv off  estoppel, - waiver and acquiescence to enforce the impugned letter 

dated 05.04.-F/ retrospectively against the interest of the.SlIale.respondents. 

5.6 	For that flie Hon'ble ltnib u"nal upheld thi ~ d d i of th State -respondents tedmon tne 

for extension of period of deputation as requested by the State of AT viae 
A Pdgm.ent and order dab-d 22.06.01 pagsed in OA P-1p. 200-208/200,1 mvhich 

0 VV kc '~_uurt on 10'.02.0' Wau rurmer uphtud by the Hon'ble Hi 	&Y.r -, )No. 

3992/02 and the said iudgm~nt,has attained fmalit ,~._As such fesi ~ I ondent 

N T-- I has no iurisdiction to issue the impuggred. letter -dated 05.04.07 -and-

on Chat SILOIC idone the 6ame ii~ hitble to be set m4de and quatihed. 

5. For that, the DOP&T -  O.M dated 29.1-1.06 has no retrospective effect as 

sudi the resp9ndehLI  No'., 2 is not entitled to'enforce the Inipu&ed -brder 

C atert 0-9-04.07 with retrospective ef-fect, however the said circular dated 

in the instant Case Olf  the applicants, in the facts, 49A.L.06'has no appli 	 4, 

and cLrc.unisLances.as  exvialnedabovi e. 

6. - 	D;2tafls  -ollf remedier, exhausted. 

,T'hat the applicants dedare that they have exhausted all. 
. 
the remedies.  

available to and there - is no other alternative remedv than to -file this 
. 	applic2tion. , 	 ­ 	~ 	 . 	. ... . 

VV< 



7. 	 A6. %Pg. 	Gy 

The applicants further dedare that they had not previo-usly filed any 

application,.. Writ Petition or Suit before anv -Court or anv other Autborjtv 

or an-,-  other Bench of the TH~bnall regarding the aubject matter of tH—s 

application nor ar~v such application, 'Writ Petition or Suit is pending 

before. any of them. 

0 	"- i4d,  (5)  Soual"', for;  

	

0. 	JXCI 

Under the facts and circumstances stated above, the applicant hun~ft)jv 

Pora,v.s that Your Lordshiips be pleased to admit this appLication '. caff f 
I 
 or the 

records of the case w-nddissue no"LICe to the respondents to S IL-tow cause as to 

wky the refief (,$) sought for in this application shall not be granted d dnU on 

perusal of the records and after hearing- the. Pattie., 
on  the.  Cause. 

or cause's 

be sho-vurn, U I— 	De pleased to Vr—ant the foll'orving rel.-4c f, ~ - 

	

8.1 	That the Hon'ble T,,lbj-,Ial Lye pleased to set aside and cTjtash the in,  gned 

ttex Dearing. No, DA C(Ad/2-46/'DIDA/vol. 111/2-00-7/10-10,  dated 

05.04.2007 (Annexure- 8) so far the applicants are-  coricemed. 

Thdt , thelion~ble Tffbundl be pleased to declare thaf the respondents are. 

not entifled to re--fix sc;de off nav of the applicants, recoverry Of Excess 
d.-a-V-V-IL of pay and afflowance and incre-ments drawn and ddcr incretnents 

due.Lo thea-L 

	

8-3 	Cost!. of the an"lication- J.'.E" * 

&4 Anv other relief (s) to which - the applicant is entitled as the . Hoe ble 
T-.Ibur--' nmv dcCM fit and propc. 

	

9. 	Intenim order Oraved I or. 

Durinp,  nFl.ndency of the annfication. the applicant pray for the. folio wing,  

im re-14ef-  - 



	

~,  C) 	

A~ 

9.1 That the. jion ~bie Tribunal be pleased to stay operation of the im -puped 

lettfrr hearing No. DA ('pjjP)-AA1I .'IT)A1t7bj. TIT/2007/ 10-1 -55 datpd 

015.04.200",  (Armexure- 8' ) so far the applicants are concerned till " osal CR51)  

of the Original A v -plication. 

9.2 	ThaL the Hon'ble Tifimnal be pleased to c6serve IIIdL pendency ,  o. ,-a-ds 

annfiratio-P sha-11 riot be q bar to the tespond  nts'to p 	d relief pray d rovide 	e 

..................................................................... 

11. 	Particuiars of the I.P.0 
11 .1 T D — ~O NTO,  

H) Date of issue 
M) Lz,~aed from 
iv) Payable at 

12, List of enclosures 

'r K5 ~ 

As given in thle index. 
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V  ER-1  F-I  CATII 0 N 

L Sri Malay Bhusan Dey, son of Shr! Brajemdra Cluuidxa Dey, aged dit)OUL 

F.2 years., working as Divisional Accountant., O/o The Executive 

~7-mncer, M--FC Departmenf- T. -.War.& Arunachal Prad-c-shapplicant NTO. 1 

in ille inslam Original Applicadon duly auffiorized iby the offiers-Lo vefify 

the statements made m the ORginal A~phcation. do hereby verify that the 

s L-1 tC me n t s m.. d c —in R — a g r a p h. 1. 4--^ 4 at n d 6 4to 1.2 are true to -my knowdedge 

atid ihose made in Paragraph 5 axe Lrue to my legal advice and 1 ha-k noL 

sulD essed anv material fact. I pr 	a 

r day r JIM  And 'I sign T'Dis verification on t1mis the /)b 	01 	e 2007. 



AN N EXOR,  E 

Ine A(, CQU0tant Uelleral i~ A&r,;) 
MeyhalayoArunachal Praciesh e1c. 
4hill Ong. 

aecruitment/ positing of requl'ar utvisional 
Accountants. 

Your letter INO 
ck td ~ 4- 1 U- 	th is office kett er-No.D ~k/29/§5`/ 
(Part)/6304' dtd 9-9-99 

A~ X, 

The issue of xecruitment and po$ting.,of Uivi-
sicmal Accountants to' 38 public works'di ~ision of this 
!itate which axe presently manned by ~epugatippis,~ wexe undex OV 	

GOVt. of active consideration *of the -state G_ k ~~ A.P. has observed that prior to'thi's d re On6n-e under 
r ,,ference , the state Gaovt. -as well as this Directora"Cle were 
never Consulted Miile recrui t ing I , and posting 

the ~, e posts w.n~ .re borned in the establishment Of 
xecutive E'ngineeis and paiij from the state exct* ,,equer. It,  

, , as also been obeerved hat. prior to declaration of the 
,ta*o-hood ~ 20-2-67), the ca 

' 
dres of tile UAsis/DAs were 

enJoying,  pay scales without anomaly v41th the comparable 
ssib tant/ Latus Of 'JwCountant/A 	ziuperintendj~nt in the state 

wurKing either ~J n Lhe oirectora ,~47  Of Ac,cCunts 
Lreasuries- as weil as in other Dix e6 	III the 
L,istrict. aestablishwen L. !he 	AccOUnt s and 
TreasurVes now egpxess concern on 
enjoying'6y the cadxes of DAUsIUAs l ~fvp 
enhanced ,:w,itnuut havinj approval~-Of %1r.61-1state Gl)vt Of A.P. 
fhe highex pay scales presently enjoying oy the cadre of 
oAUs/!)As has been posing a proolem for granting huge 
ajiiount in the foxin of pay ancl ailowances during 14~X the 
proposed training peziou of' 3d i..Aivisi_oiiai Accountants. 

. The uovernimenL Ul krunachal * kradesn is of the 
view that -  recrui tment aria postiny of the 	for 38 
wory,ing jivisions of -Pv ,4U may not be done at this sta'Je, 
sin.ce final decision of the _iovt is still awaited. The 
serving i~ivisio6al Accountan"Lants in the viorks deptts on 
deputation basis may be allmtved extension for a futthex 
pexiod of.two years from the date of expiry of 11- he-ir 
present respective tenuze in the interest of, publIc Ser ~4iCe. 
J.'hiG will pi:ovide succouz to the poor financia-1  position 
,) 1 - 	 Thi ,--  arrangement the state prevailiny at the preesent time., 

`)ropo.sed till view of th e sLate (-;ovt. in final spape Could 
pu t f 0 r V4 a ra t 0 Y (" u 	o ~; IL e (~ 1 11 .0 41'  f i C 4:1 . 

~ ot~ r S  f aj t , 	E ~ 	~ f , ,, __ 1 

uirecbOr Of ACCOUn t s J e~ ( 	

r cc flar a te Of AC (;OUML S & T1 rGa sur e' ~-  
of Arun;.Ichal Fca(iosh 

~,; ,, 	U.) 	, 
P I e i; . ~ 	Lo the Hon'ble Uhief fAin-i ster, 

ad e S I  I v _L L anajar 	Oz 	n fo i i,ila t i on of 
the HorC , 1~10 (~Idef aiinisLor. 
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The P.6. to the Commissioner(Finalice)Govt.' 
Of A.P. itanagar for information. 

The P6,tO the Commissioner PWD/R ~ib/PHEQ/J.FCD/ 
Power for information. 	% 

[he Accountant General ~ Audit) Arunacha, 
Meghalaya etc shillong for favour of 
information. 

The Chief i~ngineer, 
if~;U/Vowe--  for information ple.ase. :  Ihey axe 
.requested to give continua -t -xdrv "td"-~ti~e'~s~erVing 
uAs who are on deputation for a,further period 
of 2 yeacs on expiry of their pxe ~ ent term 
of cieputation 
direct the i~xecutive;4.-Ing3',ne,er,~ cpqC. ,ex,ned.'.~ not~", ,,to 
accept 

I 
 joining, r'eport, 

I 
of'new'apointee(JA) 

without consulting the state Govt/LArectorate 
of Accounts anci Treasuzies, i4ahariagun. 

fhe ~;hiet' Ac(;ounLs ufficer" -PWf)-' El-lWz)l 
&ND/Phizu/iR;O/Power for inf6ri " "I. 6n.,  

7. 	
Uffice copy. 

mi. mongmaw-,.) 
Joint Director -of"Ac' - ~ount.s 

uirectorate. of 	CO-Un s- 8,Jreasuxies Ac. .. ~, 
'6 'fi al Aru Govt. t. of Ar u 

N  a h a ral 

it 
Ld 

e 1~ 
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To, 

ARuNACCO15t11'r5 
Phone :,t142 

Col . I  E,111 N M E IN T OF ARUNACI JAL PRADESH 

D;i -ector_of A,(' ,Cmints 

Daied thc,.1z."4 	""000 ............. 

The Accountant General (A&E), 
Arunachal Pradesh,kieghlaya, etc., 
Shfl!ojig - 793 001. 

Sub : Transfer of file Cndre of DivIsional Accounts 
Office' r / Divisional Ac Countant"; to tile state of 

Pradesil - rmardlijg. 

Sir, 

It was under active consideradon of the Government 
of Arunachal Pradesh for sonictiine to take over dic Cadre of the 
Divisional Accounts,Officcr,~ / Divisional Accountants of tile Works 
DclxuUi)cjit totaling 91 ( Ninety olle ) Posts fiyonj the  exis ting  
combijicd cadic beiii ,,  cowrolled by You. Now, the ('30vel'11:11clit of 
Aximachal Prades li has riccidecl to taj,, ~ ove, the aboTc. 

' 
Per solls 11105C who  are borne Oil regular ba ~ is ill the 

Ladre and opt to conic over to Aruilachl] 
t;i:.cn over on stct~is 
lt) !~31SO _dCcidCd MR 

. 
1_1 ej~6Cf0FOI 110 frgh Divis ion'll Accourlialit(s) on 

dcpufaLioji will bc. CJ1tC11aiIICLI. 	ot 	J.", -~N;'Io -.rc 	Y oil 
Tiid—~—C~UjUi filis state shall Mulluic 'it 011 ~_6.lid for 

their future 	 0-1'—ffi- le cmRZig- ', ~nn of 
aeputabon. 

' It is, thorefoic, rcques(ed to take necessary actJon 
I 
 at 

your ICN'Cl so that the proccss ot , Ij ic trlm I'c r o f d ic C t-iNc_a1_On-j,'wJJ I-  th c 
— 111 	561-11 lei riljl tTC-F( 

. 
)ilij XY 	 )Ieltal 1111111cm) C Y. 

Formal notificaGon. is wider issue and sti, ,)Il be 
communicated iii due course, 

Yours failliftwy, 

y  

Dii-ector of Accounts & 'ficasurics 
& Ex-Offficio Dy. Secy. ( Finmice 

Govt. ol'Arunichal Pradcsh, 
HAI 1ARIAGUN. 

"I 
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agaills i; U111 C.11 10.-1 rn"10 cou 113 al. (
. 6 r U! 	r 	L",  

Ilave jio objecLion. 

Tile a ppl 	jjjLt3 0 r tit 	n3orit L). A 	r -I  it ry 

in di rroronL copacl Llija k.1sluct-  Lila SLa .L ,) o 

PrQUO311, Tile upplicantu tire nor-lifl fi) Oil 11 "!  ' ) " In Or  

.-d a . puLation. . 
Thsy Oro mainly lnvolvud ulLh Ulvi..i10 n al 

Accountunt I ( ' tile 	
Con- 

L ro I o r A r. c ou n L -a tit G On 0  r al ( A& E) , A ru nz c h n 1 1) 	a (10  

expiry or tile period OF d 0 , )ut ,% t 1 D n ., Moghalety ~ . A (L .er 

atriatlon Lo uiair orlqLn2L 
orda 

I)- 1
13 vo buon pansud ror rep 

rolj:kt tin Lion th" tjoparLmunt.. Ailriuvad by Lila order of 

jilgii Court j  
8 PP 	filed licahts %av"e 	the Urlt. potltlont) 

''i;: ~ ...;!""which have boon Lranorerr d 	thir,-Trib-inal. 

tile  A ppjlC.jjjL jjo3 oubmILLed 	t 'r un3ol fur Loornod Co 

- ;IVW i~j, 

thut by ardor tJF) .L 4 td 15-11 -1999, tilt) C ov.  nx-jim wiL 0 r A iuriacht,  I 

'Prodooh; han 
I 
vAL(-ndnd f.11a period ot deputation Vor a 

ra from Lh a do L o o f expl ry o r L tin L r 
period '0 f - WO Y fill 	 4 
ji,  

vl Ln the irito'rerL a r pub I Ic 
0  t ullu rt  

rvice"'Tha operative part of the ordtir retiort as uncior a 
a 	0 	. 

jej 	-inachal Prad".sh i a o r till, jjiu Govt. or A x 
I u that requitmOnt 8 nd P03"fig or ttia 

DAO/UAS 
v U 
for 30 UOTV-Ang uiviL%iotin of WD May not: be done 

at Lhic Otago, 011100 filial docislon o f  th" 
)ivi5lonal Govt.. j a  otill aunitod. Tile tserving t 

ntanta In the vorke Daptta on diqxjt1%tSOn A ccou 
bxtontlon for 	further may be.allowad banis 

poriod or tuo years rtDm tilty (JaLa 
or expiry of 

-
their present roupocitiva tor ltiro ig U1 0  Interest 

Or public ourvice; This 
u l.j. , provijo 5uccou r 

to the,poor rinuncial Pu 9 iti-011  O r tile 'N"to  
I:Iclg at tile prenwit Citna. T)Ain ar- 11 9 0-  praval 	

f t1la StoLn GOV IL. 
inant in provosud t ill %olnu u 

In firwol 016pe could Ut ,  wt For%, '2td  to your 

osLot" office. "  

71jud 	Ljjar ~ ud.ur ofplay iLaildo orAitildild: bY Old" 

nov ,  99 rros,  tile (j.-t  t v o r evi r~ 	ri L It , ) 

. o r A tu nach'-' 1 1)  V n  d"011 	,;% - 	)It  a,t  f , 	.. tj  ,j Ijrj tvP thn 
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- 14 - V, 
11 .1 tho 	1':WrTk by 

dated 1 2-1 -2UU1 , dopy a r Uj) I C I I I j 13 .3 '  b 0 f3! I f i 10 d 

Annuxura-9. Tho IaLLor 13 Uoing rfiprudu ccad boloul 

. I . 0 

dTo, 	
T I, o A Cc oUnt a pt G oll nri,  1( A&[) 	

. 

A rflac h u l p rnt.In s i., , n u9jin Jay a, eLc 
U01 . . 

Subt rrannri)r or the Ct%drc- Or Division 34 1  
Accounts orricor/aivisional Accountants 
to L 11 n S t a t 0 0 r A ju am c tia I P r a d an h - 

It was uncier tictivo conoldnration of the 
Government or Arinschal Prodost ,  ror oocnetimto 
to take avor the Cadre ar the Divisional 
Accounts orricars / Uivinlonol Accountente or 
of the Uorku Dapattrtiont totallbg 9 1  (Ulnuty on ,) 
posts from Me Oxiatilig combined cadri; being 
controlled by yoU. Houl, tho Govr-rnngnL or 
Arunochril Pradesh hau dlic1dad to t ~,ke ovjr Lhe 
above said Cadru un(jar the direct contml of 
the 0IrvcLor'or AccounLts & Trunnurl8s, Govt. 
or Arunachal Pradesh, 6.10 lrumoUjeLe arfect. 

Parnona thono w)iu urn borne on ringuier 
bual a in the cadre Qnd -apt to col"O OvOr LO 
Arunachal Prada!1h aLnto Cadre, uIll be takan' 

over an status Wo subjOct to . necoptiince of" 
Lha eLato Govornwint. it in aJa6 dinitind thAt 
liuncoforth no rrani, ulvisloAal Accountent(s) 
on doWtstioll %jIll be 	c.139s or 
ttioca uho are 	on,  fjnj.utn*t1on and 
satving In this -atnt'n qt -w .  L411 be.  "pcitniond at Lhi" 
acid for thoir future c,(jnLAiPj -nL1o'1 evon artnr 
completion or ti,wi oxi.titing tara, or ociputatio .n. 

It is, 	rPquviL(.fd Lo take 
norje5sury action tit you r level nu that tile 
procans or ti,o tz - anirni .  or thn Cndre ,  alonq uith 
tho uIlling per.,1011rivi cen be cump -latod Iftflo- 

diately. 

r  o t m ol noti lici l tion in und"r J-~ nufi and 
3111111 bo cummunicaLuo in dun cour-n. n. 

yourli ralthf ,ully, 

aqu) 

r1?cL(j ,-  'U:r pjcC~Cyj(jt !5 1. Trc-23url 
n Uy.Fncy.(1 * 141.%nCf7 

3 r '  A I :tj n a el i at 1 1 )  r -3  d a 8 

In 
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0: A,, EhQ Stato Governmotit hari six, L o n a.d tha parlod 

a drcl ~ ion to nbr%o r v f,  or 'doputitLion and (u rther han tak on 

t h -..a p p I I c a it t s 	n 	i a S L a t a C ~ d r l; b y t) r 	r (i a t u d 1 2 	7 0 U I 

I t, ou r u pitlion, nottling is Lott to Un dituJiJod by Lisle 

I wi fir' O(J 4 Tribunml In thilac O.A.s. TI io ordor or rfipritrintlor ,  in 

by u I. (i u r 0 (1 L cd .1 5 - I I - 19 9 9 In thuse O.A.s 

ri i ad ki* A tin aw r c-7 

I 	r ino applical.,Lorlo are n(;co W1119 y, 	a J) 0 3 w so  0 

-tL situnLion 11 1 15 Mods,  cleArAlint ir chnn4v im  Lho . 1) rms or 
t 

arlses, it Is jopon to tho appijcanL:~ to  1A.pplojach Lhl.n 

T ribu na 1. 

flicre ohn ,11, houlovor, bo no urdcr n!) Lu cost!3. 

A.. Ja 	TIL 
4j.1 

0-1 
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l5hte fiked faf~ notllylng 
6o requisite t~jmber of 

stamps and! folios. 

_T_ 1 134151, 0 

r 

the 	for 
ZG1 Mft 

Date of delivery of the 
requWto stamps and 

folios. 

1  1 :~4 el-21 

D '~ 	Aft I 
Td ,vt" ;rqft t4 it 1~ 
TMA ~MIT 9a 

Dote on which the copy 
was ready (of delivery. 

NEX  URE  -1q 
V)w~l unik wit 01 

Mft 
Data of making over the 
copy to the applicant. 
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ArLmachal Pradesh. 
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9. 	Sliri mage Tantin t  
:4 

ag 	Chi, NjoT.atcli 	eMur F
-! 

J, 
DIN-;.siomd AccountAnt 

O/j)  t I le  I?x CcIltive r1,11glucer F- 

ElectmaID ,  

J)apori o Department of POWIM ~ 

Aroilaclial Pradesh, .5 v.4 A 
~ A  

...... Resr)ondents. 

lie Petitioner above-mmied Ti t,  ! ~ umblc Petition of t. 

10, 

6) u 1-j 

~~r.r 

-C 

7. 'ShriliagcMubiTada- 

stilri " lag ,  IMU , , 

Divis. ional Accoun .tailt, 

4!1c 'wxecutive EmAncer. 

S.. Shri "I falay Bhusan Dev,  

SAY Shri Bmiendra Chm .i.drit D-ey. 

t,,jc, Pxecutive li~nolnccr. A!, 

Divisi(in, 

1~ 

Aeev,  

c 
 —e  

A;YA 
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Noting by Officer or ~erial Date Office notes. reports, orders or proceedings 
Advocate No. with signauire 

2 13 
.
4 

VVP(Q No. 3992/2002 

I ~EFORE' 
HOWBILE" -HE CHIE F JOST-ICE MR 13S REDDY 
HOWBILE IV R JUSTICE T,N:A.NDAKU,MAR SINGH 

16-0 Z-2006 

The view aken 	by 	the 	Central 

Adm nistrati e 	Tri.b nal,:: ,. 1 1in 	our 	considered 

opinpn, is not; itiated 	for 	any 	reason 

what soever equiring our , Interference exercising 

the power ..of 	CE ftiorari 	jurisdiction.. ''The 

impugned o der"does not. 	,err r 'suffer from - any 	0 

on t17 e face ofthe rec 

The w rit pqtidpn ~ "shball accordingly stand 

i  m s sed' 

i 

i 4 ; 

14 

~ee  
UE~ COPY 	4 kilt 	To BE 4.v 
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Supaintendent (Copylag'Soctlon) 
Gaubail Hlgh Court 
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EllMl 

~ 	
, ~1~ 

,Pf,  C. 	it- PIV 

A r,  GONITOFAM JiNACI lAl, PRADF.Sl I 

OV U 6L LU~ A G 1, j NI  

i~1 0. DA/TRY/ 15/99 
	

Datcd Nahadw , un the I I Ill jvlorch '02 

m 
Thc Accuuntant Geiieral ( A&,  I,:) 

I 	I 	I 	C 	'I 	- Zlti011. Sl.ib ~ 	 Ol'SU'V i (X i ll I'CSI)CC( ol'ilic D i visional A COLIIII 011it' 01 	(1 CI)U't 

Sil" 

. 	I NVOLIld 11kC (O'hil'(Will )'OLI that tile state cibincL of' ARII)MAMI PI -MICSh hW; iIlI - (:ZldY 
mkcll a decision Cor taking over ot' tile administrative coilli"ol ol ,  tile C -,I(ll . cs or 

`~I ..DAOIDAOIDA of-' works divisions bdonging to PWD/1I1 - lED/lFCD/RW'D and'Pov., ur 
a 

departincill o FAcunachal Pradesh, Ill order to ensure 51110001 L17,111SILi011 Of the Coll( I - Olillig 

UldiorlLy of the said,  cadres a sclicilic has already been foril .11,11aLed which is being 

I  I y -ov I ll)l)I'0l)I -iZlW M1010l'it)l k_)i_ iSSILIMICC ,~I.iblu'ticd o , ou Shortly 1 ,01 .  obtaining appi 	a 017  1 le i 
uf;i lbrimil 'Notil liczition'. 

Mcallwhilc you are rcklkicmud 1 ,01 .  lIoL to make any Fresh I - ccalitilicill it) thu. pwJi ol ,  
OIC OiVi: ~ ik)11;11 ACC-01.1111MI(S 0j',;IiIISI IlIC N Voiks diVisions ol'thu Stote 61'A'rmmk;lmI Pr;idush 
whidl Is III cowillimlioll to ()ill -  101cr No. DA/TRY/15/99 (hilcd 15/1 1/99. 1'rush 

,)i il,Q I)ivisionol Accomiumis will be iva ~ l by Ill 
AILIMIChill Pfil(10111 PLIbliC S CI . \,i cC  C ol lj I I j jSSiO 11 .  ' I' I I cl , cllu ~ e 'Ill 	'I)i\, isioiiil '~ ACCOLIII[,Illt9 

ill-c ~IppL)III(C(l b)l )'01,11 Oil dCl)LI(aLi0I1 11 - 0111 tile stiIIc;" scI*VIcc Of Aftill -ilCh'i'd 

Praksh may be '10 ~vcd 'to continue as 
. 
E- iiiergciicy - Divi.sioiiI.I.A .ccouiiLaiits:foi-  tile till ~,C 

1011' oll' 'I : Cl"LIlar basis,' tlicy w i ll b bk,illl; ZIS a wodk i li' 	13LIL 1`01 - Jileir ilbSOFl)I i  I ti~ .11 
~IIVCII , C11,111CC to - (11.1,11ify. IIICIIISCIVCS ill 'dic Divisional, Test cNamination—wilich Yill be 

11111CIlt 11111"JILIgh tile ilU ~Ilorizcd 	officer OF tile' stnt ~c conductud by I] ic statc govc~ 
aller takiog over (he adinimstrative Control of tile c,-WrIcs. 

YO I'S filil.111"LlIly, 

E 

I 

	
Coll 

11 

	

c I I lo N o, 	Y/ 15/99/ 
	

Daied Nah'arhi  ill  thc  I I  III - .  Nlarch'02. 

C: 0 py 

All 	Excclltivc 	1-:11gincus, .1 

(IcImItilicill 	k)[' /~ Immcll;ll 	PIadcSlI 	1 ,01 .  

IC(II.16(cd 1 ,01 .  110l. tu I- clease flic Divislowd, ; /\CcuIIIIt;IIIi-S. \dlk )  :tic 

Oil depulallon 1 1, 0111 111C State Scivicc or A1111mcAml h;IdQ ,:h . 	oll 

01 ' 1116( OCIA 11 ~ 1tioll icrill, mint klillict .  uldul ~ I 'loill 11w ,  k - Ild 

2 
(A.K. Gt iki) 

Govt. of Arul'ii'ichill P' ilt l 	It 

4— 	— — - . 	-..f 6 



0 
T vc, 

56 	..ANNE.Xtj, 
'I'l 11. 

' ACCOUNTANT 
NIUM 

I 
 A LAN ~AI.AktJNACIIAI!IbitAl)[,Sli'& MIZORAM 

SJULLONG-793 001 
P 11- 1— 0 .544-2223191 (0) F,, : 03(.4-222 . 3 16,; 

Accoull(.k1l( Gelleral 
D.O.N0.1) A CclJ/J-H/C,'ourt. Case/2000-2001 /1898 

Dated:March 14, 210105. 

In ~ollfiiluauoll t) this oii i ~x 	No.IJA CeIIII -N/Courl Casc/2,)00- 

200J/1867 datcd 25;212005, i %You.-d r ~;ques l  you iWadvist; if these Divis -amal 

ACCOUI)OU1111S (;iI depulatioli IloW be. ;d back to 1hulf,  pilruill 

&partments bascd oil Lite judgcnicn. atid orders ofthe Divisiun Bcitch. 

Howevcr, as - discusscd wiiil you, if' thesc .  dcputatiollists al -C 1 .(;VL;I . tcd back 

based oil Ule orders thurv. Will bc t) -c litivild ,)Lls , j)l-ol)IL;tlls 1cfatilig,  to tile 

CiJM1l*C, finalk,161111 ana I -Cliditim! of mxotillls 1! [lie (Javt of Actmachal Pnad'csh. 

df 1) 

l"I !Jic: 	t, :)". 	o ,  

	

i aln to imonn; vink Uia ~ li~ '99~). Cl- w 	ol *  Anuia(;hai h -aLiusk 1.ad 

Ullifalcrall) .  pass'"I au order ol" u6.1m!, over.(iw .;ad --e. ~C Dnrtnional Acc , )mi'am's 

but duriitg tity discussiou with Ulu CiLief *  Suerelary,foi, the Giovt. ol *  Artitiachal 

Pradesh oil the 24 t" Februar y 2005 tile Chief '-,(;QretaY ~y was very cluar that titc; 

eadro 'would not be (al,en ovt;r aild would eolitistut: io br -  adiiiiiiistured by tile 

Accowitant Ociieral Ili order to ovoreollie all these diffieultics I SUCI, HQ18. older 

xs to w1k(edier ffiesc; dQputa(iott.i.,; 1,s (Divisional AeumiWits) shoui ~ be jvvertcd 

bauk its diejudgei,nctit has conki.: i-hur nearly four years.,  

I  ~ 	-W,6 ~ L5,Ll/ 	V, 	
.0 1 j 

[,,e , , . i j ~,, 4.-1 - - ~ . I 

Director (Legal), 
Office ofthe Comptrolk;r & Auditor Gcncral ol'India, 

10,13ahadur Sliall Za!'J! Mal 

Indrapt- asilla I lead Post Officc, 

N F"' DFLI H: I 10 002. a 

Yours Sitwurul), 

IA" 



I'l I cd, bcforc t Ile 	J r! I 	i.; 	I;: C L' ~ * '.* 11 ~ ":: I I 11"! 1) S I *Cl .  (11' dw C; ILI Iv (W 

I)AS to [Ile " ~ Ialc ( io\ 

4, 	The sul(c Uovc; - Illil'~:lli is 	l"llily re(lucs1cd to take stcps to w'l. the 

22 pasms to AM= all TO court cascs uncondidonally and unce this is' dolic, 

the ball,for transfer of [1 -:L: C.'.drc to Govcnimcm of Arunachal Pradesh will bu sci 

ill motion, 

Your" I"litiffully, 

DCj)Llty ACCOLMUML GCllCRlI&\) 



0 1,  1 ,  1 ~,`U OFTHE ACCOUNTXNTGEN ~RA L (A& L). 
M EGI IALAYA, ARUNACHAL PRADESH & M MORA M 

SIIILLONG-793 001 ~ 

Phone: 0364-2223191 (0) Fax: 0364-22231(13 

WAA 94 h 

1) O.No.DA CeIIII-8/Court Casc/2000-200141909' ~~ 

Datcd:.~ ch 24, N)OS 

ZU J 

aw I)ivisional Accountan'th fin Picase recall our telecoll Ilitle While ago.rup 	Ig 

dcputation to my oUice auid presently posted 41 tile State o('At-unmchal Pradcsit. %VIIWI 

-it to iidonn yw.! tha~ ' ,,  reilcreace to your D.O.1cuer No.DAITRYCT/21002 dated IU.3.2005 I at 

my 11cadquarters has confiritted Litat we could .  cuinsider.exteltsioll ufflic dulnitailol 01' tj' 
. 
to 

'CHCltt 31 D 
. 
ivisional Aucouniatit, 	 partincut, AH you iwc s.  pres~ i idy oil depti.tation to our (ju, 

iss ed anlordw aw-rc theDivisinit 13(;iich aF the Oatifiati H16 (;out'( J ,,aj ,.aU r 	h, d 	u 

to bee ,  LUI,.d 10.2.2005 rcgarding the 12 x);vjsj*jja! ,kccountauLs on dcpulation Who lite .  

rcve; -wd ba'A to tim;ir px -c4deparLments in the Govcn~iicat uf '  Arunachal Pradesh -. T~iw 

-4  ft order i s it,)', 	e-w` Lio remai'mug 19  DiVi SiO."Ll't ACCOUmt 

wito have case!, 	41 Ole Cox. -LACAT inay be immediat6y requested to wii i-Rdraw all 

their court cases and onc;Q Otis is (Ione Ulcir COLI 'LinuitY, 011  dcPutatiull will b.0 considurcc. 

'of Uies~ 3 1 ~, del" tALiOjjj' is, IIIy I jQrs. has in 1, 16n tied' Oii dit; ques6on of,*  absoq3tion 

e wo.-Jwd out and iftismay tic convcycd to thm d putlitioixists. tfult the mudatitics w0i 6 	 e 

tat dic pending court cluses Uf'tiw, ~ I rcqucs~ for your urguti, aclialt ,  to ensure U 

C~ )I ~t U(A t~,3J Divisional AccountwiLs oil deputation are wi ll1fdriiwn to facilitate their 

deputatimi/absorl)(iom 

ka,  
YOLU 

Shri 01C.111 Dai, 
17~lallcjaj Coltunissioner to thu G ovt. ol'Arwiaclial Pral desh, 0, 

E. R. SOIOIIkOlk 
Accoutitatif General 

])Our 
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Sl j11A,0N(',.-793001, 

No. DA Ccli/2-46/D] )A/N/olJlj,/20 '0
-//l 

0 - 
	

5 - -1 ~ " - ~ I,-, r *( 

Yo 

Chief t-'rigincer 

1IrIl ~,)li(,a1ioIIr: of ' over0a 	while oil (1cpIlUll io n 	 I 

Sir. 

1 " cas Q f ind hamith a my of we mee mommamia"m or (OWL oF l"dim. 

of Pmlopild Publik; (I'l icvarl'~xs and Pc!llsioll I - )CImilnicill of Pi'lsonlik - 1 

11 -~)illiiig No~ 	U.M.No. AB 1 ,1017/30/2000-Fsil (1 1M) daled :"91 1.2W)O 

implic"If *i0n, OF ovwymy vdlilc oil depill:11ion wilhoril flic. opplov ~ ll of 

Collipciont Arlhorily. The GoN,L 4.111dia h"Is d ccidcd 111:11 Al lilt: 	of 

(IC'Pillatioll Olould be rclgilqWd ag per lhc c(middions U41 d("In & we abo" t: ("J\i. 

III 111i'S 0011110eli011 L 	lir tikilo IhA a (good nllnlllcv ~ or emplo Nec. ,4  of (lie 

Otn'l, of Al -unach"ll Pradc9h. who Imt .-C ovc"I""I"I ycd 111cir depillfal ioll pCI i''d ifl'4 1 , ilc 

of' their depumilin Period whilh lmd ah -cady expircd ;il -c Ill)( \\;jlljIl!~ ! .  (()jOiII 111cil. 

porcrif 
: 
depal-1nmg Owd Kim rqmvhQm, IQ ;u-c cqj(,,yj!'Ip jhc hiph ur  

P")), 	St-11c (or Pi ~ , i~sionol 	Accollulmil 	couilmic ill 111c 1' )a~ 	 of lhu 

(JoNxi -linw, ol. 

1%5; jliw 	pala 	.111 A ,  OIQ 	ollicc Incluol;l1rdtim, 	(11 111(lia 11:1!t 

&6d'-'d 	1110 Q: -"CjjI of lilt; 	dt - pill"Iliollist (wQr 41:1ying for 'III v 

oulioll alld (I(lict 	' i'd !~ l IN it 

C-ITUque"Clam whilsh should j"cludc Tal file pC1 .  iod (it ulmmllolj ~~(~(l ovcl"'Liv 'Zlmll 

110 C'mull ;11 ~ ailmt scl - vicc fill -  111C 	of pi,"11 ,4ii'll mid 111,11 ;111' ~ illk icill '!Il dilt: 

(1111 	!lw pt!riod of' mmillhol 	~ Ililfl hc 	if 	X% illi 	11111'sl'-w t 

off ~ 1 lip lh Q thou on 	-j , ~ ;i liv 

N,  

ik 



;!" ~ic Ivill 
Wy to .111 (1cp"'I'llionis! in c- luding sf ~jjc Gov-1. 

to ofjjQel -s  (le ptfi ~ lficin 	jo 
ill fit i tul 

odics Cl(;_ 

rqucste(l 1 0  h(Aion in 1*0,~1,11 rds 10 (I )c  
'111  1)ivi3iollill AccotinNIT)IN to l'IC  I-C 	

SC rd c o f * ,),,), o  1 ,  
_I 	

dleir I . 	- 	- 	 I 	: ~ 

SUilIC of' r!y ill file ovt. T1,9111 file (Ilto of (j)" 'ji. ulNll1jjIoJ-,jsq(j ovcj. stly dr;)IVI 	 , 	pill del)(It.11joll. (ij) 
d h1cr ~lf ~V 	 , i ; 	excess 

VCCO\/Cl-C,.l . 	figin an" fll ~ :dmc in cv  

	

011C 	 OIT C;I%C tp Ile 
111 C ',' f;.'Ilc of, IMY lo be 

ddi ~ rr(7(1 \Vill, ejl ~ cl fill 11 "-,  (I.'lle oil whicli (lie 0111cel. J.C
~jOijls 

	

Ymi are fJ1lerLfj)j-C, 
)(illdly 	

del):11,fille'll, 

IcdAo We awk,,, tile GOI Or'der he doplit 'lljo y l is  
111cii. acp 	 who 1mve. oVej14I ijyc! j periods 1111 ( i cl , i n , i lll,,, joll to Ill,s of _(_ 

ice. 

0: - A ,4  stated "Ibove. 

Yours I.,1111T,l . ly, 
rrp 

" k 6, 

A 
	

1 A ART.. 

DA ~Ce!1~2-46/POAIVO 1 .111/2007/ 
	 JAW 

A I  
161-w"IRIC(l Io:- 

pr: Acconlit ,in j ( 1clICl _,1j  
request to kindly. i,' 	dit), Mcgli'll"l) -il 	I le  Stic lllqtf.uc(iojl to file field 
to (Ile 	'118111let ' 0,11S P-1 88Cd by il)iq' 01 ,ficc 	

. ] ) arlief' to VC43, willl ref . Crence. '11101VAllecs to D ivisioil ,11 Accoij il mn i on  a 	WAY ovcr paYlucm of,  Tmy 



J~ 

3 APIJ 

Thu ENCtAlfillo 11111 L~ 

S'l 	i 

Olfic'c of tile; 1-I-x0cutil.10 1" kv D"' Is'k" 

L 	t A 	ic-cl ,  
Uc DA CCIL 

I 	
. 	I 



J, 	~ t. ~ I - ~' z '  ~ - : 

file employceh; of file Govt. Of jkrullachal , PradeiJI Div~ Si011ll Accoulli4 tits 01 ,  Deputaticiii 

No, 	6,n depwjtj,),, 	DepurtillefIt 	 of 
stilte wherc 
J)rcscridy p k)~'Z -j 	I-) 

Pnidesl) & po.,, j 	orl 	D"putatio 
f , 1`0111 which tbe 	dd1jutation 	11 pel iude; .  
Person ~alllc oil 
C)UNtioll 

—7 3. 

	

air 	Uic C-E. 

	

31curical 	3J.- T3  

1 1C u d Ass I t. 

	

ia.Das' 	130111LE10 
-L.(Pc 	JAVD., 

	

Aumallcal 	 117Y~ Ouo 

	

-adesh. 	 IL, L  Pi Wision oil 
30.6.2(kil 

UDC' 
PWD 	D. 

UDC 

pa~ 	r 811st M~~ 
POwer,hanagn 	 2 

UDC. 
Ta~korizTa- 

i7j-§~~7'-T-4 
Yijigkiorq~p 

9wer. 	lac a 
pdcj) 

3 J 
UDC 

-T . ........ ... 

v 7. 	
Oy 

18. 3. 1 "vq 
UDC ,  

_j7 
C.E. 

1. 6. 1 jj)b- 

UDC 

7 

p  d 

0  

0111 

"'llicil t 

-I-son )utltiol 

 

_L_ 	

- 3.  _ ---- L--  — 3  4 

14. 6.1 _)q 

	

P\,V' 
I D,lianugar 	RILE. 

UOC 



1. 1. 2 000 

.............. 
hI.V.i -,Aq -Ij,-*, -,  cx". ()VZ,) I'Alfild"111f; V *\%I I) 

I IW 

Sn. ~Ilqjlu Ghosh 6. 

Ak)i* 117ject .  1 2.4, 1 S)gg 11 4, 2.002 

I!anng-ir 

UF)c 

Tezu 3.2.1997 HVIllf.,  on 14. 'filTA-cesmi,  c. I.,; N" ,/-) I \V I 

IJDC' 

CI 7.4. 191. )  
YAVD, 
hanagnr. r 

16. I'me Tz"m Along,  Civil R,4.7002 

(flower) 

DAPw4jo, 

mr, 
11t, , F-C 

64 4 

9. 1.) i ii -I) K- 	CRPWD, eng 
ItanagAr PWD 

TJDc 
,19. Trishi Nnnillcy CYIW 

PWD 
, 
Pnnngnt 

2f4.7.200 

PWD 

f"mi l3hufmn C.E.PWI), 125.199c)  17 	7002 
PVqn 



-44 
2 )/ 	Rr 

	

9 . 8. 199? 	6.'A. .66 ~ 
DivjsioIl.j&r'c, 
Agartak 

UTDC 
-ng  

D 	
YollICTIA. 

opa inent.- PWD 

3. 	Lo C 2 	T4-11 —~ r T)TS owcr 

	

8' 	MO I it,  
rcle. 

wlcn" oil 24, 	
R.R.200'5- 

	

(I.-Z) Pi-V-15 	
j7' 

	

.1 99r, 	29. 
Lloaw- ~)~ 

mvi l i ,  1 o ~q 
16 

)0 1 
-110 VD 

CE(EZ) 
Kr D-1) 	

D 	
2- 

'C 

	

]!X)7 	.1.2000 
a ~ny 	

LIS-SIC' —f-02.0:0-7--fO-212-0-00 
m j u 1, c 

VAM 
Ch i~;7,7 	CTY 7,  PWI) 	RWFT F: 	H 2. 199 7 2272. 

112- 	

-77 
. 

c  1)  -it )Orijo — 	 4. .19,07 	14-1.2000 
D 	

—7,63'Power 	
..Lflrct.Divn 32. 	J~m —to ROY R 	T 1; omp 	 . 1  ~999 	83.2062 

NjV 

I )A CcIl. 
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~ 

-14 0 V 2006."-  

h .hplic-ations, ?J ~'O\Jcrslay 'v~hllu oil (]up( 
	 N I It 

Thp 1011PS and con(Jifluns f.)( depul;3(it 
. 
~jj 

down flot i)llly ;,(. . riad CA ~10)ut;ilfion av Rule; fo ~ ti 

	

'!~ P6st 	aPPrc)\/CCJ b~,  
t) Llt 000  SO date Df ir.)Nriv i t il 	t (jr ,;)Ut tj()l  li!.,. 	0  tL  I () I t ! (L 	_ 	a 
Oldel? IT 

I 
 x re-lievi 

. 
jig M& 01ficer .  will bci 110cccsary,, 

The ~ cputaflaflist ofji~ i.~ r inr;J, 
. 
Idi,19 .i(,, who L-11 .0 plcy'enl.ly deput.,1110r) Wc)uId bo deerned to 

11,ave foli(iVeld On the d,-Ate of e,,cp1q Of We depuWan nedud unkns ow 
c-oinpolont 01.0hotity hat; Willi re(Jobilk, P ~ipj:w0val'," extoildc-.0 thO P0110d of' dopul,-alion ,  1 1 ) \,yji ~,jj)gj, plior lo lh(~, rfate oxplvy. 11. will bt_~ ~tllo To'spolvilhility of the 
ofricer io " )-̀ , Ufe thi:11  the der)"4 1 tionist doLn; II(A U'r- 0; whive Mez cire on depwWw" on Um dmw A VQ, j ordcl ~::, arld ill(.-  nornl ~.Il tollivii!"; ~Ilo .  

"110" 1113,  '1110  Co'licernod 
MIT'  hU Mowed (11" 0), tension of i),:)t 
cm  a  casO to case baWs with Ow ,IpprC)v,,j1 c) ( tI jk:,. F)I C 

I -'hat in the: evelil ! Of tho officel .  C)vc-1,.:, 
- 
lzlyio ~o for 5 . fly real;or: vvi 	he h, 

- 'iVilh~;IMMO Xmasiv ocivoinf" C 

ilv-,  011 ~ !I 

It has been brtLiught td ~hotjoe -Cif 111e Goveulr11F,, l-It '  11),)I ,  jI*&Lt1 ()ven  lhouqtj file 
~terms and 

- 
condMicins'of 

, 
dopuaUol l i !.,,uLc1 by Illic,  

I)ec-n 	
/Officc, ~; specify t1q., i ,evicid of dCr1(JG1l;()II, tilcle 
Of C;-1SC18-  cf.ovep",Azily 	CA Illo colll l)(~ltc~ nt a,uth0lity. A tiurnbor of 	 of !41 ar(~ W'.10 blAng recebed Ar -,jI5prpvcI1 [) y 11-10 Conip'ptcint. ruscessay to ensure that Me Is no I,)yjIy L)n 111 (.tj  )Of , (), the conlioniny AILIMOMS in relieln" 
MAPLINUicinAt wid the (Ji:,pijttj1iLjj)gc.q Should 1101 ~)O ' b'i tfic~ Presuniption That he needs to jot Ilis p ~jj-(~ t q czlcl rc  ,.), 	),. _ - Hog fmiyyy licvo  

'11 has, 1XI'm dacid(,4d t1lat )11 	 v 
['Jt(J lc 	17, L) l;ds (A 	1, 

Il IP 	c(.)ndJtji*,rI.j*vj;,.:._ 	.10A 

Pf 
~PSOPrl~ 



I 

q 

kj 
4 1 

will 	vj)r,')Iy 	dc ~ 

01 fIC, 

ci")J!i 1.>11 depvf;~--Ition zind to riNjap-r!; 	oti df;-, pt11'*th'f( 	0 
1
p 

i6l it lu. 	1, 	1~' fiould 	obUjin 	LAdprovnI 	of Dol l  I 	lo 	it. 

(Srilit ~,.;  KILA141"i 14. '0, 
7, 'l,. 

To 

t , 	All 	0 	0' 	"'t; (11) 	ti - 
UFAII 

6' 	_0 iv CIbin ,~;t 	1, 
: 4 . G. 	J -he Mij)(Ap Sabha 	Ncj ~%;  

IS 

Copy w 	 I 

1. All 	/\Wichc.:J 	C)fl;(;(:!.'; 	Lithlof , 	lll~- 'Ivlisjl: ~Aly 	I'.% I 
Pol.;0miot, r, ijblic Gsi ,.)'Vwf1cL;zi LAnd 
Est ~.ibllshirwnt Oifict l4r raid Socxot ~jry, AC,C1 (M) 
copi(:-s). 

3, All Officci-,  ~irid 	in ili ~i ,~ p 
reisonriell & Ti, ning 

'L Sr-_Cff~tarj. SUAlf SidU, 
13-C. Furrjzesh,~ill Road, Nt:w Otillit 
All Slaff NlQm6vis o(  Natj,-gj,~ 	u . ijrj,-.ij (j(_(qq 

-iff Muf(donf ~: (A 	Ou All ~ t, 

V. 	(W, flivi:licw ~ 1.20,C) 

-4 
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REGISTERED  POST 

OFPICE OF I'HE ACCOUNI'ANTGENERAL (A&E) ME,  GHALAYA ETC., 
SHILLONG::: 793001. 

No. Circular No. DA Cell/ 8. 1 	 Dated:- 16.1 2007. 

Consequent upon the decision of the Conipti -oller and Auditor General to 

s~parate tile cadre of Divisional Acco untants/Divisional Accounts Officer Grade-I & 

II/Sr. Divisioiial Accounts Officer in tile States of Arunachal Pradeslijripura and 

Manipur 	w. e. f. 1  01.05.2007, all regular DAs/D .AOs/Sr'.DAOs urlda tile 

adiiiinistrative control of the Accountant Geri 
. 
eral (A&Z-) Meglialaya, Arunaclial 

Pradesli and Mizorarri, Slifflong are liereby required to exercise option for pernianent 

allocation to tile office . of tlieir cliolce in tile prescribed Option lorni enclosed 

11crewitli. 

1. Tile proposed Sanctioned SLrengt1i and Person- in- positioll ill tile till -cc states 

i.e. MallipUrj ripura and Arunaclial Pradesli is shown bclow: ~ 

Name 	of No.' Strength of the cadre and men on roll 

the state of 
biv'l 

si- Sr. DAO 	DAO-I 	DA 	F, 	Rcgulcw D.A. 
on 
ii 

, 
-1 
cac i., 'Sancti Men Sanc Men Slim- Men Sa*  ncti-' Men 
stat, ~ '01-10 1 ,on . t.i- ol'i ction- on ed Oil 

SLren roll oiled roll ed roll stren- r .011 
gth Stren Streng gth 

Lh 
Arunachal 91 13 16 23 9 23 2 32 0 
Pradesh - 
Manipur  79 12 8 20 4 20 1 27 0 
Tripura  52 8 8 13 0 13' 0 18 
AG(A&,C, ) 01 01 
Shillong. 

223 33 32 56 13 56 3 78 0 

2. Tile Sanctioned Streng0l will be clutcrinincd I'M -  dw StaLeS ol'N ,lanil)Llr 'I'l - linlra 

and Al -Unaclial Pradesli oil the basis ol'nuniber of ex isting Divisions for wilicil 

post (-)I' DAs/!)AOs/SrJ)A0s liave becii sancLioned for tilese sulics. 

vf I be 

4 

A 

J~Y 	 .I, 



3. IlerniancilL allocation . of cx isting I)Asfl) ~Os & Sr.DA0s to tile States (IF  tllc "-  

choice will be 	made by we present cadrc (3ontrolling Authority i.e. tile 

" t " s  will  11c Illadc 
Qn 

it. Allocation or I)A ,,/])A(-)s/Si - .I)AU opting to a 1XII'lic"lill' S t ' 

tile basis oll'their scWHY in Um emicaned gnide staiting frim" Ow SCIAM MM- 

.1iolled posts in it 
lfthC 111-11111)Cr Of OPWC3  FOF a S:"I"c is niore 01:111 Ilic San(, 

tile 	 anctioned j un i o r nlost person in the grade in excess or the s, 

Site who can illot be nummiunudalud in IN" Amic ap6ml. dic existhig 
lWMS owl! 

be  ,,Wd ten ,warij k )  Me Site Ir which dic number or "PICUs is l"s d lan  0 " 

,-;,nciionc.d s(rength Such persons Y411 be posted to tile 
State For which flic) ,  llilvc 

exercised their OpLiolis oil availability orsubsckluclit Vacalluic's ill tatc. 

0. AFIcr scparnl-i . oil ofthc Cadre, tile seniority of tile Cadre 
IlicinhCrs will be ri\cd :ls 

per the existing inter - sc sclliol - i ( Y. 

7. '1 ic vacancies rcmahAng uIdUled in a SWLc after separation Of Cadre will be 

Hlkd up by the cuncerned Accouniant Gencrid 
o llue,as per RcendWinit Wes 

r(jj- tile Concerned post. 

9. . Direct recruitIllellt w ill b e  done in (lie deficit State only against tile 1`111 ' s ' t ' on  

already plaecd/to 1) c placcd to (lie Slaff )election Commission. 

Jc cadrc OF Armadial Pmd"h NAH be 
9. AfLcr , final sWamtion OF Ow CRQC , 

controlled by tile present Cad re Controlling Authority i.c :  Accountant Uclicial 

a (A&E) McglialaYa, 	011 	Such tiiIIC I SCPa" 

j,vi erile ,U MCC  i s  not Knedorling Amn Wmagar. 

X 	-',Illi)ioyccs of the State Of Arunachal Pradesh appointed oil (ICI)LItation ba - iS aS 

ull( l cr a( I III i ij i s i ra ti ve 	or the Accountant 
1)ivisioilal AccoknAalil. will be. 

(;cncr ~ tl (A&I) 	Shilloll!" till 1-111:11isatioll ofCooll C;Isc ~z pelldill ~~ ill 

rih.1111:1k or fill 	~olch 

I I I I I Io: I I I ( , 	 11;1!; wit & /\ I-1111:1chal 1) 



i i. There is every likelihood of taking over of (lie cad . re of DAs by 111C StUtc 

Government of Al'Unachal Pradesh ill the "cl- 11  

12. All tile Divisional Accounts 011-1ce" Gl'~Icle I & Grade 11 and Sr.Divisional 

Accountants Off-ice]; arc to exercise his4ler olle . 1,111-le option ill tile end . 
osed 

1.() "' ti l e jil)d submit. tile smile to (Ile L.IlId6SiglI 1UCl Witilih OlIC 1110 "t" 

sudi ol)(Ioll is 601. I-CceiVe(l Wit i l i l , 	()Ile lljoj ~ 
:
tjI 	~Illy 11CI -Soll, SLIch I)Cl'Sklll 

w 	be ~ lllocatud to . 41 1C  Stjk(C I'01' whiCh 111-1111i)Cl' Of -()JAUCS ill (lit; e6l"xi'llcd gindu l 

are Icss thall HIC-SmIctiollul sti -Clig(h. 

I ll. The oplloill Mice CXCI . else([ will be trumcd ;is 1 -111 ,Lll ind emmot be revokal under 

ally C I I - GLII IIS( ~11 Ices. 

15. Thu optio"i'to J)C  CXCj-CiSecj I)y (Ile I -CgLI1111 -  Divisimial ACCOLMIS U11"ica Gla(.Ic-1 & 
r, 	

I 	- 	tile  1)""Sil" 1111  (il'ZILIL;-11 	Mid SI . - 	I-)'V'S'()'l"' ACCOLIHIS OHICCI 	; 111(1  1)(3 t 1) y 

AcCO11111(litis (11)[,williedoll deplaulion belsis. 

Authortly: -  C&AG's lettcl* No.909-NGl--'(App)/32-2006  dated 17.11.2006. 

Dy. Accountant Gencral (Admn) 



1W 

Copy forwardedJo foi- ilifornizition and necessary action: -  

The Accountmit Cyc"c1*01 (Atidil) 	
Ag:ii-MI:1. 	IV Zil"!, 

The, Accountant General (Audit) WiliPUl-, Imphal. 
WiLmit General (AM7  O/o the Sr.Dy.Accountant Ge"cral 'I'lic Sr.Dy.Acco 

(A&E),,'l 
)- ipura; Agm- tala. 

Si-Dy.Accounta"t Genci 
4, 	The Dy.AccowitaiA General (A&I",') 0/0 the 

(A&E) Mani ur, Implial. p 	 t 

 'I'lic 	Secretary, 	PWD ) 	W C, 	R.W.D. 	& 	),,Ic.ctric!'Y 	"cl),  

 

Tripura, Agartala, 

'file 	Secretary,"  PWD ) 	I&FC, 	!~_W.D. 	&,.Ele.qtrici,ty 	Departmen. t, Govt. 

 

Arunachal Pradesh, Itanagar. 
I'he Secretary, PWD, I&FC, R.M.D. 	& Electricity 	Department, Govt. 

maj)ipur, ,  Implial 

 The Chi I ef 1--.ngitieer,PWD,I&FC,R.W.D.,I:IectreiLy Department oftlic 
States 

of Manipur Imphal.. 

 The Chief Engiticer,l)-\Y--DI-II.-&FC,l~.W.D.,I-;IecA.rc~Ly—D ~cpar-tiiient of the States 

of,Arunacluil PradeSh, lt',111 ~lgw% 

The Cilicr 	cci-,IIWD,l &17C,I ~ .W.I).,r-IecLrciLy j)ep ,,ij -jmcnL of the stmes 

of Tripura,. Agartala. 

The Executive Engineer, 

shri 

O/o th ,e Execut i ve Engineer 

Sp,irc COPY. 

1/c DA.Cell. 

1.2 

13, 



Form of Option 

e 	 -ficers/Sr. Divisional In the ev' nt'of sepration of Divisional Accounts Of 

Tril)Lll'a/A ~pnnhal Pradcsli, AcCounts OffiCef CadrC '~in the States of Manipur/ 

working as 	 (designation) 611del 	(lie 

a Mizoram and iidministrative control of Accountant General (A & PI-) Mcglialay, 

- finally allocated in the State of Arunachal Pradesh, Shillong do hereby opt to be 

(nanle of the State), 

ative 	Control 	of, 	tile 	'Aecountant 	General Under 	tile 	administr, 

loll so (A&E) 	 in knowing fully that the opt i  

exercised sliall be final and no further change in the above option sliall be allowed in 

any case. 

Date 

.—Station 

(Signature) 

Name 

DcsigllaL iloll 
I 	' 

Division 

State 
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'E TRIBUNAL IN TBE CEN7RAL ADMINISTIRMIN 

TCH: GUWAHATI GUWAHAU BEN 

O.k NO. 115  OF  2.005 

Shri L. Appal S"mi & Ors 

-Versus- 

Union Of India & Ors 

STATEWI NIT  ON  BEHALF OF  THE RESPONDENT NO.'  I I WP= 

I, Shri Jayanta Kumar Bliattacharya, son 	of 	late. 	Anil 	Kumar 

Bhaiiacharyaagedabout4-7 years, presently posted as.Finanoe& Accounts Officer in 

the Directorate of Accounts, Naharlagua and residing at NaharlagunP.0. Naharlagun, 

Arunachal Prddesh do hereby solemi4y affirm and state as fbll~ws 

I 	That'a copy of the ori~nal application being .No. 1 Wof .2005 .11as been senred 

upon me wherein I have been.  arrayed as Party Respondent No. 11, 1 have red the 

avements made in, the application along with its annexures and understood the 

contents thereof 

2.,. 	That save and except what is specifically admitted in this ~Vritten Statemmt 

and the statements,  made in the application which are contrary to and inconsistent '--Aith 

tie records shall Ix. dwiaed tohave teea denia 

3. 	'Mat. the applicanis filed die instwit, application seeking the relief VIZ: 

i) 	Ilmt the applicants who are on deputation entitled to consideration as 

DIVIsional Accountant worLing under different Divisiou ufdws of 0 ie 

Executive Ej3gm'eerb in the State of Arunachal Pradesh. 



. "A 
	2 

'11mi. before deallA with the sa id refief as prayed for, the deponent 

deals vMh different, panigTaplis made in the instant application for 

conveniences offfie case iii hamd. 
a. 

'i lliat wid-i regard to the statements made Ii parag"phs 4.1 and 4.3 of the 

ivislaid. applicallon dic depollelij. sjaj.eq Ilia[ Iliese aie mad.ers of record Ind ally 

Sbi!"u"Clil r1lide Illerein which are contrwy to records shall be deemed to have been 

Umt With regard to Ihe statemenis made in pamgraphs 4.4 of the applicah011 

die deponeiii states that the State of /U -unachal Pradesh dirough its Prai lcipal Secretaq,  

Milking over ,!I mance) GoverurneDt. of Arunachal PradeQ has forrmulaled a scherfic" 

the Adinintsirative control of the cadres of Senior DAO/DAO Grade-IJDAO GTade-1.1 

aiid DA of work-higAv.1sions allegu'ig to PHE,,RWDT7CDNVD/Poxv 
. 
er Depemic-nt 

of Arunachal Pradesh ftont the control of Accountant General (A&E) Meghalaya ~ 

A-runachal Pradesh, etc. Sbitlong. 11e ,  said scheme has bew seu'. '  I it) dile Actoutilaui. 

Meojaliyi, Aninach.11 Pradesh etc Shillolig for I-A-ing over of Ific 

admu'll'strative control of the cidre of Divisional ACCOUTItant from thelater vide office 

leder dated 30,7.2005. '11tis has beeri done in consonanc to ubinel 

4,11.2001. 	

. . ... 

F 

fliat willi regard  to the statement made Ui l paragraph 11.5 of the appEcation, 1he 

states Ilial die ques, 11on has imn dealt, With in die scheme wi ich i H is quoted 

lie, cil"I"Im.  -. 

oil del"I'dallolt) Ow'se 	flfl% l i~ Collip luel( - J, 

kill 1'n dicil ~'Ikoljll* 1 	1011 "IS 

s 1;:d'! lmvc to (I"I'lli 	lhol ~'l 	M 111C 	S 

N'Cals I'loill flic dile ol i-Alne over Ow. uidi(! nom Ow 
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administrafive control of the Accountant: General (A&E) Meghalaya, Arunachal 

Pradesh etc. Shillong, for which they will be givem three chances to qmlify in the . 

.Divisional test examinatiom if any body fails to quaffy in the Divisional test: 

exan-~nafion, shall be reverted to - their parent department as and when qualified hand 

become available". 

Ae said. paragraph of the scheme ha. put certain conditions and these 

conditions are-  required to be fulUed in order' to get. Ilie permanent absorption in the 

cadre.  of Divisional Accountant working under Merent aiNi'sions of the Government: 

of Arunachal Pradesli 

Copies of the communicafion dated M7.2005 

and the scheme are annexed hereto as Annennn 

A  and B  respectively to this Written Statement 

	

7. 	That with regard to the statements made,ji paragraphs 4.6 and 4.7 of the 

application the deponent states that the Goveinmenj:. 'of Artmaebal 
. 
Pmde9h had 

reiL*raW its stand for continuation of Divisional Accounts on deputation till the 

process of taking over administrative control from Accountant General (A&E) 

MeghelaYa, Aruanchal Pradesh etc, Shillong is completed which is evident from 

Annerxure I of the application dated 1212000. 

S. ' Tliat. with regard to the statements made in paragTaphs 4.8,4.9.A.10,4.11,4.12 

and 4,13 of the application Ibe deponent, states that these are mailers of record atid any 

statement. made tfierein which area contrary to records shall be deemed to have been 

denied. 

	

9. 	'Fliat with regaid to the staicinwits iiiade ill paragraphs 4.14,4.1",  uld 4.16 of 

the apj)lieatlon the dew~ierit states Ilhat before subtaission of the schewe for ia!:Ui la t~ 
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cadre, die ~iaie  of Armachal Pradesh bas(consenied for penumienj over of di. e 
int 

absorption of the deptafiolll ~ts. under the administrative CoEtF61 of th . 
e Acqount~ 

Aiunachal Pradesh et.c.. Shillong. Generat ( A&E, 

]lie delymelit. filill -Iff SlAtes thal the Divislorial ACCOU111 ,111t.1  Oil depiflaiior) tv 

I such t i  ne the ca l i s taken 
. 

-ove" bY the State Goveniment (if dre 1 

Aninaclial Preldesh keeping 1.11 "1 10M of' ille experience galliered by lhe ser"llig 

( leplitati oil]  stsmid if lbe sclimie is irlipleffiented and control of deputailowsts are laken 

qc.l)al PTadesh, t1je dlc-Putaticl ~s~-:shall have to qlml&V 
er by die State of 1~jw~ 

dje!jj,setves for perimmlelit absoiption UvIleated 'RbOve'. 

~7  E  R lF  I C A  T  1 ON 

a 	"A! Ki , 	Bliatlaclmrya. 
1, SlIn kiyaij la Kviniar Bliallach ,""Ya, so" of 1, le An 	lif"Ir 

a p 	r.9, presently posted as Himice & Accoulits Officer lil Ille 
t)OW, 47 yea 

Ily j.o Ille Go-vefilillefli, Ofpyadesh, Nalim l agim, do l lel'AY- _Q 

tlllt q jtN f,,,Lts states hereui l above are true, to lily knowM(I"C '  ~mrorlll-ltioll alld belief 

derivcet. f 

I 

 'rolTi relewmi records. Nofllui lg subsianind io ihe issue mised 
by waY Of ille 

A -Koent O.A. has been Concealed. 

-C 11 	4 - 	" I. "~ r 
Ul / 	Oeplelabey ~ 200.~ I.I. jil 	601  c' 

D-l" P 	! ~ 'N T 



rk 	 , 

% > 

NP. 1W. FRY.727/200 j 

The Accollill"t"t COe"al (A&E 
~oltalayn, Arunachal P ,  -Idcsll, Ctc, 

Shillong. 

Submissiou of sclicilip- for ("116*11g over tile admillistrative Control of flie. 

Cadres of Sn DAO/DAO Cl i-ade — I DAO, Crade — 11 and Divilsi 11hl 

ACCUuntint — dici- Cof. 

Sul) 

Sit- , 

am dit -eded to submit licrewi(h tile proposed sclicille 
. for tal king over [lie 

Ig Sr. QAOs DAOs 
a(hniiilsLra(ivC Control of cadre of Divisional Accountalits.  COMPrisli 	I 

11111clit of Arunachal Prildesh 
(jmde — I & If jild ]Divi ~;ionul Accowltalits by the Govci 

'r YOUrkind contiol. 

dirceted to state that the State cabinet lind silic !  aPP" Ivetl  Ill  

proposal to take over tile cadre and the Departments of . 
Law & Judicia ~ 

I 
 Pc1'S()IIIIel 

ic state have duly vc(ted tile s licilic after thorough c aillina(ioll. c 
Admin listrative RcfOrllS Of It  

Ill view of tile progress as stated above, ~ I aill directed to reques yov to convey . 1  

looth taking over of the cadre of DAs DAOs DAOs, Giade — I & Your approval facilitating sit 

vi -om your kind coilU ol. 
in quadruplicate. Kindly acknowicige [lie receipt of tile scllclllc.cllcl()Scd  

11--I nclo i As stated RbOvc- 	
Yours I'P 

: 

 ithfully 

C.M. 	1pilaw 

irector of Accol"ItS Sy- 'I I c", " I  ier - 
Govt. of Artimichal Pl ~ldesl l,  
N allarlag Lill —1 791110 (AT) 

Dated 	.1 uly'20015. 
Memo. NO. DA1FjzN'-27/2)OUO 

C(jlpy to 1). S. I  r 	ry  (1- i lialice) to the Govt. of Arullach 'al Pradesh, It"Illoinif j  l, rillcil) , I ,S cc rc I ,, 

for infolillati 011 . 

The scCreUkry, Law & j u
di c i a l j ()  tlIc Cl()vt. o .r Arvilizic -hill P' lldcstl rk~w hilm 111:11ioll 

2. 

The secretarv. Personnel & Adi'll"ist"ativc J
~ crolllls, to Ill( I C, o vl o 

IUM'11gor for illf,61-111116011 ple'Is, 

Uovt. ol ,  ;\I-III1;Ich;t1 Pl'u!" 
r 	;,gkill --- 7911 1 1 ) O'\ I') 
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m 
1  lot ,  :'Miellic 1

~oj - 	over  (if' ill(! Admillisti -Mive  Coll(I'd ill ,  dic 
	

mlMf 
DAUMAO GI - ild- 1 / 1 MO  Grade-11  and  DA  ill' Vorkilig Divisio 

I NN Wl olver  Delp-ti - Opent  (if  Artimichal Pi-mics1i fi-coll  (lie 	[ - of of ,  
(lie Accomitmit Genci:tl  ( A&LI),  I'lleglialava, Aru"clial  Pradesh, etc. shillon 

'I lie posts of ,  1)1%'iS1011al Accountants were created by tile State Govermitclit ill (lie 
Public \Vejj~ S Department / Rural Works Department / Public Health E ygincering 
Depaimimit /inignition S,  Flood Control & Power Department, but the adillinistiativ c contiol 

~wpoilliment, hansfer, posting & disciplipary confrol, etc. vested with the Xccoullialit 
iMcglialaya, Arunachal Pradesh etc. Shillong. The Divisional A61111(illits 

klilder (11C llMllCdi;Itc c 0 litt-01  of (Ile llxccutivc 11ilgincel -  of (lie Divisions. 61ey assist 
(Ite E ~:ecwlve E'ngincers wilile rendering accounts to the Accountant Gencial (A&I"), 
Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service 
coliddioll ale at picsent govctlied by tile Central Govocinment rules ill force, but they lie paid 
I'luill tile state (jovel -lillieliC5 exchequer. The question of taking over tile cndlics of' (lie 
Divisional Accoun(ants From the administrative control of tile Accountant Ge erz I ( ALSUL"), 

Atmiachal Prade-sh etc. Shillong had been under active considcratioll o 
I 
 F the state 

GoN , cillinclit 1 ,61 .  quile sollietimes prist ill order to have proper contiol over expen 'ditme mid 
otlicl .  accounts ImIMI's of tile N%Iolks Divisions, since it lias become essential 1 *01'.  tile state 
6ovellillielit to have beitcr Contiol oil tile lica% , y expenditi-Ile illCUl - l -Cd ill valtious cl ilgillecling 
divisions of lhi~ sl ~ itc. Now, thc Government of Arunachal Pradesh has decided ill ~puisunnce 
ol ,  caijillet deci"ioll of tile State For taking over of tile admini5u alive control (if flic 

! 
cadics, of 

Si. D.AO/DAO/DA from [lie Accountant General ( A& E), Meghalaya, AlUllaChal Piadesh, 
etc., ~ llillollg. 

To lake over the cadre of Sr. Divisional Accounts Officers/Divisionali Accounts 
fioni the administiative conhol of the Acwtintant Genciol 

(A&I'), k1cglialoya, Ammichal Piaticsh, etc., Shillujig, shall be subject (o the Follow-iog icillis 

~ llld Colldi I lolls. 

Absun)tion  (jl *  DA/DAO  and  Sr- DA0 (  Regula 	borne  on  tile cildl - c  Of 

fit, A. ~, —to  State  Cmil- C. 

S.. Divisional ACCOLIMS OfFlUers / Divisional ACCOLIIIIS 01 *11*CCIS / DI'Visiollill 

Accomilmils ( Regular ) borne oil the cadre of tile Accountant Gellk - lal w-ho 

are picrmitly miking ill the State of Amnachal Piadesh May Opt it) serve ill 

The willhig Sr. Divisional Accoti'lls tile State cadre Oil status quo. 	I 

OffiCcl -5fflivisional Accounts Officers /Divisional Accountants ( ~.Rcgular 

in (lie State imly submit their optiolls to llic 	t1ke, 

C-jo%/e4 --n.m,e,nU of:  

	

c
ya,r 	till wj ' ?It 	dic 

,- uj jccrlIc(j I.:.-xecutive Engilicers within 2 (Two 	itiolill's f"O'll tile (411 c t)1'  

is:;Llc L)I , tllc 'No(ificotion ,  under ilitillmlioll to their patent depal hlicit(. 

Divisiumil Accounts Officcls / I)IvIslonal AcoMillS 

/l.)lvIS ; oll;Il 	Ac'mulitmil's 	RCgulill . 	-Mlo do liolt opt 	lot st;ltc 

c ~ mitllt ioll hill, vJ1iIlIg 	to colltilillo: 	th". post sliall he ;Illov.-cd to 

mod CoIlkli(Mil'; ol" dcloll;ttloll 	:tpjllm'(-d 1) * y iiw 

lorp. - Iif,d tipto 3 ('1111ce ) ~ , cms , . ,Jllch lwt .v Iw cx1cl)(1--d oil ,  

i l l tile illjelc ~;[ (dTUb1iC 	I 	bc 

At-'C'mill 

k-pl' Ir ) . ,,.Io opt to 	;;I 

to 	hy tile (A - litlill RuIc" lot 1wilsioll and otllcl l"IlIcIllt no 

w; 	')m ti tile to little. 

I ccls ti l e St. I)Ivisiowd Accoklot; OW 

,kccoolllts Oil . lCers/Divisionill ncowltillits ( Rcguhl -  ) vdlo ol". 

tv,- I IXCd in [lie Suitt,  t-, koll C bw;iIII ,  o[I theil''i I li(:] 	t 	SCI iol i 

A , :~:mlnls 
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I A"oulits 	Accounts Offi ! ccrs Grade
"  

`~ K. 	I'J"Ismilil 	
~ 	; r 	;qc I O'v 

l/l)lvjt;ion;d Act.U1.1111s Gl;Mlc-II/Divjsjon;ii Accou'lWills 0 CL'" 1  

diaw; 
I, g tilc  f(j i I ovq , I , g  scale of pay as per cc citial pay patte I I I. 

1)jv1slonal Accou'llailt 	
Rs -.5000-1 ' 0-80001-  

Dlvj ~,ional Accounts Officer (Grade-11) 	
lls.5500-175-900(1)/- 

I)ivisionil Accounts Officer (Grade-1) 	
Rs.6500-200-  10 5,00 / -  

I)jvisional Accounts officer (Sr. Grade) 	
lks, 7500-2 . 50-126 

1 
OW- 

ullis  Offi c crs/ I)iv isioll-,il Accounts lPff"ce"` 
The cadie of Sr. Divisional Acco 

s  w IIO are working in ArunachIll Pradesh 
oil 

d e -I & It/ Divisional Account 	 6 G ra 	 to continue for drawal of their pay an 
regular basis shall be allowed (let taking over.  by ~ tllc slatc all(Jw , ',,Ices  i n  tile ex isting scales of Pay even a 

Govi. 

The A ccountant General (A&Q, 
Meghalaya, Arunactial Pradesh, etcl Shillong 

vibed [briii as 31111c "d llcic'A' 1  111 sholl obulill thc option ill triplicate ill the I)rcsc 

fro ,,, tile Sr. DAO/DAO Gradc-1 DAO 
Grade-111DA borne 

oi l Ills padie 111 6  

at Pradesh oil tile d a le  pf taking over 
. 
tile "dle  

I-ving  i n' IlIc  state of Arunacl 	 Is 	'Ill(' se 	nent tIIrpugjI tile  E.Xccutive  Engineer of tile Div * ions  ' 
by the state Goverill 	t ioll exercised by t1 l, Sr. DivisionaO Accounts 

funlish cille Copy of cach 01) 
officers Gradc-1 Di

visiocial Accoul"" officers  

Officers/Divisloilil Accounts [its to tile sect-etarj, to Government of Arimachal 
Gradc-II/DiViSional Accounta 

Pradesh. 1)epartmelif of Finance, Oil reccipt of tile options. 

L6 

2.2 

3. 

works d i'visio lls  

	

-D , vj";jOI`1,II AccoulliallLS 
w 1lo 3ve \vorking ill tile 	

g i n  'P I C Post Of', 

	

I)II.adcsll  oil  L tcj)u tat1oIj shall be  allOWL- -- contin ue SCrV 	kcrills. ot'.- 11 1cle 01cir lip [  
atioll till fficy Coll,  

I)i v *1si onzil ACCOUntail l  Oil  dcl)uL  

01, 	Olose who have  
Irigeilcy DivilsiOn"I 

'I'lle D*visiollal Account ants 	tinucd as Ell 	- will be Coll 	absorpt' 011  ccrn  o f depuLati011 	ig arrall9c"IC 	But Lor_~Il ~ C\istirig 	6, as workir , 	- , I CIU , r  tile tillic beiiii 	
--thavc 	

t Icllls~lv s 
Accountant fO 	 I 	I. 	. tile 

- Isjoilal, Accountant they SlIa ars froill tile date of 13"19  ovel  regular Div 	
withill two ye  1) . ivsiolla , tes t exall,ination 	tile Accountant Gcirra' 

administrative Co ntrol  01 	 'livell S11 illong, for which Ille y \~i 'ill  be  L  C ~,dfc from tile 	etc., 	y'! 

	

- 
pradesh, 	xall-lill , 	body 	to  

1"ICV11alay", Arunach al 	,,it test C 	
all on.  if ill, 	

. pZlIcill 
s  to (Itialify 111, tile Divisiol 	be rcVc-it"' to, 11%cIr  ffircc chance Ic  DIvisional test cyamill"Iticil, Sha 

	
ilable. 

quaiiN 	n  (1kizil'Ificd hand b ccoll)c ava 
j  d c pal-InIcIll WS and wile 

Li Is _t-, 	 \,Is k)WIl _AdIl 
lvisiol",I Accoun ts 	Jill( k ,  

C011"rol of s r. 	' t 'd 	tile T ill  
Is/1),1visional / ,\c(;o1IlIjzIjIjs  sll ,(M be I 

, 
c 
 Itaill' gill ,  '011d 

AccMillts 	t Of Arlimic,'(11 
Ill-adesil 	

f Ar"I 
, 
llti('1101 

Goverilillel 

I 	
, (; Olyl-milell ,  

1 1 1 ". "~ecrOWT, 10 t1li 

o" 

I'llb1ic Sclvl'~ 

. 
-C 
	 ;1,jjjj ~ 

. 
IQ L 

Atklllzt ~ 	 i\ 	
k)y  F.C I J: Ckjoll 0 

1110 
111C ("wile 	"JI16 	1

~ 

. 1WIC111 
Ov: ;11 

2.1 
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955)  
I -, I  q  I I ~fo r 	Wrect Rccruitillent": ,  

C:Illdidate should not be less Ilinn 	18 ycars and more thail 28 year 0 	e 

pi -ovidcd that tile initial age limit may be relaxed up to 33 (thirty (lime) 
I~ 	

, 
years 

mcitse 	of 	APST 	candidates 	in 	accordance 	with 	the 	order 	of ic 	s Ulie 

' N , cllllllcllt 	froll, 	finic 	to 	finie. 	In 	case 	of existilig 	/ 	working 	Divisional 

AccOL111talltS, upper age limit is relaxable upto 52 years. 

5.3 L, du —C -1 I —fi C,  —. 1  -Q u a I i r,  C-11  C, 0 11  

Niiiiiinum Educational qualifications for direct recruit shall 	be a OniversitY 

Degree / graduate  with any one*of the subjects namely Matlicillatics, 
slatistiCs, 

Coninici-ce, Lconoillics, from a recognized University. 

Note:- 	Age Limit and Education as prescribed at serial 5.2 & 5.3 above slu 

not be iI?phczibIc'iif case of eligible departmental candidate(s). 

'I lie seci - Clary 	to 	tile 	(juverilincill 	of 	Arunachal 	Pradesh 	Dcl)"'Alfic"I 

Finance 	sliall 	be 	tile 	appointing authority 	Subject 	10 	tile 	allP l-Ov " l l 	Ur  

Govermilcilt. 

till - 01.1gh 	tile 	Initial 	Recruitilicilt 	I 	xamillutioll AvIII 	be 	oll 

efore Ilicir absorption.ill Ole cadic 
probation f*o . ,. 	I p ,~ iiod of 2 ( Two) years 1) 	1 	

- lie/sIle shall be gi%., cii trailling I'm 	a 
I)ivisiomil Accoulitaill. During this period 	I 

ol'6 s i x ) 111onths in the Administrative Traillilig 111stliklIc 	
thercaiter 

period 
intensive p rilctical ti-aining in all aspects of public woi -ks -ICCOUIItS fUr a furdicr 

pe, iod of 6 ( Six 	moilths. 

tlie.candidatcs are required to pa ~ ! i tile 	DivLonal 	test, 
( After Illis training , 

. 	-ic s 	"'ill 	etich 
wIlich Nvill be conducted by Director of Accounts aild Treilsk". 	- 	. 

011i 	-obation. 

	

Iijilc as tile tritinces, they are posted as Divisional AccountiIIII, 	pi 

	

lary 	c(IlIal 	to 
After passilIg tile Di v is iOlIal  "*cst lIxamillation 

supernut lie 	110 1M!; 
i
ll be dcemed to be cicated for their absorption OIC 111.11liber O f,  su ell ti-aillecs wi 

ollcolllp l c t,oll 	rprobationperiod. 1 	0 

 rrmisfel-  &  P06 11 9:7 

to 	s 
Q 

1)1\, islullal 	ACCOMIUMIS 	Divisional 	Accounts 
(iable 	for 	ti-Misf,el, 	to 	tile 

within 	Arminlial. Prades1l 	re 
/I -  ii-cctor of ACC6UWS & Tlewlf ics \~vllcl Coll 

establishill 
clIts o f C. I l i c l ,  1* 11g i llce rs 

SLICII I)OMS CXI-S ( S-' 

 1 ra 11 S 	o —rI  C  L~~, r I 

I 	'o 

"'Itailt 	Geneni I 	A&I:), Mcgjlahiy ~ i, AIL11111CIMI 	ctc. Shllk , 111 ,  

-CIeV'Wl( 	to 11W 	SC00: 11  y tit lecold.s 
11cce!"WI Y ;Iclloll to imnsfer tile 	I 	. Vilmlice withill (It 

tile 	Pladesh I)CImlillicill 

moolh ,; hum the d;Ite ofisstle ot'ille notilicntion. 

,~., (I / - 

(TnImill It:1111 

C,ovi, of Ai'u-ldl ~ wl 

~ ulll wj,;%l - 
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(Typed) 

GOVE 
OFF1 	

RNMENT Of ARUNACHAL FRUlk DE51i 
CF- OF 	T)' 4k  Er-TOrlkTE OF'ACCOUNTs & TrEA,SURT-Ec,, NTAH,u,k1,A.GU-N- 791,J.10 

No. J-',4A/Tlj -y-2, 7j2 .000  

To, 
	 Daed __ July 2005 

RjIiNl~ over we of 4 	C%')j)tToj g' U01e  
de.-',T 

tosubmit llemwith the fc,  
Wi`illt,, over the. 

Of C,1dT0. 0 
DA0zi,-'DA0, Gr"(J.v 	anLl 

. 
Djvjz~jvna 

by tb Artina(,11al i'lade'01 	
of 

.11resentlY Vested under Vour kin(i 
;Inl furthOr dirpcte.d. t(%  Strato. that.  t~,,j sj'aj, 4e  C., 

P-ropos"A" . 41 i.  It. 	
L 	

IV 
cijar.L! alla (he Dt~. Paltal-mil-- A dlolill ; .Astra)ive. Reforms of tile  S t -atp. 	7,  

Lt vicne of Jj'~je  pro 
Src.ss 	sLaled abov,~ r ., I. lat. ClixecLctj [j) r Wll.Vel ,  vour 	rov, 	

eqW-1si 	tL, 
ot-er Of 

A 0 	 of Dksl/ 1 'br 11 frow, your kind Control. 

ille rcc.e.;pt Of the schellip ell(,  Josed Lo 1pLA(:1j*.tqtjj j: ,j  

CAM. 
T -A rector Of ACcou nm Trx,asjjrjf,,, 

I 	" 	, Co% '. of 
N, ahaAj, 	- /9 .,2 ~Uj- 	- 1 .1 .1 Q 1. A. I 

a 



0 sr 

Lo P1.1114al 	(Finimce) of 
tAnigir- fbr inform 

Tb(- 	J11,dicial W tile COVt. "of Aru~achal: llmdcj, 
information please. 	 for, 

I'lie 5ecretamr PM 

	

. . 	~Onnd.& AdnWifstriltive Reforms, to the C.,cvt. of Arwxacj.u ~j Pradesh, fLu l,,Ip ItIfo 

	

I 	J 

Sd./- Illef p. le 

jf~~CCtOT  Of A Aornumts &- Treasuricc, 
Gm. of Arunachal PradA!sh, 

gun-  79111 .0 (A.P) 
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GOVT. OFARUNACHAL PRAbFS1i 
DIRUX"RRILAIT OF ACCOUNI'S .  & TREASURI.KS 

NAIJARLAC'UN. 

Dmud Nalmr1agun ., the 15"'July'2005. 

To, 

Tho Accon ritant C knernI (A&E), 
Mcghatay-i, Arunachal Prade-sh, etc., 

Sub 	Divi5ional Accountauts on deputation regarding. 

Ruf 	YouricticrNo. DAJCn11/I-8/Cou11 CP!-mt/2oon-om47, dated'24.5,2605. 
Sir, 

I am dirccted to rcque.,t you to 1-cfer thc D.O. No. DA/Cell/I-B/Courx 
Ca&nl 2000-01/1909, dat(td 28.3.05 rrom Shri E.R. Solorno 

' 
n, Accoutantit cenemi (AQ.L) 

to 'Shri Otem Dal, Fijianc ~ CommIssioncr to the Gov .t. ofArunuchni I'mcicsfi. 

2. 	The Ac00,L.I1tant Gcticral (A&Y-- ) hid III his above D.O. Ict(cr mmitioncd 
that the oid ,~r of Divisior.al  j:icrich of lion'blc (Jaultati High Court, Itanagar Perynnne'lit 
Per,ch, Naharlzigundatcd 10.2.2005 regarding repatriation of 12 Divisional Accountants 
Jo Eleir parent departments in tile Govt. of Aiunaklial Piadesh is not bcIng implcmented 
and had ur9cd thiS dcpartment to immediately request tile remaining 19. Mylsionril 
Ac(:ountants whowcam are pending in the Court/ CAT to withdraw thcir court-ense. 
ThI3 department had purFued the rnattex wilh representatives from bodi Ilic.group of' 
19 and 12 DIvIslor lal Accountints but nothing specific result Is . for.-th-cornhIg. 

3, , This dirc ~.torate also acknowledges receipt of Sr. Deputy Accountant 
(jencral kAdmn.) Ictior -1qu. DA/CcII/1-6/Court Ca3czW-1 000 01/147 d;atvJ 

~oling, that In tlic , jight ur ,  order passcd .  by Hon'ble 0auhats High Comi. IlAnnear 

Permahent Bench, ~ Nalmriagun' mpattlation orders In ro9pcc( of 12 nos. Divigionni 

to their parctit department are being issued. 

From the endorsements received from your.office. repatriation orders In 
respect of 12 Divisional Accountants as stated above have been i53ucd by -your good 
oflicc in thv month of Mity'2005. 

It is to bring to your kind notice that the 12 nos.:of Divisional A(;co'uF11nn(S 
whose repatriation orders were issued by your good office find inade fresh appcHI to the 
Hon'b1c CA,7.'f - fbr issu'ng a stay otdcr.against the order dated 10.2.2005 Issucd b%.  

1-roWbIc High Court, Itatiagar Perninnent Betich, Ntaharlagun. 
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6. 	1-indcr tilk 61('111W.1mice UIC offil c (:  ci l ,  th e  
Atunzich,11 1 ~ 1- 'I cicsll ,  c 1c, Shillung iS rcquestcd j,) luconsIM,  its - decision Q11 

"ClItit"i4tioll ol'the dcpumd anWs, ITIC s9circ Or Mpg owu Up adm&kVMh, ,, ty 
armG "dm or .DA, 1 DAIDS by the Govenuricni, al'Arunkchal MOM Ik being suW i lilod 
M Yom gwd off-Ice %viihin it fortnight I'() " pCiusal &- n'ccc,, saiy Eipproval picasc. 

Yom's railhfully 

C.M. M0118111-aw 
I~ircdor ofAccounts & , ri -casul'ics, 

Go."! OfArunachnI Prndesh, 

Memo. NO. J)AfrR*Y/1519')/ Pavt 	Dited Nallarlagull, (Ile 

Copy to 

K The Chhf Engincer,' I I WD I'JZ, 	I P[ 11,I) Z,11 -',CD iZWD Power & 
DlIP DepaMincitt of' Arunachal Pnidesh fo~ informalion with rcmitna in 
collvcY tile inatt- to till the Executive E- tipincer conce 

2. 0i'llicc co ~py. 

A. 

C 

Govt. (if Arurinclial 1'r.-idcsl;, 
logull. 



All 

\ 

IP( 

wel"ICA". UP 

	

1\40.1.)A Cu 	'2 JU 1-1/2000- ow/ 15.0 

Dir~ ctoi* of A(;(;011llls 

11111clit of,  1\1-ollachal 
1, 

791 110. 

ladc. 

I 	As i/l .)J\011 kill, 	
, 

m1foi. 

VI. of 1\1 
0fA.G,(A&E) IN/IC1 , 11ahly'l, 

dc, flidjolig lo.IIIQ 60 

N I r, 	
eII/I-VC',oIll1 	I 	I 

Olk office ICIICY illvilill 
slaic 11131 111C tit . At SCI 1.1; 'llic flamcd 1) 

1 
 y, 

(htcd 23.8-2005 	ci 
. 
(C(I above, I ant 	

'Idle 11; . IS 	j'(;L~CiVU( 

- AG's 	lCgMLhIlg 	trallsfel, oI,.DAS 

	

C& 	UHICe 
Vill% fol ,  'IcGcPI:tlIcc of.,  (Ile 	I I IS 

11wis otticu. 	Copy of '  (lie draft. ncliclile k 	I 
c  

- 

in thc !1dwille by 	
11r;I(Icull. Govc- 

I 
I lillicill. 

ay bc; 
ally, 'of *  the gov 

	

cilliuc fur ullwad I ralisillis ~iiull to lilt; 	C
~
'  &-A(Al 	Iliklia for cow;idaalioll/a 

oll 11lis of 
111C 	by 111c "Ailit; Also 

plcxx ult ncd) 	Y 
1/2000 -200 1/ 1390  dal(A h- 10 - 2()()5  CO I ) ~'  

al. an 

v 

. 
Glo?- &3 :iInIC(I A) OVU- 
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j)1 - :111 	, ~ clwlllc 	fill . 	Ow 	r: I'llN  1  c.  v 	of , 	fill , 	unill . l. 	IIV 	Hivisiollal .  &c. cmil  it kI  III:, 	I , I 
* 

crollills 	Oflirvrs 	Irom 	Ille 	:IdIjJIIisII . :IHvv 	cullfrol A 	 : V 

I~ 	-Lo 	(Ile  (.."overlillivill .
ol'Al 

A n/ 

C;IdIL 	(IH)iVi!;IoIl;II 	At:mIIIIl:IIw; 	J)ivi:;iOII;jI 
Id 	file 	/~ crilwllmll 	0-Ili-ml 	~'fllijhljlp. 	lit 

c(IIIIII)l 	1111 	Illu 	I(plJov"illp, 	tullm; 	;IIkd 	c(1IIdIIImI!;.- 
1. 	Adminkli -Aivc Cmi(rol: 

Tfic 	"IdIIIIIIISIrillivc 	cullld)l 	ol'thc 	Ulklki 	n ;'11 : Aucomilant:; 	F))vi:;i(jji;lI 
Accomils officers, who aw presciitly govcmcd undur 1ilu,, ;b;uLwI CiVil SLA- ViCU P.AkIC!; 

and 	arc 	Nywking 	undcr 	dic 	adminktialivc 	conliol 	of': Acco' milont. 	Onicral 	(A&U) f ,  

hk~llahlya, shillong'sliall .011 Ilicir trajisfcr to sci. - vlcc, % (if' G'O'VI. .(*.)I ,  Alullm. 

vuslL.With the Director of Accom)(s mid TMISUrics, GovC, ~d-Artinoclml Pradc.sh lilldcl ,  

D~pallmcnf. 	of 	F 	10 	Ll 	excicin.0 	' 11 .1 	111C, 	llIiIlif;1T:ItiVC 	like 
leave ttlalls ~cis & pmLings / di:;uiplinary illn(fel!; I.-. I 

SLLfn_,L1)  Ll_~_o ill  I.Lus'—it 	fill. 	oll fl - :111SIVI': 

(;I) 	The, cxklijig 	 Accounis Ullicui!; midcr Ili , : _i ~ l 

:idlilillistrativu 	CollLrul'of AG&LIllklill 	Gunciol 	(A&, I.~ ) 	 011: 

ullowing,  cadi f 	-L: cumposillon 

No. 

5500-1 I . Divisional 	Accounkints 

(ordillar),  Glad ~) 

2. Divisional 	Accounts 6_500-2U 

Oflicers (Gradc-11) 

Divkiollal 	AL c~o I i I I P; -5..  0.-  1 

Olficw(Gra  L.D.  
VWO-25 

ofcadic slic.11u.l 
, 
11 

	

0- 1050U 
	

YV o. 

	

5-1 1500 	2 5 ,,., 

......... . - .... .. - 	_- 	:--: -- 
tal(MB over Io , tltu's(;ivlL;u of Goo. oT Ajijii ~ it~lml PmIIc-:;II, Illt. c":I!;IIIq ,. 

jugul ~lr Divi:-.ional Accuuntonllv/ Divi:,.itm;d Accoyills . Officcn; \vt)lll(l cullillilic to 

3. Opfioll fol .  (rallsfcr to SCI'Vice ol'GovI. o[AI - 1111:1( . 11:11 Pundwdl 

(;I) 	After 1) 1 i1j] i .ca ti oi i -of. tbd-* oj , d (;j -  For I I it: Ill opw:cd 11; 11 Is fer o I* (,;I d I u i I I I I I I 

' 

ci I I II C. i 11 1 

GazeLic of tile State Government, Accomilmil Gencrol (A&J 11,* ) M9,dialoya, 	
!Jlall 

call upoji all the jcguhr Divi:;i(inal ACCOlilliants / DI 	(jHi(.;ci!; of' Ow. 

mhltioll li!; ,  acc, oil Ilic thic ol'Ulzu t - J\P ifi combinud cadic, wbo find III 	t I. I I. ,  leatioll, ill (Ile 0 

limintailled by Ili!; officu to CXL;I't;i!;c Illcir-optioll ill tile pl - ~scribcd plokill .11:1  I 	I 

hurmlill thlutigh the respective '. excClItivu 	1 .'IlCiiOLI OF LWO 16DI111111 fill' 

going ovcl ,  to the sci -vice of flic Statc Govt. ol"Amimchal I 	of' ful' tht,11' G011(MIMIRIC. 

V ill - tile Central (30vcll)lllcjlt Survicc midcr Ilic admin i dialive cojitiol of A.G.(A,~.'d.) 

The option sO CXClCiSUd SIM11 IK"Jill:11 Alld ill 110 i:WX, \VII;I1!;()CVCI :. it !dI;III In'.. 

allcred. Thost; -who-do 11ol- C

'  

\ , CjL;i.'jG SIIL;ll 01)11011 wilhill Illu, slic-c-ificd pCliod [m .  

rusolls shall be ductlic'd (t) J I ;IVU ili; l (ic ;Ili oplioll (I) lClImill ill tit(; CCIIII;ll GoVI. SCIViCu 

midur flit; Atli nin [sI milvip conhul of A.G.(A&1.:.) IvIcj-.Iwl;iya. 'I"lic, pcw:im' :md othur 

Ictliclilclit 	of II1 , l!;c. v., hu (Ilit II)l [lit-, !;1:11c ~ :I ~ l vic(, , ;IwIl Ili.. hollir 11),  Ilw 	()I* 

(b) 	Thmc-  I)jvv;ion;iI Accutitwiy-; / I)lvI!;Itm;iI Accimml:; (Micci!; who (yl Im IIwI[ 

cmll lillimict'. Ill 	(.4lyclimirlit ";cIvicl.! Illikirl 111c mimilli.;w1livu (Imillid 1-1 Ih(. ,  

A 	(A '1:. 1;.) I"h 	v.-III hc pw:lrd 'It 1,1:1*11111 VI I 111m:1. 

I 
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(c) 	Till '  cIlIpl(Ip..v!: III oflw ,c (if fit( -  A(collilkillf 	;1 , 11( 	 :;hillolq ,  
A 

I 

 I :.L:M3,I63TL'!; Of SINIC (iMI CIIIIIH - 111 Vdill NIC'. (III driml;dimi 11) lilt -  lltl!:I!; td '  I ) ivi:;jIIjj:II 

It 	)\, (It ,  lo I 
1c.1111a mid colidiliow; Ali 111-11111:1,61111 dilly:11111111% , 1.11 hN ,  

Ciovl. 
4. Re.1,111:11iml ol'C"IlIldificill 	('sorvivq 

	

Sill)!:Cljllclll lo 	Ill lilt; 	6ovl.: 1116 ,  uolldi(ioll!; (11 :wl vi.c'. Ill' fill: 

u.~ iAing Divijiunal Accumilauts . 	.1_)lvI!;IonA 	 bC 

1) o Nvs: 
ofl',ip ExiMing Divisional AtxmmUmI:; Uiv,isiumi l i I  AUCkloIll!; Uffi(XI!; MIA1 

C.Onlintic lu licplaccd ill Ilicir cxi!;Iiilg 	J.IOv.'cvCl:jJl:IJlG C\TIII L)I';Iliy lC\T;ikIIj of 

DivisiowiliA6coimls 011 i c.ci : :; 1)) ,  Ilic OvI. sua 

of Illdi;1 NY101 UJI'CLI IMill a flate pliol ,  t6 111co 'dole ('A 	file c:ldw 	flit'. 
cxktillg lll(;Il. 11lljcl)t:; diall be cilillicd to mich Ftlyi ~~;ud 	oJ'I);I)' 1'1'0111 IIIC N:lid LI: I I U. 1\ U 
"bSequent. rmlisilin ofpay scall; by tljG State Guvt. shAl beapplicable it) them. 
(JJ) Al,, (.- of Sulm -mijimitioil- Since Ille 	 oximillp. 
Divi.,Juual ACCOLIJILMIS 	Divisional Accomil!; OfficeIN,  Wulldlit. olider .  Ilic :%till kill I:;( I;%1 i vc 

Meghalaya is (JU ycal: ;I:; applicable 10 IIIC CCIIlT;II G conu -of A.G. (A&I, 	 s 
(Allploycus, flicy sh:111 be, ils it 	 UXICHNi011 OfSul'vice 
\'Vi[IIULIt Nfly diSClililiflilli011 TUj . `L%Vu )'C.tl:; 16 1VC1 .  the v.Xi..;tiIIL; agc (III :nIpciallilmitioll (it' , )it 
YL:11'S applicable to llic employees of suite Govt. of Aitinachal -  Pradc:,h, -;wlj.jCCI. to lilt; 
L0111.1itioll (11:11 file i 	lirl it 	(it' lho I )ivit;i0mil' Aurmitilmiu: 	I )ivinimml Accimill!; 	j  ~~'i 
Offilecis transleired to (lie State Service v,,.ill lie Us is oid leiUd by file C, L:11(1;11 Govi. 1 ,10111 

'llille to tillic for their employees. 
(.11.1) Sulliol - ify 111)(1cl .  Stale Gov(.- III(, 	scillf.111(y of' I)i\, i:;io11;11 Accollillmits 
Divisiumd Accomas 011'i(xi -S UlkCI1 UVCI to file GALII'C OI*,'il:IIU GUVI. !;11:111 (Ailitilluc It) he 
[lie S1111JU ON CXiSlillIj,' Oil file (IMC Of 1:11JIll', 0\'L:I' file CM11C. hy file. "i'lMe (410. 
(I V) Recrili(Illell(- The recruililicnI. to file I)o!;( oI'Divi:;i6n;d Ac cumitao( :tllL*.l 1:1killp, oVCr 

uikliig over file (...I(llc, the (;ovt. , :,II;II1 1 ,0111111hic soil:llilc 
NICS 1,111dUf file )VI.111,1clial Paidesh .  S .6;- vice 1"'tiles it) l)l'0ViL. IC MIG(JIMIC. Ill 011110tiC111:11 
- I%,  ;iuc. -cadre-which SlIall ' . 110k, ever. 'not lie 	-od 'vaillat.,com. lilml .  wil -M i!. 
'aV :iil * il)Jc under 	iiini:Arative conlio ol A.G.(A&J) Mcgl luilaya. 1111 ,;ouh mle:; me, 
fi-airied, [lie piumations' shall bui -egulated by thu extMit.1111CS 	iilSl1LIUtiOII!; 

w;c.l ..tlju.cadj . c.. 
(A'J) 'Trailli ' Ill; 	Ex.lillillAkoil 	j * ;ovI.. tdiAll, Mill n vivw to pmvidc.. 
ldC(jLIU1.0 (11.1,11ifiCd lIMDj)U\YCl' -10 IIJU UII(Cli uvur cadic * .of D'visiuwal Accumilmil:; 

Divisional Accounts Officers, cyoh'C I SYS(CM 01' IllCU1G(iU:d / I)Y.IL~ OC!ll 	ill P1.111ill." 
I  Woi-ks A(;cuujHi1)g system aj 	lijiCtiolillig of Public Works "Division.,; :111d' ',I Silitable 

departmental exalilinatiull coi'llparillile to the cxl.';tillg ti;iilllllg lild CX1111JIMIlutl to climilk.: 
(bill 1.11c, (Illillity Mid ICL~ Llklflly (A' JUIldifitill or icutimils to Ilic A.Cj.-(A&_I.`.) 

(\1 1)) Ti -misfurs and postings- The (I"IllAel .  :111d pwitiligs-ol ,  Divisiollal Acculkilklill!" 

11111de ,b), 	Ch,welilinclit'. No C-111ployc.c.flom 

file skItc clovi. :JmIl be postUd jo thu i(I. J .'.111m .  dwil"c' ofally 	little:;!: he / shu li;l:; 

C01111MCICLI HIG Sp(xi:11 Inillling IctIllilud ill J'kll)llc \Yolkn ACCOMI(IIIII, NysWill :1 , ; well w; Ilic. 

fillict loll i I )I ,, 	of fit(.., 	l i ni. ! lc 	Woll:s 	DIvP;MII!; 	mt(I 	11w; 	-;I 	lei I(I .N. 	(limlifft-11 	ill 	:Ili 

:IppI(1pjI;Ih; dcp;II(III(:IIl;II ux;IIIII 	;11011 10 he. IIIlIodIIt.:Cd hY IIIL' 
ich-licd io 

I~ v lilt- p(I\vc'j!: III 
( . 111ph)YI - C (d llic ::I;IIr 	;()" , I. ;I:: I )Ivi:.MII;Ii Art . (111111:11 111 

IcIlIpmIlly filld liddlou hwik for it 	;pc'cih(:d pcliml, till dw. J)().;l 	i.: filk-d ItY 

0 



()I*Illc (1:1411c l(I lilt ,  !:I:IW 
1.11 11CLAM' (d Accmijils mill 	Amwwlcil I 1 md(!j;h 	l it , 	I, ( . 

Hivi!;imml 
OI'fwcJ!;. 

'Hic 	I..".rcillk-C 	iij' till' 

	

coi)(11111C to It(: the lcpolllllj ~ officcl .  fill .  Ilic 	\vI 

	

ACUMMIN111's 	DJvi'1 ;i(lIl:I1 Ac 1cmull!; Mi(TI.1; 
wurkinf.,, midc'r- theill.' 'I'll(; FA/Cy,~ O 01' OIL, C()JI' ccillelk1cpainni. ,1111 sholl bct Ilic 	viCitV, I)).,. 
OTficcl-  Mid Dil -cclur of*Accuunts aHd 	Ammichal 	

~ I 	I 
Shall 1 ,111 lictioll as (11c 

Such I' Jille Ow ,;(;Itc Owl. I'lallics -:11111loill - InIc till(:!: 
culiccillille, L;oll(jltjulls of serviLe U1,  IIIJ.; lakell ova cadtc .  
gUVCI-J1Ld.by IIIC WILS hiflICI - 10 ill I'Mcc. 

(C) Power to rdux- ~.Ii, 11CIC (lie Govt. of' At mricilml hadc..,11 i!, o f' II I( .. li pi ll i jill  11 1:1 ( 
iS 	oy C ~ : I ) Cil li ell j J U  (Io so, it t.hall, aticl .  co  lualliatioll 'willl thu. 

Cul"Phuflu & Auditor Gcocw1,'oj* 	bY 111 URICI -  101 -  lC;kSOJJ!, I() Ile 
recorded ill NwIting, I -clax ally of dw 1)1 .u\, I:;ioll!, of* these turlm; ond cmidiliolls 
Will) I C:;])CL;t 10 .111)1 
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25.15.2007 	The Applicants are working as 

	

I 
_ 	

Divisional Accountant on deputation basis 

under ,  Ahe adrr~inistrative control of A.G. 

(A&E). MeWialaya etc and they are posted in 

different divisions a.t different -places. Tlie 

A.G. .(A&E), Meghalaya, A.P. etc. Was 

requested to transfer the cadre (if Divisional 

Accountalit to the State o f Arpnachal Pradesh, 

	

CU 	Their deputaLion period was extended as per '  

orders of this Tribwial. The Lonijr~issioner of 

-inance, Govt. of , A.P. requested the 

Respondent No.2 to allow the s(irving 

Divisional Accounts on deputation basis t 0 

continue. 	On 	28.3.2005, 	31 	Divisi,,11 ~11 

AcCQUIIhIIItS 	Wei-e 	granted 	extelisi(jil 	Ut 

deplitation 	Pr-~ I -iod 	including die present 

C o n tl (L. 



P., 
	

A, 	 j'3Ct,__n7 
2% 

Contd 
25.5.2007' 

'On 15.7.2005 ~ Aspondent No.2 Applicants. 

was request9d to. rec'onsider its decision oil 

repaLriatiop' *-.)f tile deputationists. -A.  scheme 

was subnl ~iftdd before the Respondent No. 2 bv 

the Govt. of A.P. for taking over tile 

a.dinin~istr 
, 
a  

, 
tive control., of Accounts set up from R  

tile Respondent No.2. Respondent No.2 4,_ 

informed that, C&AG has framed a draft 
Y  

W 
scheme regarding proposed transfer of D.A.s 

and the sam~ *  was forwarded to the State of 

AT. for its cornilients. While so, ~ the impugned 

orcler dated 5.4.2007 has been passed 

	

ZX 
. 
tv e 	directing recovery of the alleged excess 

sahu -y to the .'Appli(.ajjts due' to alleged 
T 

ov -_rstay oil d6putation which is challenged in 

this 0. 

Heard Mr.M.Chanda,. learned counsel for 

tile Applicants. fie submitted that as per 

-was upheld by orders of thi6'. ,rribwial which 

the Hon'bke ~ .kigh Court tile deputattion period 

o f th~I'Applic'ants,_ was ..~ extended and the 

Respo~dents are now 'attempting to recover 

t made during that,. the alleged excess paymen 
............ 

0  /~Ppiic f 	
'd Sr.C.G.S.C. I I 

. 	

~ 	I ­. ~. - - -t 	............. 	 period also. Mr.G.Baishya, learne 
on 

r)j)  WrIWP.I: 0  rep" Qsentifig tl;6 respondents submitted that 
`T( # 	 ot 	should b '  n ce 	e iSSUed to the Respondents 

issue notice to the Respondents. Post 

Q`A- r .  G 	hmi Berle ,* 	tile case on 12.0 2007. However, I direct t1le 
4 ' 

Respondents t o - maintain status quo it ,  so f ,  r .e?l  

as the Applicants are c.oncerned till tile next 

datr!. 

S4/VICE DiALMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH, GUWAHATI 

IN THE MATTER OF 

IN O.A NO. 182/2007 

SHRI MALAY BHUSAN DEY AND OTHERS 
APPLICANTS 

-Vs - 

THE,UNION OF INDIA & OTHERS 
RESPONDENTS 

AND 	 N 

IN THE MATTER OF 	 IZ 4- 

WRITTEN STATEMENT SUBMITTED BY THE 
RESPONDENTS NUMBERS I AND 2. 

I 

File in Court on.. It ....... 

Court&cer. 

a 
I 

WRITTEN STATEMENTS 

The humble Respondents submit their written statement as follows 

I 	That with regard to statements made in paragraphs I to 3 of the Original 

Application, the Respondents humbly submit that they have no comments to 

o ffe r. 

That with regard to 'statements made in paragraph 4.1 of the Original 

Application, the Respondents humbly submit that the Applicants are 

employees of the Government of Arunachaf Pradesh who were appointed on 

deputation basis for a specified period only. 

That with regard to statements made in paragraph 4.2 of the Original 

Application, the Respondents humbly. submit that they have no comments to 

o ffe r. 

That with regard to the statement made in, para graphs 4.3 and 4.4.of the 

Original Application, the Respondents humbly submit that the Applicants are 

regular employees of the Government of Arunachal Pradesh. Since there were 

vacancies in the cadre of Divisional Accountant$ administered by Respondent 

No. 2 and since direct recruitment (as provided in the Recruitment Rules 1988 

I 

I 

I 



A 
for Divisional Accountants) through the Staff Selection Commission to fill up 

vacancies would take time, Respondent 

No. -2 from time, to time called for applications from the experienced staff of 

Public Works Department, PHE, RWD, I&FC, Electricity Divisions serving 

under the State Governments of Tripura, Arunachal Pradesh and Manipur who 

w6re willing to serve as Divisional Accountants on deputation basis in the 

States of Tripura, Arunachal Pradesh and Manipur. Accordingly, the 

Applicants have been selected and posted as Divisional 'Accountant on 

deputation basis under the administrative control of RespondentNo.2. ,  The 

letter of Respondent No.2 , while ap'pointing the Applicants as Divisional 

Accountant on deputation categorically stated that the period of deputation 

was initially for one year and that the Applicants were liable to work as a 

Divisional Accountant on deputation basis in any of the three States of 

Tripura, Arunachal Pradesh and Manipur. The said letter also stated that the 

period of deputation could be'extended for a maximum period upto three years 

and in no case it will be extended beyond three years. However, the 

Applicants are still continuing ,  in their deputation posts. 

Recruitment Rules 1988 (Appendix I) 

Appointment letter dated 28.1.7 99 7 (Appendix II) 

5. 	That with regard to the statement made in Paragraphs 4.5 and 4.6 - ofthe 

Applicati on,' the Respondent No. 2 humbly submits that, (in January 2000) the ,  

Government of Arunachal Pradesh submitted a proposal to transfer the cadre 

of Divisional Accountants to the control of the Director of Accounts & 

Treasuries, Govt. of Arunachal Pradesh. and stated that the formal notification 

in this regard would be communicated by the State Govt. in due course vide 

their letter dated 12.1.2000. However, no such notification was issued by the 

Govt. of Arunachal Pradesh till date. It may be pointed out here that State 

Govt. cannot unilaterally take over the cadre of the Divisional Accountants 

which i~ under the control of any State Accountant Generdl without the prior 

consent and approval of the Comptroller & Auditor General of India. Only 
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after the State Govt. accept all the terms and conditions 1A down by the 

C&AG of India for such transfer and with the approval of the Comptroller and 

Auditor General of India, the administrative control of the cadre of Divisional 

Accountant canbe taken over by a State Govt. The Respondent No. 2 humbly 

submits that on completion of the Applicant's deputation period, the 

repatriation order to their parent department were issued to the Applicants. 

However, the Applicant, instead -of reporting back to their parent department 

filed a petition in Gauhati High Court which was transferred to CAT, 

Guwahati against the repatriation order. The Hon'ble CAT vide its *order dated 

22/6/2001 passed an order that as the State Govt. of Arunachal Pradesh had 

taken a decision to absorb the Applicant No. I (Shri Malay Bhusan Dey) in the 

state cadre by order dated 12/1/2001 nothing is left to be decided by the 

Hon'ble CAT Thereafter, the Respondent No. 2 filed a writ petition before 

the Hon'ble Gauhati High Court challenging the impugned judgement of the' 

learned Tribunal vide WPC (C) No. 3992/2002. 

That with regard to the statement made in paragraph 4.7 of the Applicatidn, the 

Respondents humbly submit that as stated earlier, the Government of 

Arunachal Pradesh had in January 2000 (vide its letter No. DA/-TRY/15/99 

dated 12/1/2000) informed Respondent ~40'. 2 that the ~ take.,  over the cadre of 

Divisional Accountant was under active consideration Thereafter, the State 

Government of Arunachal Prade 'sh did not initiate any further move to take 

over the cadre of Divisional Accountants in the State of Arunachal Pradesh. 

After more than two years, the Commissioner (Finance), Govt. of Arunachal 

Pradesh vide his letter No. DA/TRY/15/99 dated 11/3/2002 requested this 

office that the Divisional Acc ~ 6untants who were appointed on deputation 

basis may be allowed to continue as Emergency Divisional Accounta ~ts for 

the time,being as a working arrangement. But for their absorption on regular 

basis they will be given chance to qualify themselves in the Divisional Test 

Examination which will be conducted by the State Govt.. of Arunachal 

Pradesh through the authorised officer of the State Govt. after taking I  over of the 

administrative control of the cadre of Divisional Accountants / Divisional 
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Accounts Officer / Senior Divisional Atcounts Officer of Works Divisions 

belonging to PWD/PHE/IFCD/RWD l and Power Departments of Arunachal 

Pradesh. 
More than four years had elapsed but the State Government of Arunachal 

Pradesh has not initiated any further move to take over the cadre of Divisional 

Accountants in the States from the administrative control of the Accountant 

General (A&E). However, the Director of Accounts and Treasuries, Govt. of 

Arunachal Pradesh vide his letter No, DA/TRY/27/2000/1060-63 dated 

30/7/2005 has for warded a scheme stating that the Govt. of Arunachal 

Pradesh has decided in pursuance of Cabinet decision of the State 

Government to take over administrative control of the cadre, of Divisional 

Accountants Divisional Accounts Officer Senior Divisional Accounts 

Officer from the Accountant General (A&E), Meghalaya etc. Shillong. The 

said scheme was forwarded to the Comptroller and Auditor General of India 

for a decision. The ComptrolleT and Auditor General of India in turn prepared 

a modified scheme based on 

' 

the state government's prbposal which was 

forwarded to the state government by this office under letter No.DA Cell/1- 

1/2000-2001/1509 dated 25.11.2005 for acceptince/coinments. The state 

'

government was reminded vide letter No. DA Cell/ I - 1 /2000-2001/28 dated 

28.4.2006 and letter No. DA Cell/I - 1/2000-2001/96 dated 6.6.2006, letter No. 

D.O. No.DA Cell/BOC/2006/977 dated 25.1.2007, letter No. D.O.No. DA 

Cell/ I - 1/2000-,2001/1171 dated 6.3.2007 and letter No. D.O.No. DA Cell/1- 

1/2060-2001/549 dated 16.8.2007. It is again humbly submitted that the post 

of Divisional Accountant to which Applicantswere appointed on deputation 

basis is a Civil Post under the Union of India. The handing,over of the 

Divisional Accountants cadre from administrative contro ~l of Accountant 

General cannot take place without the consent of the Comptroller and 

Auditor General of India. 

Letter No. DAITRY115199 dated 121112000 -Appendix -111 

Letter No. DAITRY199 dated 111312002 Appendix IV 

Letter No. DAITR Y12 71200011060-63 dated 301712005 Appendix V 
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7. 	That with regard to the statement made in paragraph 4.8 of the,application, 

the Respondent No.2 humbly submit that in this connection in reply to letter 

No. DA /TRY/Part/I 5/99 dated 12.4.2005 ( Appendix-VI ) received from the 

Director of Accounts & Treasuries, Govt. of Arunachal Pradesh, then 

reaffirmed vide letter No. DA Cell/108/Court case/2000-2001/147 dated 

24.5.2005 (Appendix- VII ) the decision to repatriate 12 Divisional 

Accountants on deputation -in the light of the Hon;ble Guwahati High court, 

Itanagar Bench order dated 1.2.2005 and repatriation orders had been issued 

to ,  12 Divisional Accountants. However, these 12 deputationist had filed 

petition in the~ H .On'ble' Tribunal vide O.A. No. 1 14/2005, 115/2005 and O.A. 

No.238/2005 	f6r absorption under the administrative control of the 

Respondent No.2. The Hon'ble Tribunal vide his common judgement dated 

21.3.2007 held that " the Govt. of Arunachal Pradesh have proposed a 

scheme for taking entire Accounts set up from the Accountant General 

A&E) Meghalaya, Arunachal Pradesh etc., Shillong and the proposal is under 

active consideration but final approval is awaited. Accordingly we direct the 

Applicants to make individual comprehensive representation before the 

concerned Respondents forthwith and on receipt of such representations, the 

said Respondents shall consider and dispose of the same and take a decision 

thereonwithin a time frame,of three months" (Appendix -VIII ) However, no 

such representation have been received by the Respondent No.2 till date. 

No. DA /TRY/Part/ 15/99 dated 12.4.2005 Appendix-VI . 

DA Cell/1-8/Court ca§e/2000-2001/147 dated 24.5.2005 -Appendix- VII 

Hon'ble CATs order dated 21.3.2007 — Appendix - VJ11 

8. 	That with regard to the statement made in Paragraph 4.9 of the. Application, 

the Respondent No. 2 humbly submits that the Recruitment Rules for 

Divisional 

' 

Accountants do not provide for such absorption and all the 

Divisional Accountants on deputation after completion of their deputation 

periods are required to be repatriated back without any exceptions. The 

Comptroller and Auditor General of India has also confirmed that the 
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Recruitment Rules for Divisional Accountants cadre do not provide such 

absorption. The Respondent No.2 humbly submits that on compliance of the 

Govermnent of India Ministry of Personnel, Public Grievances and pension's 

Office Memorandum No.AB14017/30/2006-Estt.(RR) dated 29.11.2006 the 

recovery orders of excess drawl of pay and allowance on over stayal on 

deputation periods were issued to these deputationist as their deputation term 

expired long back and denied to join in their parent depa . rtment. 

9. 	That with regard to the statement made in paragraph 4. 10 of the application, 

the Respondents humbly submit that the Director of Accounts and Treasuries 

vide his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005(Annexure —V) 

had forwarded a scheme stating the cabinet decision of the State Government 

for taking over administrative control of the Cadre of Sr.DAO's/DAOs/DAs 

from the Accountant General (A&E) Meghalaya, etc Shillong which was sent 

to the Comptroller and Auditor General of lndia ~ who has prepared a draft 

scheme taking into account of the regular Sr.DAOs/DAOs posted in the 

Arunachal Pradesh. The said scheme was forwarded to the Govt. of 

Arunachal Pradesh vide this office letter No. DA, Cell/ I - 1/2000-2001/1509 

dated 25.11.2005 (Appendix —IX) for approval/comments. In response to this 

office letter dated 25.11.2005, the Government of Arunachal Pradesh only 

recently conveyed the - decision to formally take over the cadre of 

DAs/DAOs/Sr.DAOs from the administrative control of this office with 

modification of some of the clauses for draft scheme vide letter No. 

DA/TRY/15/99/1921 dated 8.9.2007 (Appendix-X). The said scheme has 

been forwarded to the Comptroller and Auditor General of India's office for 

perusal and comments vide this-office letter No. DA Cell/ I - 1/2000-2001/5 69 

dated 28.9.2007 (Appendix-XI). 

letter No. DA Cell/l - 112000-200111509 dated 25.11.2005 -Appendix —LV I 

letter No. DAITRY11519911921 dated 8.9.2007 -Appendix-X 

letter No. DA CelIll - 112000-20011569 dated 28.9.2007- Appendix-M. 
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10. 	That with regard to the statement made in paragraph 4.11 of the application, 

the Respondents humbly submit that the Financial Commissioner, Government 

of Arunachal Pradesh was informed vide D.O. letter No. DA Cell/1-8/Court 

Case/2000-2001/1909 dated 28/3/2005 that the question of absorption of the 

Divisional Accountants on deputation was under consideration by the office of 

the Comptroller and Auditor General of India . Subsequent to this, the 

Comptroller and Auditor General of India had confirmed vide D.O. letter No. 

425 NGE(APP)/10-2005 dated 6/7/2005 (Appendix —XII) that the question of 

absorbing the Di 
I  visional Accountants in the Divisional Accountants cadre had 

been examined, but it was not found possible as the Recruitment Rules of 

Divisional Accountants do not provide for such absorption. 

D.O. letter No. 425NGE(APP)110-2005 dated &712005 Appendix —XII 

Il. 	That with regard to the statement made in paragraphs 4.12 and 4.13 of the 

application, the Respondents humbly submit that in compliance of the D.O. 

P&T circular dated 29.11.2006 the orders for excess recovery of pay & 

allowances drawn on overstay on deputation periods was issued to these 

Applicants vide this office letter No. DA Cell /2-46/DDA/Vol.111/2007/10-15 

dated 5.4.2007 (Appendix — XIII)as they have been continuing in the 

deputation post on expiry of deputation terms. Further, the DO P&T's 

instructions are also equally applicable to all employees while over stayal on 

deput~tion. 
letter No. DA Cell 12-46IDDAIVo[III12007110-15 dated 5.4.2007 Appendix —X711 

12. 	That with regard to the statement made in paragraphs 4.14 and 15 of the 

application, the Respondents humbly submit that on compliance of the Hon'ble 

Tribunal's interim order dated 25.5.2007 passed in the O.A No.130/2007. 

filed by Shri Tashi Namgey and others before the Hon'ble Tribunal, the 

implementation of Government of India Ministry of Personnel, Pu ~iic 

Grievances and pension's Office Memorandum No.AB14017/30/2006- 

Estt.(RR) dated 29.11.2006 has been kept in abeyance until further orders and 

the concerned Chief Engineers have been requested to communicate the action 

taken in this regard immediately vide letter No. DA Cell/2-46/DDANol.Ill/ 
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	86-90 dated 29.6.2007 (Appendix —XIV) with a copy forwarded to all the 

Executive Engineers and the Divisional Accountants on deputation. 

letter No. DA Cell/2-46IDDAIV61.1111 86-90 dated 29.6 2007 Appendix-MV 

That with regard to the statement made in paragraphs 4.16 and 4.17 of the 

application, the Respondents humbly submit that they have no comments to 

offer. 

Grounds for relieffs) with legal provisions 

That with regard to the statement made in paragraphs 5.1,5.2,5.3,5.4,5.5, 

5.6,5.7 of the application, the Respondents humbly submit that t ey are not 

entitled to get relief as they are continuing in the Deputation post on expiry of 

the deputation terms against the rule. 

That with regard to the statement made in paragraphs 6,7, 8 'and 9 of the 

application, the Respondents humbly submit that they have no co I  mments to 

offer. 

In view of the facts and circumstances stated above, the Respondents most 

respectfully and humbly pray that the present Application as filed be 

dismissed and the interim order granted in the case be vacated and order dated 

5.4.2007 be allowed to be implemented. 

% 	Verification 

1, Ms. Ngashangva, Ruth, Deputy Accountant General (Admn) Office of the 

Accountant General (A&E) , Meghalaya, Arunachal Pradesh and Mizoram 

Shillong do hereby solemnly declare that , the statements made above in the 

written statement are true to my knowledge, belief and information and I sign 

the verification on 27 th  of November , 2007 at Shillong. 

Central 
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T~e Chief kngineei, 
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C; 0 ~i R TA EN T DF A,1Z_U A'C"'AL PRADES1 

D  -ectoi' of Acco 'V 

A? 

TO, 
The Accountant Grilcral*(A&E), 

a_~ If 	 nachal PradcshMe91W2Ya,  CtO. ,  Aru 
Shillong - 793 DOI 

Sub: Transfer of tile Cadre of Divisional Account,  

Z11 	 011ker / Divisional Accountants t"llc State of 
regarding ,  Arunachal Pradesh 

.7 

-Government :ii-.was.-under.,icfiv.e,considemtion ofthe 

-6 --thr 
'60ouniii-is  f  'bnal  -A  

ta~ ' 	i . . . ) . posts 	The exL,;ting sNinqt ,y to _Mg 
'Now, r.+you_ 	—1h 	9MM_rn'.;q_.. 

40Y 
A-rumchal Pradesh has decidedtotake overth6 above said Cadre

-under 

-f-ffe- Diredtor *-OMccounU-&,rreasiuies,-Govt.--of  the direct z6fifi7ol o 
-Amnathe-,Pmdesh,,-vnthimmediatie effiedt. 

PC r9ol jS.jh oSe V~,Jjo -are borne 
iachal Pradesh stRLC Cadre, will be Cadre -and-opt-io-cOme Over to Arw 	-of ) acceptancc*. -.tfie.state Government. 

:taker_~o.vzr_"0n -,statLisq 	§b  e6t-tc  P9.1 	
ountan g7hdffc~eforff- -o-fresh -Bivisronal-A= ja 	n 

deput~tion will be entertained. Cases 9  f those twho zie pr.esently on 

com letion. o their,'firture ~contnuatLon -even Met` 	T 
deputation and enring iri this - state shall be exammed at this end for 

f -  the-existing -term -of 

depu ta tioll. 
. ...... 	 --------- 

--~ouir-]—evhel-~6--Minh 	ssm . 
willing-peTsonnell can be completed -immediately. 

. ...... .. 	 'F -nA:I-- nDtificafion ---iS - under --issue- -:and. -shal.l..-be 

communicated.in due course. 

Yours faithfUY, 

-Director of -Accounts Treasunes V > Financ 
-P  des Mde_h 	

7~_ 
NAHARLAGUN. 

ol 

V%V 
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le- I 



COPy 

I I 

16K 0 	L 

NO. DA/TRY/15/99 	Dated Naharlagun the I Ith March'02 

To, 

The Accountant General (A&E) 
Meghalaya, Arunachal Pradesh etc., 

Shillon 

Sub: ~ Continuation of service in respect ofthe Divisional Account orif on:s-0eputation. 

Sir, 

.1 would like to inform you that the state cabinet of Arunachal Pradesh has already 
taker a decision for taking over of the administrative control of the cadres of 

Sr:D-kO/DAO/`D""­A ~of--wor-ks --divisioiisbelongiiigto-P­`M­/­`D/`l""HED/`IFCD/"R̀ `VVD..-andY-ower.. 
d6pa"itment of Arunachal Pradesli. In order to ensure smooth transition of t]i e controlling 
authority of the said cadres a scheme has already been formulated which is bei 

; 
119 

sub4ted to you shortly for obtaining approval of the appropriate authority for issuan 'ce 
ofa rinal'Notification'. 

n/_ , ~4v,  

PW 

60VTO]" P 113 NA Cl -i AL, P P ADESH 
- OF AC C  OUI'I ~~ TI'S L TUA.SlAUE S Dil l  ECTORATF 	C 

',,)AHARLAGUN 

Meanwhile you-  are requested For not to make any fresh recruitment to the post of 
tile D visional ACCOUIltalltS fliUainm tile Works divisions of'tlic State of AFLIllachal il radcl§h 
Whicl ;S ; r. contini.12111011 W our letter No. DA/TRY/15/99 dated 1.5/11/99. Fresh 
recruitnient of the Divisional Accountants ' will be made by the state government throu'li 9 
Arun ~.chal Pradesh Public Service Commission. Therefore the Divisional Accountants 
those who are appointed by you on deputation from the state service of Arunachal 
Trade 3h may be -allowed -to -continue a~ Emergency Divisional Accounta.nts , for the - time 

Yx-,,L~.Ybeing as a working arrangement. But for their absorption cl ~ regular basis I they' I be 
- .0ven clian 	-q., 	if themselves in the--D.ivisional Test exam:inat i 	-ii.ch  _iltle... 

	

ce. 1 	 Jk 
con&cted -b the -state -government through -the authorized 	ale 

	

y 	 officer -6f th.6 -  st 
goverflment after taking over the administrative control of the cadres'.' 

YoL, rfaith-fully, 

(A. K. _Guha), 
Commissioner (Financc) 

--4tanagar, 

Dated Naharlagun the  I I  tb March'02. 

The Chief Engineer, PWD (E/Z, WZ)/l~~D/IFCD/RWD and 
-Power-Department of Aruilachal -Pradesh 

4 DEC 

eneh 
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Enclo : As stated above. 
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Memo. NO. DAITRY-27/2000 

Director 
Govt. of Arunachal Pradesh, 
Nahulagun — 791110 (A. P) 

Dated J~_ July'2005. 

Q~ L A I ~ Al~ 

GOVERNMENT OF ARUNACHAL P DESH 

OFFICE OF THE DIRECTORATE OF ACCOUNTS- & TREASURIES r(*"\ 
NAHARLAGUN - 791110 	

r 

NO. DArrRY-27/2000/)C) 	 Dated 	-.2- 0Q5. 

The Accountant General (A&E), 	 i 
Meghalaya, Arunachal Pradesh, etc, 	0, 

Shillong. 

Sub 	Submission - of-scheme - for-  taking over the administrative_coutp~ 

cadres of Sr. DAO/DAO Grade — I DAO, Grade — : II and Div 
sc 

Accountant — thereof. 

Sir, 

I am directed to submit herewith the proposed scheme for taking over the 

administrative control of' cadre of Divisional Accountants comprising Sr. DAOs / DAOs 

Grade — I & 11 and Divisional- Accountants by the Government of Arunachal Pradesh presently 

vested under your kind control. 

I- am- fiirther-directe&to-- state. that—the -State- cabinet. had.. since_ appro
,
~IPd .,_the., 

proposal to take over the cadre and the Departments of Law & Judicial, Personnel & 

Administrative Reforms of the state have duly vetted the scheme after thorough examination. 

In view of the progress as stated above, I am directed to request you to convey 

yoor approval facilitating smooth taking over of the cadre of DAs / DAOs / DAOs Grade — I &II 

from your kind control. 

Kindly acknowledge the receipt of the scheme enclosed in quadruplicate. 

Copy to :- 
I 	P.S. to Principal Secretary. (Finance) to the Govt. of Arunachal Pradesh, Itanagar 	;iorlal 

for information. 	 Itirule 
'neFits,  

2. 	The Secretary, Law & Judicial to the Govt. of Arunachal Pradesh for information 

please. 

kop 3. 	The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal 
	ate 

Pradesh, Itanagar for information please. 	 as 
e 
d ate of 

(C.M. Mongmaw), 
Director of Accounts & Treasuries, 

	

7,vo~z 	Govt. of Arunachal Pradesh, 
M -4102_ 

i 	
bench 

	

",VV3Vja1 

~5  _"Ch 	

Naharlagun — 791110 (A.P) 



-0 ~  of the Cidres  of The Sclierne for taking over of the Adniinistr ,' tive CO [It' 
P... 	

Sr. I)1kO/I)A0  Grade-UDAO Grade-11  and DA  of Workinf,  Divisions heloniziny to 

-adesh  f"0111 ( Ile "" (1-21 2f  plIE/IZWD/1FCJ)/I 1 WD/PoNver Demirlment of Arunachal  I" ,  

the Accountant General  ( A&E),  Meghalaya, Arunachal Pradesh, etc. Shilion 

The posts of Divisional Accountants were created by the State Government in the 

Public Works Department / Rural Works Department / Public Health Engineering 

Department Arrigation & Flood Control & Power Department, but the administrative control 

i.e. appointment, transfcr, posting & disciplinary control, etc. vested with the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional. Accountants 
comes tinder the immediate control of the Executive Engineer of the Divisions. They assist 
the Executive Engineers while rendering accounts to the Accountant General (A&E), 

Meghal 
- 
aya, 

 - 
A  

. 
runach  

. 
al 

 - 
Pr  

. 
adesh, -efc., Shillong. Their -pay and allowances - and- other-service -

condition are at present governed by the Central Goverrinient rules in force, but they are paid 
from the state Government's exchequer. The question of taking over the cadres of the 

Divisional -  Accountants from the administrative control of the Accountant General 
( A&E), 

Meghalaya, Arunachal. Pradesh etc. Shillong had been under active consideration of the state 
Government for quite sometimes past in order to have proper control over expenditure and 
other accounts matters of the works Divisions, since it has become essential for the state 
Government to have better control on the heavy expenditure incurred in various engineering 

divisions of 
. 
the state. 

I 
Now, the Government of Arunachal Pradesh has decided in - pursuance 

of cabinet decision of the State f6r taking over of the administrative control of the cadres of 

O/DA from the Accountant General A& E), Meghalaya, Arunachar Pradesh, i' Sr. DAO/DA. 
. ... ... etc,.Shillong, 

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts 
Officers/Divisional Accountants from the administrative control of the Accountant General 

(A&E), Meghalaya, Arunachal Pradesh, etc., Shillong, shall be subject to the following terms 

a 
. 
nd conditions. 

Absor)tion of DAaA0and Sr.  DAO  Lijegul ~arborne ~on the ~cadre of, 

!he  A.G  to State Cadre. 

Sr. Divisional Accounts officers / Divisional Accounts Officers / Divisional 

Accountants ( Regular ) borne on the cadre of the Accountant General who 
working in the State of Arunachgal  Pmdzsh may opt to serve in 

lare 'e  n"y 	-4d6__'_tjie willing Sr. Divisional Accounts fC oii 	s 
Tfiburial th,4tsaete--zad 10fficers/Divisional Accounts officers /Divisional Accountants ( Regular 

working in the S 
. 
tate may submit their options to the Se~-,reta*y -  to- th& ale  

)fV0 	
nr 

14 D F C 	 of Aruoachab 
Aru*iachol Prazizilv, lta*AzLg~

cw through,  the 
F6rWAAAC&,  
concerned Executive Engineers within 2 (Two ) months from the date of 

G,., 	Bench 	issue of the 'Notification' under intimation to their parent department. 

1.2 The Sr. Divisional Accounts officers / Divisional Accounts officers 

/Divisional Ac 
. 
countants ( Regular ) who do not opt for state service 

condition, but willing to continue in the post shall be allowed to serve on 
standard terms and conditions of deputation duly approved by the state 

Government for period up to 3 ( Three ) 
years which may be extended up to 2 

(Two) y 
. ears in the interest of Public Service. They shall be. reverted to their 

parent Department immediateiy on expiry of their respective deputation 

period. 

1.3 	
Tile Sr. Divisional Accounts officers/Divisional Accounts officers /Divisional 

Accountants ( 
I Regular ) who opt to serve in Arunachal Pradesh shall continue 

to be governed by the Central Rules for pension and other retirement benefits 

as applicable from time to time. 

1.4 	
The inter-se- seniority of the Sr. Divisional Accounts officers / Divisional 

Accounts Officers/Divisional accountants ( .Regular ) who opt for the State 

Service shall be fixed in the state cadre basing on their inter-se- seniority as 
Sr. Divisional Accounts orricers / Divisional Accounts officers Grade-I 

Divisional Accounts Office 
' 

r Grade-II/Divisional Accountants on the date of 

laking OVCV Of the crdvc- 

n 
.0 

inal 
ttce 
be 

fesh, 

dss 'on 
S. 

ment to 

-rorn the 
51, called 

ure- 1) 

P.T.0 



QD 
1.5 	Sr. Divisional Accounts Officers/Divisional Accounts Officers Grade- 

I/Divisional Accounts Grade-II/Divisional Accountants (Regular) are now. 
drawing the following scale of pay as per central pay pattern. 

A) Divisional Accountant 	Rs.5000-150-8000/- 
B') Divisional Accounts Officer (Grade-11) 	Rs.5500-175-9000/- 

Divisional Accounts Officer (Grade-1) 	Rs.6500-200-10,500/- 
Divisional Accounts Officer (Sr. Grade) 	Rs. 7500-250-12000/- 

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers 
Grade-I & II/ Divisional Accounts who are working in Arunachal Pradesh on 
regular basis shall be allowed to continue for drawal of their pay and 
allowances in the existing scales of pay even after taking over by the state 
Govt. 

1.6 	The Accountant General (A&E),,Meglialaya, Arunachal Pradesh, etc., Shillong_ 
shall obtain the option in triplicate in the prescribed form as annexed herewith 
from the Sr. DAO/DAO Grade-I DAO Grade-II/DA borne on his cadre and 
serving in the state of Arunachal Pradesh on the date of taking over the cadre 
by the state Goverru-nent through the Executive Engineer of the Divisions and i 
furnish one copy of each option exercised by th Sr. Divisional Accounts 
Officers/Divisional Accounts Officers Grade-I Divisional Accounts officers 
Grade-II/Divisional Accountants to the Secretary to Government ofArtinachal 
Priadesh-.Mpannient offinance, on r6oeipf of 'the -options. 

2. 	Divisional Accountants on Deputation 

2.1 	Divisional Accountants who are working in the works divisions in Arunachal 
Pradesh on deputation shall be allowed to continue serving in the post of 
Divisional Accountant on deputation till they complete their normal terms of 
deputation. 

2.2 	Th -q Divisional Accountants ( on deputation those who have completed the 
Celltfal Aun, ...... I j_ 	S~isti,n term of deputation will be continued as Emergency Divisional 

Accou 	 rption r'g'f1!irit for the time being as working arrangement. But for their abso 

1 A DEF  C  
Divisional Accountant they shall have to qualify themselves in the 

D 
ivisi 

 nal test examination within two years from the date of taking over the 
cadre rom the administrative control of the Accountant General (A&E), 

WMi~TZI ; `~J4'313 Megh aya, Arunachal Pradesh, etc., Shillong, fiJr which they will be given 
GLJwahat; Bc~rich  duee lances to qualify in the Divisional test examination. If any body fails to I 

in the Divisional test examination, shall be reverted to their parent 
department as and when qualified hand become available. 

Administrative Control ,  

The administrative control of Sr. Divisional Accounts Officers/Divisional 
Accounts Officers/Divisional Accountants shall be vested with the Finance 
Department, Government of Arunachal Pradesh, Itanagar and will be 

exercised by the Secretary, to the Government of Arunachal Pradesh, 
Department of Finance. 

Recruitment 

The state government through Arunachal Pradesh Public Service Commission 
shall fill up all the vacancies of Divisional Accountants of works divisions. 

Method of Recruitment: 

5.1 	The Arunachal Pradesh Public Service Commission shall make recruitment to 
the Cadre of Divisional Accountant by selection on merit adjudged from the 
following sources through written and competitive and qualifying test called 

the Init' :1 Recruitment Examination for Divisional Accountant ( Annexure-1) 

Ig 
.0 
e) 

P.T.0 
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5.2 	A14e Limit for Direct Recruitinent". 

_A1 	

Candidate should not be less than IS years and more than 28 years of age, 
provided that the initial age limit may be relaxed up to 33 (thirty three) years 
incase of APST candidates in accordance with the order of the state 
government from time to time. In case of existing / working Divisional 
Accountants, upper age limit is relaxable upto 52 years. 

	

5.3 	Education Oualification: 

Minimum Educational qualifications for direct recruit -sball-be a University 
Degree / graduate with any one of the subjects namely Mathematics, Statistics, 
Commerce, Economics, from a recognized University. 

Note:- Age Limit and ,  Education as prescribed at serial 5.2 & 5.3 above shalL 
not be applicable in case of eligible departmental candidate(s). 

	

5.4 	Appointing Authority:- 

The Secretary to the Government of Arunachal Pradesh Department of 
Finance shall be the appointing authority subject to the approval of the 
Government. 

	

5.5 	Probation and Training:- 

Candidates recruited through the Initial Recruitment Examination will be on 
probation for a peri 'od of 2 ( Two) years before their absorption in the *cadre of 
Divisional Accountant. During this period he/she shall be given training for a 
period of 6 six ) months in the Administrative Training Institute and thereafter 
intensive practical training in all aspects of public works accounts for a further 

p I eriod of 6 ( Six ) months. 

fter this training the candidates are required to pass the Divisional test, 
I  hich will be conducted by Director of Accounts and Treasuries. Till such 

i  
ime as the trainees, they are posted as Divisional Accountant on probation. 
i,  After passing the Divisional Test Examination supernumerary posts equal to 

the number of such trainees will be deemed to be created for their absorption. 
on completion of probation period. 

Transfer  &  Posting- 

Divisional Accountants / Divisional Accounts Officers are to serve 
anywhere within Arunachal Pradesh and are liable for transfer to the 
establishments of Chief Engineers /Director of Accounts & Treasuries whereon 
such posts exists. 

Transfer of record:- 

The Accountant General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong 
shall take necessary action to transfer the relevant records to the Secretary to 
the Government of Arunachal Pradesh Department of Finance within 3 (Three) 
months from the date of issue of the notification. 

Sl cl/- 
(Taboin Bam 

Principal Secretary (Finance) 
Govt. of Al-Linachal Pradesh 

Itanagar. 
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)VE OF ARUNACUAL PRADESH 
RA TE OFACCO U NTS A IND TRE AS I J R I ES 

NA.HARLA('VUN 

Dated Naharlagun  the-  April"05. 
DA/fRY/Part/i 

To 

The Ai-countant General (A&E), 
Arunac hal Prades)i Meghalaya etc., 
Shillo 

Sub:- 	DiVi."i 

Ref.- 	Your ~

' 

DA4Cell/l -8/Court Case/2000-01 /1 p9 dated 
March' 05. 

Sir, 
While 

f am directed to req 
on deputation in w,' 
ordered for repatrIE 
information also be 
cases are pending 
i,~ithdraw the cases. 

iting a reference to your letter no. & dated quoted above, 
't you to ftimish detail list of 12 Divisional. Accountants 
e cases Divis 

' 
Waal Bench of Guwahati High Court has . 

n / reversion back to their parent department. SinjilaT 
mished in respect of 19 Divisional Accountants whose 
the Court/ CAT mi  order to persuade the officials to 

GT 
Centra.1 AO ,  ) '-N!1i-;, t; 

DLDC  
1177T FI ; T;4 1;1 It jv]T'71 ;"T" , ITI 

G( 	IN 	E:; 	C  

A 

Yows **fwly, 

C-jl ~4.  MI 6  - -- 

Dire,ctor.of Aciotaifs-.& Treasuries, 
CTovt. of Amnachal Pradesh, 

.~Larlaujmn.- 
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Speed  Pas 

OFFICE,  OF THE. ACCOUNTANT GEI"TRAL. (AS-- E'):: 
.3 L 	LSH ::: SI-EL.-I 	" :: 7930,",,"' 

No.DA CI~11/14/courl Cases;'2000-'—)001'//, -- 

To 
Slui C.M.Mongmaw, 
Director of Accounts & Treasuries. 
GoA,t. of Arunachal Pradesh, 
Naharlagun. 

Dated:-20-5-2005. 
I'--  
Vi 

Sub:- DivisionalAccouniants on depuiation- regarding. 

Sir. 

In invidna a reference to your letter No.DA /TRY!'Part- 115/99 dated 

Apa2005 on the subject mentioned above, I am to inform you thaL Mi  light of"the 

order dated 1.2.200 15; passed in 12 cases I~y the Hon'ble Gauhati High Court. 

1tanaaar Permanent Bench, Nlilaharlagun, repatriation orders - in respect of 12 

(Twelve) Divisional Accountants on deputation to their parent department are. 

beina issued. 

Further, in respect of another 19 (Nineteen) cases of a similar 

-naturee regarding Divisional AccounLantswhich are pending in the Hon*ble -Hiah Coujjj 	

4 he Standina Counsels have been requested to takT, CAT Guwahat : .  tI 

neoessan- slzps to -transfer the-se cast.s to the Hoii"ble IfigII Court.ltanaaar 

Permanen! Bercl: -L. for spoedy disposal . 

Yours faitlu"aDy, 

4 DF~ 	 i wil  
6S. /'.i3~ 

SIEq.Accountaril General (Adrmi). 
dericil 
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Daue-  ~)f 	This, tht 21sl Clay oi'l ~'arc:Ll 200 

TI IL,  j'- j()IV13LE 	LAI, ADJVjjfl,1"jj_-1j"j'j\7 -P MEMBER 

,,)4 	-1 cadi Chaluxig 
S/o Laiz Ltnd ,. Sala 

Enginttr, Along Eltctricall  DIVLrSiOn 
j.')tj)arLIUCnt (Df' power, Along. 

21  
Laiz Galap Chanrlra Bonah 

. . 

	

......... 

()/C; tht:  Extcurivt Engineer 
Division. 

-Sanchayan -K-w~--Dam - 
SY ,6713a 
D / o -the Executive Eugi=er 
Srp_paTkc=ical.'DJ.visio,n- 

9 
Rao 

~~lo Luxuii Rao 
C, the ExcCulivtZiaelueer 

Poxvta-  Dtv~lDpintiat Dc arLn_-n IL. p 

y,  i Ld: u=- 	UILI 
SI-i T. K' amuln 

Flood Control Dti)i~~-  ent 
-Upper siiObansiri 	 7 

Public g 

T--  

C)/o mc Extcmive Engiutm' 
PA),!.D. Division Scpa 

7. Z. 	L LLLi 
S/o Lait I-LIV1.1 -larmakar 

3uba;asiii.District 
ApWican-ts ix)  O.-A. N  a  i  ]. ,1-/  200 

Sir -; 	'nwauli 
S/utau-  L.A-Naidu 
!-~rt~snnoy ~ -,. - orkijag as Division'-q] Accounlo-M, 



Supph-  Divisiou, Khwasa 

t 
V. N''ai 

onal Accourluun 

C,VC) UIL: 1:1-'KCL:Llu% , c Lijgiucr-r 
P.% ,.'.Djv sion I 

Sill'i S ~ :U)Ujlll-1 Gllosh 
--~ . 1 , ~ . 	sh 

C, 

Upper Siaug 

A -plAic-auls ii)  O.A.115/2005:  

SLI'i Pl ~ idlj) I'ALLUUl -  PaUl 
S / 0 1 -;AII 	PiLl -CS1.1 ChLuidra PaW 
DivisiunuJ AccuuuLuat 
U/o Tlt Excccuiivc Engint.tr 

gai~iuii i~Lucl Pload Colauol, Rcsow -ct Divisjoll ni, 
P.O: AgaitaL., 

Z~ 

-199 003. 
Al) -olic:in  r h)  O.A.  - N, 	S/ 200 7  

L 	~,.',Chaada, S.Natli L2, G.N.Chakraboriv. 

ANT'l~' C . 

Uakal O -jf * India 
-Ito 

-g, N exv 	ai i3aiiad ur Shah Zalar Miu 	Dell 

9  Thc Ac-COLI-I-Itaut Genei-al (A&E) 

Al-MIM -hal Pnadtsh, Meghalaya, MizDr-.Lm etc. 

793 003- 

ofAi -wiaclial P;: -.idcsh 
I  t: 	-Lilt Stcj7c-- 	to th,- 

c)vr  I -ILILItill ot Ai 	achal Placiesh 
of Power, itanagcmr. 

( 13 c)vc-a-mricin of'Arunachal Pmdcsh 
791 	1 11. 

EngiDt.,,:r (T 	D) 

, 0  Povvcr 
Pi-adts lh 

publjk: ~,Vorls 

ol A3 



-.4  

1 
 4 

- 7 eq- 

A, Lj~ 	 V,  oA,:.1 
i&L111a(JU-.d P1 -,I d C,; I 

]... : Lij~ 'Ddc: 

1, LJ I U 1'0\\' ~:l 	lopwcil I 
I-,  I LI atu'. 

j. Thc Dirccwr of Accomits & Trtasuri,,~s 
Govc.rmucat oiArunachal Pradcsli 
N ahaAaguu - 7 9 1 110. 

Pesi)ondcnts in O.A. Nos. 1 14-12005 & 115 / 2005 
1. 	Union of India 

Through ibc Comptroller & Auditor Genenal of lndi~ 

Buhidur Shew Zafar Mlarg 

L,-  Ac, , Lu, Lz;uj ,, 	I ral (A'--  E) 	"C 

?%j*L1jj.,-I ,,*IIa1 Pj ~-acici'lc
"

l  ~vlcglil.va, h1lizora-iL etc.. 
F~iiMoi.L - 7t.;'~  0 

Tiju SLLnc of Arunachal Pi -adesh, 
bN tLit Secrttm—' ,  to tilt 

G~)Vc.3 -1111ACDT  OiM-w-iachal Pi'~adesh 
of Power, Itanagai. 

C, 	'N~ i unission -r, 1-iiiance Dtpulment 
IQ- ofm-unaclial Pradesh 

7 1 )] 	1 13. 

'I'lic C),ic] Lijoiu.4-r, J&J"CD 
'JOVul -11ilicill oj A ull, -Icllaj Pradcsh 

Tij(.- CliicfE 
1"'~, 

I& PCD 
of 1Tj,,),U1:t 

Z11 	'I lic,  Dii , (*Lc)j -  o1'Aj2ccjuiiL ~, 8. rr-asuncs 
,';jv(f,nLLuc1j' of A -Lmachaj Trad.csh 
!\: , J] j ; _ij jzj; ,jUj  - 7 C.) 	I I C) .  



i7  P : 0 CAI 

T! 

3 )00-'7  All ~-" /'_ C). , 

/, _.. a ~/2005, 	3 	in,  

~ CoE:ez. -are takeil it) 

. - eN,k sought for are cornmoN. AH the jApplicants brc 
I 

~~ V,"D, 0,`ArL1nbCh6i 	arid are P'"&Sentl ~ ' 

wormilig as Divisional Accountant under the different units of PV
~ D on 

ci,~ puUbLlOrl baSM Linder the adninkKabve contrcl 
I of Respondent No.2. 

was under Ictive consideration OF it ~vds further contended that as it ' 	I 

t)le Government of Arunachal Pradesh to ta 
	over the cadre of 

Divi-..ioncil 4ccoLintants/Divisional ACCOUnts Offic rs 'totaling 91 (Ninety 

one) imon. from the existing combined cadre 1 ~ ing controlled by the 

-he Respondem. No 
	h-~Id decided to tal.~e 

UV. Ule -sbid cildre and place thus Linder thq cRect control 
-of the 

IirrIrne d iate e f; ec t, 	liOv4eveF, 	orders 0 ff  
'd en'~ 	N C . -1  .1 	W I 

been ~ -passed --- 

ra nk and status even 
regUlar absorption in the higher pay scale, ~ad 

r  

LhOU(jh the resultant vacancies were going to be filled up 
by bringing 

ocher 
part-ons on depULation, Hence these Original Applications 

125 of 2005) seeAng the follovAng sirnilar main reliefs:
-  

k. 1 	The applicants are entAled 
-manent 

to conside, 	of 
absorptions/ 

their 	ca ses 	for 	pe 
DAM'& Accounteint 	in 	the 

	

connuation 	as 
of 	the 	decision 	contained in 	he 	letter 

dmed M0300105 ' 

2 	he 	resporidents 	are 	li ~! We 	to 	consider 	the 

G U Cases 	o f 	the 	apph ants 	by 	permaneri lt 
Div&MA 6S punpoonskunUnumbu! I 

the 	deckhrl of Accountant ' 	A 	the 	ight 
Cl -lEv 	letter load MOMDA and contamed 	u-; 



an),  action to repatriatE? the applicants prior to 
such consideration i_-  arbitrary, unfo- jr and bad 
in law. 

In D..-L.. No.238/2005 the sole Applicant has sought the . following rnain 

	

P P 	i~ 	 C) 

	

cj e L i s i on 	corizL!nE~C, 	irl 	z1he 	i e t Le 	a z e ai 
') E3 03 200-17, ated-I  c_D.7=05  as wefl,as  Jetter 
dated nil July' 2005. 

\r~Jjstr6-~,__:\ 
6? 

8.2 The -respondents 
' 
are liable,to consider the zase 

of  the applicant for permanent absorptions/ 
continuation as Divisionaf /~Ccountant - in the. 
Ight of the deci ~ion contained in the letter 
dated 26.03.2005,. dated 15,07.2005asviell as 
'letter dated 3uly' 2005 -an-d 'a-ny action Cr,  
repatriate 	the 	'applicant 	prior 'to 	S 
consideration is w7bitrary, unfair and bad in 
15 V". 

Responcleats 	have 	filed -their 	-vvritten 	statern , 
~&Pkc 

I., pplicants -a)-so submitted additional affidavits in the cases. VVe have 

Pradesh. Paragraph 5 ol"the written statement filed -by the Respondent 

Wo. I !, which is relevant for this cases, is reproduced herein below: - 

"5. 	the Sta te o f  Arunachal ............................. 	 L 	I 
.Prad -esh 	through 	i ti, 	Principal ~Secretar_y 
(Finance) Government of Arunachal Pradesh 
has formulated -a :scheme for takina over the 
Administrative control of the cadres of Senior 
DAO/DA0 Grade-I/DAO Grade-D anti DA of 
working 	divisions 	alleging 	to 
PHC-:iPWDII'IFCD/PV ~f.D/`Po -v~,er Department of 
Arunachal Pradesh from the' control of 
Accountant 	SeneFal 	.(A&E) 	Meghalaya, 
Arunachal Pradesh, etc, Shillong. The said 
scheme has been sent to the Accountant 
GenerI5 ~ (AE.E) Nieghalay-_I, ~' ,,runachal Pradesh 

Shillong 	fGr 	t4a I., I n g 	over 	of  L 



Arninkhobve control of the cadre Of DiViSiDnal 
il  from the ItEr "de Wice lEtTeF 

da ~ed 3a7QUOT TrAs has beep done jr, 
C 0 rlo r, a r, ce to calbinet d&c)sirm taken or,  
242 1 000h :  

CL -A& Zj 107 hat 

of Aruna 	-, ~ ..P! -adesih 	v pr p 	:;d these caseE and the Government 	-c.Y ~ c 

a wierne Or taking entire Accounts set up Rom the Accountant 

Mieghalaya, Arunachal Pradesh, etc. ShIong and the 

pinposm K under active consideration, but final approval i s a -waited. 

Vie further submitted that considering the development took place in 

all these ma tters Applicants will be satisfied if they are permitted to 

~ uond! cunq%hensive repFesentation -w ith a direction to the concei-ned 

RaS:i.-'C)n'--'enrS to ccanQer and dispose oT the same and 	a. jecis ~on 

brne hrar-' ~a. coun.sej -,'.oF the Respondent:-: naE FIC; 	in 

A. 	Acc 
. 
ordingly, w 

- 
e direct the Applicants to make individual 

Comprehenswe represenobons before the Loncerned Respondents 

and on raceot of such representations, the said Respondents 

oa l; con:;jci e;  anG; dispose of the same an ~- take a decisio n, thereon 

a ci i-ne. trame. o ~~ Lh iree months thereafter. 

1 .11  the OWs are disposed J accordingly 

TP U 	P  ly 
costs. 

77 

Scn' ion N '-C -judl! 

7  7 -1  

No order as to 

Aj 
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Registered Post 

FFICE OF THE 
ACCOUNTANT GENERAL (A&E) MEGRALA) 7AETC, 

SIULLONG:: 793001. 

No.DA Cel]J 1- 1/2000-2001/ 1509 	
Dated:- 25.11.2005 

To 

Shri C.M.Mongmaw, 
Director of Accounts and Treasuries-
Government of Arunachal Pradesk 
Naharlagun — 791 110. 
Arunachal Pradesh. 

Sub:- Scheme for transfer of cadre of DAs/DAOs forn the Administrative control 

of A.G.(A&,E) Meghalaya~ etc ., Shillong to, the Govt. of Arunachal Pradesh. 

Sir, 	

in inviting a reference to this office letter No. DA Cell/1-8/COurt case/-Vol-11/1045 

date . d 23.8.2005 on the subject cited above, I am to state that the draft scheme framed 
by 

the C&AGs office regarding proposed transfer of DAs cadre has been received by 

this office. A Copy of the draft scheme is forwarded herewith for acceptance of the terms 

and conditions embodied in the scheme by Arunachal Pradesh Government. 

CommentsAuggestion if -any. of the -government may be communicated to this 

offic . e 
 . 
for 

I 
onwa  

- 
rd 

 . 
transmission to the O/o the C&AG of India -for consideration/approval. 

Also the action taken by the State Government on this office letter No. 
DA Cefl/1- 

1/2000-2001/1390 dated 31-10.2005 ( 
Copy enclosed) may also please be communicated 

~Pt an early date. 

Enclo:- As stated above. 

CL, 

yours faithfully, 
1. 

(A' .K.Das) 
Dy.Accountant General (Admn) 



21, 
\IU7 

GOVT. OF _4,RI~N_kCa ~kl PR~_DESS 
FI-N,,'A_N1  CE, DETI  ~~JZTMLE NT X, T T -L  -  ,,'.LR 

NC).DA/T~F-1.1
*/~-.I --)/9!j`/`~,-/.,? ~ 	 _]);AedNahafia-UII tit 	4ii~,, '200 -7. 

To, 

The Accountanf Generil (A&E), 
Meghahiya, Arunach:fl'Pradesh. etc., 
-Shiliong - 793 001. 

-Sub:- 	Mikinp ~fwenof the,cadre~  of Divi§i6nal Accountants/Divisiomil-1, '  

Ref:- 	Your D.O.No. DA. Cell/1-1/20007'2001/1509 :  daied25.11.2005 
NO.-DA.- Cell/Annual -T.iam ~/2..006-~07/-Vol.~Ill/,601 -dtd. -5:9.2006 

Sir, 

T&He -referring to your letter quoted 
. 
Above, I am to conVe* y the 

decision of the Govt. of.Arufia6hal Pratiesh t6fortnally take over ,the cadre of the 

DAs / DADs / SDAOs from your admir~it~trative control with the following 

modification in concerned clauses of tht draft - scherne. 

We 	shal Clause 4(1)..Sca 	Existing D-AID-40's * I continue- to be Placed 

in their -existing pay scale till -a separate. scale of pav is introduced b~; the -State. 

Govt. However_any subsequent revision of may  -scales  bv Central Govt. after 

tal over -shall not be binding on the State Govt. and such n2atters shall be CM9 

_goyerned with -1he orders issued by Govt. of Afuna&hal Pradegh Ifor its employees 

... ....... 

7-be:existing A& of superannuation 

of  60  years as applicable in Central Govt, services will continue to be applicable to 

the Cadre-as a special dispensation forlhose Wh6zre Appointed by AG, ShMong on 

'is -befci-5 issue of tffi s ofd6r; Ofh6fg!ii~ill -±dtire ~u- nderlhe- superanhmiAti 

policy of State Govt. 

40"se4MV-)Recruitinent:-~  The Te& 	ent After taldfiB over -of the 

-cadre-would:be-done-as _per ~pDli~cy-ff ~ffie Slaie—CiDvi. Ibroukh Arunachal.-Pradesh 

Public Service Commission ( ;APPSC) under -proper recruitment Twes framed by the 

Director of Accounts & Treasuries (DAT.) in consultation with Finance 

Department. Those - Who are or) -deputations shall be reverted bacl ~ in due course, of 

time as and when re ~_rulaj ar)pointmenlL is madt ~bv the, State Govt. 

7~
Contd. next page 



Ciansf.  .4rv, ­r- 0n),)ti0j,:  -  matutr oj"proinoijoij shO 1) ,  reauiartcl h .~ tl-j ,,. 

ruJ-_s/in.9rru-_fiojj isqu--d from firnt- t( ,  tinit bi ,  tht- Govt oj Aruna_-hal Pradesh and 

as applicablt to itc. 

Cianqc 4(1 7M Transfer..and Tpstin  : - Shall be dont by the State Govt. 

throuab DAT in consultation and concurrence. df Finance Department. 

Clause 4MM-Discipfinan , -autlkoiitv:  -'The Commissioner (Finance) and 

the DAT shall be the dis#linaTy authoritydU respect of Gazetted and Non-

Gazetted -posts of the cadre respectively. 

-01anse . A(M) , AepDr—iftip, 	W-evjewinp Sommers: - 'The 

Commissioner(Finmce)/ DAT/ Executive Engineer concerned shall be the 

.AccepfingjReviewing/R-epofti~g Officer inza§,6-z)f 62zettedOfficers andthe ~ DAT 

SupermtendingIngiiieor /_EkecutiV'z*.Engiia-_&.shall -be ~:thc -Ace 

Reporting Officer in -respect ofthe Non-G -dzefied posts of the cadre respectively. 

Other terms and conditions as Idi'd down in the draft -scheme. (.CPP37 

enclosed) forwarded by you are found acceptEffile otheT Than those mentioned 

above. 

In view of the ~ Govt. ~ s decision -to! take -over the cadre with the above 

modifications, your -high office is requested -to modit, -the aforesaid scheme 

-Av -and  -extend  -?Your4md  ~advice -f6r' 1si~a6oth-haiFding oitf  dfiEl tffla*-k -aecordiuL 	 over 

I b'f' 

---------- 

C;e  
.Enclo I cop 	g1eq 	r hdal 

-.T qj.- 
C,  

Yours faithfully, 

	

I 	ij. - 

I 	
- ( 

I  o pmerit ~Comnfisfioner -(Finance) 
Govt. of ATimachal Pradesh, 

00 



OFFICE OF THE,  AccOUNITANT GENE' RAL (A&E). 

AYA. ARUNACHAL PRADESH & MIZORAM MEGHAL 
SMLLONG-793 001 

-2223103 Phone : 0364-2223682 (0) Fa-x : 0364 

No.DA Cell/] - 1 /2000-2001/5(~~ 
Dated: September 28, 2007 

To 
Shri Saurabh Narain, 	 7 
Asstt. Comptroller & Auditor General (N), 	

P Z007 Office of the Comptroller & Auditor General of India. 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
NEW DELHI: 110 124. 

Subj:- Take over of the Divisional Accounts cadre by the State Government of 
Arunachal Pradesh. 

Ref. Headquarters D.O.letter No.618-NGE (App.)/66-2005 dated 3'd  October 2005. 

Sir, 
In July 2005 the Government of Arunachal Pradesh had forwarded a scheme for 

taking over of a Divisional Accountants cadre in that State. The said scheme was 

forwarded to HQrs. for -,comments. HQrs. in turn under D.O.letter No.618- 

NGE(App)/66-2005 A forwarded a draft scheme for acceptance by the State Government. 

A response to this has recently been received from the State Government vide 

Government of Arunachal Pradesh, Finance Department letter No.DA/TRY/15/99/1921 

dated 8.9.2007, -a copy of -which is enclosed herewith. 

The comments-ofthis, office with reference to the modifications proposed by the 

State'Government to the various clauses of the scheme prepared by HQrs. is enclosed as 

Appendix-I. It may please be noted that the State Government in its letter has requested 

that the scheme for the transfer of the Divisional Accountants 'eadre as was proposed by 

HQrs. office, be modified to the extent as suggested by the State Government. 

HQrs. decision/further suggestions in the matter may please be communicated at 

an early date. 

This issues with the approval of Accountant General. 

6c- 

Yours sincerely, 

Sr.Dy.Accountant 
e  ~rly  

VP I q fei 	T ;q 1,17S 
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"FF'o-  V, -i z4 -A q- 41 6 1 	t 4 ,~ i ~TT- -q7- 
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7t - i I c 0 02 

OFFICE OF THE 
L .4 G 	 -ORGE COMPTROLLER &AUDI1 	E NIL: 

OF INDIA 
7 	 FAR M I RG, 1 0, BAHADUR SH AH ZA 

New Delni - 11 () 002 

f-,, T~q-- / Dk~TE ~ - -7 - 2-UC';  

Dear 

Kindly refer to your D.O. letter Nlo. D.A. Cell / 1-8 / Coun 
Case! 2000- 2001 / 4,1 15 dated 13 , 06.200 5  regarding  absorption of I 
employees of the state Govt of Arunachal Pradesh, ivorking as Divisional 
Accountants on deputatioil, in the Divisional Accountant Cadre. J Nvould 
like to mention here that the above issue has been exan ~ined in this w"fice. 
As the Recruitment Rules for the post of Divisional Accountant do not 
provide for such absorpTion. it has no[ been found possible to accede to 
the request of the State Goveritnient of ATunachal Pradesh to absorb these 
persortnel in the Divisional Accountant cadre. 

Yours sincerely, 

(MANTISH KUM-AR) 

------Shri.,A3K K.Laustieh 
A. G. (AL E) 
Meahalaya, 
ShilloDQ. 	ceil 

%'F 1 	1  H' 

-, 5 E 	77,—  F-w 
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OFFIC17  OF -n-Tl-,  
1,'T IT , Il J.( )N(T-T 3001. 

No. DA. (,',11/2-46/T)I - ~,)A/'\1; 01.ITI/2007/1 o -- ( ~ 

Tn 
CilidEngitioer 
PAVD : T'T-T-,,, LUCT), P AVD, Power 10CM11-1111 C111  

Gove.rnmeni of.Amnachil 
111nap-ar. 

D .9 1 c,  d: - 5 - -~ - 	`- (7  ' 1~ 

of 	NN,hile on deputaflon. 

Sir, 	
pleaso find herewith a Copy of 111c Offiec h1crnorandurn of GTONI. of 11,641 . 

N~iTIISIT~,-  of Personfld PUbliC. 	 Dej),11117TKmi Of Pol-"OTITTel 

and Training No. O.TN4.No. AD 14017/30/2006-Esll MR) dawd 29.13.2006 

refiarding implicalians 0('overstay ~-,Alile 0.1) depillition wit"110111 111C approval Of 

Compt,1=1 Aulhority. Thc GOA. of Tiidia Imq (Iccided that all 1110 useq of 

del-,ut,ahon sbould tic rcpliflaled—n per the conditiorts,  lai(l. doxvii in flic ibo ,,,,c O.M. 

Ill 111i ,4 contleclioll 1 1111 10 sk,110 thai a good numbel' of 0111J)IoVC.0,,A  of thC. 

CToN11.. of Amnaebil Pridesli wbo overmayed their depulation period insp.ite 

of their deputition period which bad already expired ire not willing lo join lbeir 

pireni department even iftor repatriation. The) ,  are enjoying flic,  hig 711cr C-entnal 

my scale for Diviqional Accom)[1111 comp"),re to ille p"ly Scale of 111c, 91.11C 

Govulinleril. 

As per pira .111 offlic office 1 -ne.morandum, Ilic Grovi. of India bis 

dcoiood tbal in flic ovetil of' flic depuinfionisi ovor si"I'vim ,  for I-Cason 

%VIA;' I su)e, vcr bt~ is liablu lo disciplinal -Y adlon and o(bor adver ,,e. Civil/Scrviu( ~ 

consequences wilich sbould incluft 1hal the. period of immillinrised o -v(-.,.rs*ty F-hill. 

11ol C011111 milinst serviuc. for the punposc of ponsian and lfia ~ iny inci-cmeml (111c 

rim -i nn thc per i od of ummifilorisod S11,111 be willi c,11111111alive 

cff-d 611 [tic d,,l(c on wbich of6cer vc 
, 
joins hi ~,  pm-cill cndre. 



will cqimOIN , 	 imll'Idiw-, 	CX.Ticcl . "All 

OIT jildia S(;!'I/iC-C:; ( %ffIL- Cn jojlllil. ~,,  , ":-m I "d 	911d 10 	IGOT',  

nvoccoding 	Oil 	dol"l (,,! I inn 	Io 	stalc 	govf. 	/aLitonoillolIF: 

4)11001-Ci~~Tl 11 0diC-11 OfC. 

Therdby ymi nrc reclimmcd in OR ndinii ii, 	to ilic 	of pny of 

oll TDivisional Ac.cmunfanl, () i i, 	i, flici, irmpown mumin or pay in Me 

We GmC Pun OW date Q'Mck umutoliscd 01-- cl -  SlaY01 1 (IT111,10,011 . (ii) 0N, 'CcSS 

(11 -mv-1 of ply & 1110mlice Illd im"l -cillonis drawn aficl .  the datc in e-vor); C-Isc 10 Ix 

recovcmd. (iii) Tncremcnts (11.1c, in illc st,91C scale or pay 10 be defic-1 -i-ed xvilh 

cumulative effect till ffic datc oil wbich the offics -  rocdris Q parent deparliment. 

You mv Mere'lore :  hindly reclijested to take action as regards to para 3 of 

Ille. CT01 ordcq -  'makirl we dqmmumisl (Lisi ondosed) vvlio havc ove-i -sla.yo-d 

Mck dquivition paNds,  imdcr ivirnaflon to Ibis offi.c.c. 

Fliclo:- A,(., ,qInIcd ni -invc- 
	 ce'ut,al  

Youly fhhbnlvy ~ 	

7  Orr 

T)yAccomilaTif Goneral (Admn) 

IvIcino No. DA Ccli/2-4-6./]:)J-)jVj\iol.,IIJ/2007 
/ 	

D29d:- 

f6mrardcd to - - 

I'lic Pr. Accomilani 67cncral (Alldil), Wglmlayl 01C... S'llillong wilb. 111c, 
request to kindly isque instrilclioji to the field pir[ics,  lo vcri~j,  wifliref-cre c . 	11 -C 
to 1110 	inrt'l.lotion"',  p"Issod h~/ Illis office rc, ~ 

m 
 iarding ovor p, ,l)rrTic.nI nf poy &! 

alinw,911ccs, to Divisioll,11 Ac.convilaill oil depolahon . 

x 1\ 
31 — 
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2.6-7 

... OFMCE MEMORANOUM 

Nove er, ' ~00 20 	6 Xyr;),b hrlw 

k 

Subject-  ' impTicMion 
- 
s of 	while on deputation 

A I't 
. ~~~r 

It has been brought to" hotice -of the Government that -  that even 
though the terms I  and ,  conditions of deputation issued -by the various 
Mirilstries/Pepartments/Offloes speci ~fy the period of d6pPlation, there 
have -b6reh. --a --number --of --cases - -of.-,overstay -without -the --approval of -the 

-p 
- 
r  

r 
 opo  

- 
a 

 - Ms -Jor " ,reguffirtzration" of --s­-U-c­h 
overstay are also being received"for approve by the Completent Authority. 
I  _P -nemssar 	- 	-laxit 	- he part of -the -contrallin.9 H 	rto -ensure1hat1here -is -no 	-y on t 
authorlities in relieving the'deputationist and the depulationist should no 
go by the- presumption that he needs to join hisparent cadre. only aft 
beipg fon -nafly relieved -  -6y the. borrowin ~g department- It -has, there 6, 	7  
be~,,n decided that in future all cases of deputation vshall be regulate bv 

n 

0  f e. by 
tbelolloMnq conditionsViZ, -.7 

oil  

Jay  

The terms and conditions of deputation shzll clea~ 	la Y 

nt  

down not only period of deputation asper the Recrifitrnent 
Rules for the post or as appmved by the competent authoritV 
but.  also the date of relieving of the cipputationist. No fuilher 
orders for relieving the officer will be necessary, 

e 	re ~ 

-on --deputalion-would be -deemed -to -  have --been - -re Haved-  ~-on 
thea dbite' of expiry of the -deputation -period unless the 
-competent -authority has -with requisite approvals, extended 

---thepefriod -of -deputatiorv. p How—to 
.. 
the 

 I 
date-  of 'its- 

pj~ry._It will be the responsibflity --of-the JMMed iate _S UperAC),r 
officer to ensure that the deputationist does not overstay. in 
cases where offices are on deputation on the date of issue of' 
these -orders -and the normal -tenures -are g(~tfin_q over in a 
period of six months, the concerned officerslorqanisations 
may be a Ilo wed an extension of not mor tha e 	n one month, 

tl 	caseAo-ca-se-basis Wth-the-approv-al-of-the-DO-P—T-.--'- 

T~hat in the event'd the officer overstaying for any reasor. 
-whatsoever - -he ~is liable --to -  disciplinary action a d offer n 
adverse Civil/Servioe consequences which would include 
tha 

, 
t the Period of unauthorized overstay shall not count 

2~ajnst, servicb for the purpose of pension and that  ar!Y____. 
the period Of -tin. authorized overstay Cr6ml~bt -duke _durifi~ 

~~~yLP~ -shaft be deferred, with ciimulative effect, till the date on 
k~,vhjcb the officer rejoins hit parent cadre. 

Z ,  44," sz;~~W - 	14-(,  ei,~ 
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3- 	Tfifte instructions will - a0ply to.all deputationists InclUding State 
Goverriment 'ftceriVAJI India - - Servioes officem 	joinkvg C"tml 
Govemroontposfs ~ on depvtsti 

. 
on and to oftert procoadirig on deputation 

tio State -Goveram-ent/autanomods & statutmy-Instituftnefforeign Bodie%, 
etc- 

4 ~ ' If - the borrowing Organisations would like a relaxation from these 
term they. should obtain approval of DoPt to it, prior to* the itart of 
09putation. 

51 	~14i 
, 

ndi versiori'follows. 

(Smita - umar) 
birector 

To 

I All WnistrlesfDepartmnts of GDvemrnent t4 India 
.2- Chief Secretaries of All State Govemments 

The 	New Delhi, 
The Prirne Ministel-'s Office,  New Delhi .  
The Catitnet SecxE ~tariat, -Newoejh ~ , 
The Rajya Sabha Secret&46t, New DeIhi. 

-The Lok Sabha Secrqtarii~~k, t4ew 
L-Ir The Comptro)Lvnr and Auditor -General of India, New Delhi. 

!9. The Union Pub4c Ser4;ne Comm ~ssion, New Delhi, 
copy to 

-Aft -Attached- Offic'es -  under the Mirji$try of 
Personnel, Public; Grievances and Pensiortt, 
Establishment Offic-er and SecretaT, ACC ( .10 
copies). 
All Officers -and -Sections -in -the -Department p~ '  Personnel & Training 

4. Secret3ry, Staff Side, National Council (JQ4, 1 3-C, Ferozeshah Road, New Delh 
6. Ail Staff Members of National-Cour i  - I All Staff Members of the Departmental eo"Unclj ~v;,  

Establishment (RRD ivision) t2()C) 

(Sm!W KV M_ ary-__ 
-Director --  

TOO En 	 S DS) (Id. 	~M-7ZC' ~ - T6 ~TTO X'Fcl ~~ O:TT 

0"  
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List of the employees of the Govt. of Arunachal Pradesh appointed as 
Divisional Accountants on Deputa6on 

S1. Name of D A 
I on 

Parent Division/ Date of Date of Ramszks. 
No. deputation Department State -where Joining as expiry 

of Aninachal presently poued D,'. on Deputatio 
Pradesh. & post deputation n periods. 
from which the 
person came on 
dT 	n 

2. 3. 4.  5. 6.  8. 
 Shri V..K.Nair the C.E.PBE, Electrical 4PA999 31  3.2002 

itanagar. Division 
(Power), 

Head Asstt.  Bonidila 
 Binith Kr.Das C.E.(Power) Ziro PWD, 11.2. -1997 11.2.2000 Released from 

Aumahcal the Division on 
Pradesh. 30.6.2001 

UDC 
. D~--  9.9.1998 9.9.2001  U.C.Debnath 

Tawang, 

UDC 
 Radheshy3m The C.E. Pasighat RWD 25.8-1998 25.8.2001 

Das. Powerjtanagar 

UDC'. 
 Takong Tiboh The C.E. Yin*ion&P 1.4.2M 

Power,Arunacha PHE 
I Pradesh 

LDC 
 Bimal Biswas The C.E. I&FC ',ezuR.W.D 1.11.1999 31.7.2002 

UDC 
Debobrata Roy Th6, C.E.Power Roing I&FC 18.3.1999 18.3.2002 

itanagar. 
'UDC 

 T.K.Barua , 	C.E. Khonsa, 21.6.1999 21.6.2002 
PWD,ItanHgar, R.W.D. 

UDC 
 C.E(EZ) Tawan& 14.6.1999 14.6.2002)  

N.R.Nath PWD11umgar P.H.E. 

UDC 



 L.Appftl SWMTIi C.F'. PWD'  Khoma FHF 3/1999 3/2002 Released from 
Divi. on 
31.1.2006.on his 
retire3ment. 

UDC 
 M.V.K.Nair, C.E. (WZ) Kalaktang MID 14.3. i 996 14.3. 1 M 

PW13,1tanagar, 

L-DC 

111gkiong,  Saritsm Ghosh C. Fl. 15.10. 15 ~ !0.2002 
R\VD,Itanagar XWD 19-149 

Asstt, 

 Lendi Chaftmg C.E. Power, Along Elect, 12.4.1999 1214.2002 
Itannizar  Division 

UDC 

 Tarikeswar C.E (EZ) PWD Tezu P\VD 3.2.1997 32.2000 Retire on 
Borah Itanagar. 30.5.2005 

UDC 

 S.K.Dam C.E.(E-Z). Seppa, 7.4.1997 7.4.2000 
PWD, Electdcal 
TtnnngFl,. Division 

TJDC 
 Love RAo il  C.F.PWT), Along Civil 9.4.1999 8.4.21002 

Itanagar Divn. 

LDC 
(power) 

 Jummi Kamum C.E.PWD, I Faporijo'  5.8.1998 5.8.2001 
MFC 

UDC Division. 

 Dilip-kr—D~j­  C.E.PIVD, Boleng 13.4.19,09 31.3,2002 
Itanagar PVID 

UDC 
 Ts.qbi Namgey C.F. S~ppa ~ 28.7.1998 28.7.2001 

PNVD,Itanager IPNVD 

TJDC 

 Lani Bhusan C.E.PWD, Dumporijo, 12.5.1999 12.5.2002 
Karmakar Itanagar. PWD 

UDC 



Os 	
\ 
riq 

 Pradip KrTaW C.E.I&FC, I Resource 
............ 

Der,arhnent. Divisionj&FC, 
Agartalp, 

 Tage Mumcm 

IIDC 
C.E.. 

-zF(7' 

Yomcha, 9.1.1997 9.1.2000 
Department. PVTD 

UDC 
 --6.E.Power Geku Civii Divn i4.9.98 He. Wpus not 

released from the 
Division. 
However he was 
release on 
8.8.2005 

 RProthapan CE(EZ) PVID Ziro,  Civil Divn 29.1,1996 29.1.1999 
(Power) 

T Habung Latin CE Power BgmengPWD 13.1.1997 111.2 

--26. -Gamhoh Bogey CE (Rz) Ziro ,R'ArD 15.1.1997 .-15.-1;2000 

. 
. 
 — . 	. I 	Itanagar  - 1 	.1 

-Rathindm CE~M-  ) PWD Tezu.I&FC 21.11997 21.1.2000 r27 KT.Deb 
1 

28. Malay BrLDey CERWD' Tawanf,, I&FC 1..0.22997 10.2.2000 

29,  Haor,-Mubi Tacla CE I&F C PRpumpoma, 14.2. 1 Q97 .  14.2.2000 

RWD 
:10. Reshob Ch.Das CM. 7-)Tlv rD BorndilaR\VD 22.2, 1 997 22.2.2000 Retired on 

Rgge. Tanfin 
1 

CEI&FC,Deptt. Daporijo 1.4.1.1997 14.1.2000 
30.4.2006. 

AP  Elect.Diyr, 
32. Debabroto Roy CE Power RoumI&FC 1. 8.3.19-99 IS..3.2002 

I I I -D5)tt.  I — 

-DA-Cell. 
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OFFICE OF TIE 	(A&E) 
SIM:LONG.-79100i. 

, j  
"No. T)A C.'r,11/2-46/DT)A f~iol.TTF2007/~~, - 	Dated!- 

To 	 IL 
t, 	Chief Engineer 

PWD,PI-IE, 1&,FCD, R)A?D, Power Department 
Government of Arunachal Pradesh. 
Itanagar. 

-z:& 

Sub:- Implications of overstay while on deputation. 

Sir, 

With rzference to this office letter No. DA Coll/2-*6,/DAA,"\"oLM/2007/10- 

1-5 , dated 5-.4.2007 -on-the ~sui~ject above, T  am to state the. the instru ctiom contamcd 

therein regarding rccovery of the excess pal ,  allowance ew drawn by the Divisional 

Accountants on deputation during over stayal of dapuration p:riodsc etc. may be 

kept in abeyance until.further,orders. 

---------Ar,tion-taken--m ,lhls-mgard-.ma3 ~,-bt-Gommunicated to this office immediate ~y. 

Yours faithfully, 

Dy. Accountant CTeneral (Adrm) 



j 'j; 	"""Imam 
Sp! '.) 	T'ON.". 

1 15  
1]-ONG. -793001, 

)~o, DA CelIj'2-46/DDAAIoj.jD)12007 
	D,i,ted:- 

To 
Cbid' E =itej - 
PWD.PHE. 1LFCD, RIVD. Power Dcpailm-mll 
Governm.eni of Arunachal Pradesh. 

.. ......... .... 

Sub:- Implicatiam.of overday while on dpputatiom 

Sir, 
With rdcmce -to this office lettor No. DA C-.11/2-q-6/'I)AAI\/oLiLL'2007/1 0-  

15 dated 5.4.2007 on th' t su~ject above, 1 am to state thal tb-, inqtTmotions contain ad 

fhcremi  re~ding recovery -of the txaesE P23; aUovvan-- ~ et-- dravvn ~b-.v the Di 

Accountam.or, dmutation duTj~ cnior stayzil oil  d-epuratim-1 p--rjo&-  :etc.:M-117 

Act don takm in:IUq:rt 	ammunizat.,;d:to this offiz-. .gard may m-  z 

ymm, faidrFully* 

Dy. Accountant C~m=l ~Admn) 

Memo No. No-D A CClI/2-46/DDA,-'VoLIa/ 
	

Dated:- 	6 

.Cam,  for;varded for infbrmafion and neaej3F;an,,  action to 

041 E-xecuti-e 

FA 

2. 	Pen-OnS COD.GeMed 
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iNTHE CENTRAL AD)JUVISTRATIVE TRIBUNAL 

GI -WAHATI BF'N.CH- GlIVAHATI 

Tli 1hp m.4jI$Irnr,- 

O.A. No, 1S-2/27007 

ShAi A-falay Bbutsan Dey and -Ahers. 

Applicanis, 

-Veysms- 

Union of india and-othefs, 

-And- 

Tn Jhp 

Rejohider submitied by die applicanis 

agai-asi di 1 e 1,~rritien. SLaie–(IlefliS 

sud-b–Ini'tect b~,  die respundle-vii No. I andl 

71  

TI,  ie ap p–lican is 4bol, e inined LI los t respec 	y beg,  s to s W e as RE o~ ,vs;- 

Unt Mtdi regafci to the Staie–ments made Li pail ~a,,;raph. 4, 5, 6, 7 and 8 of 

die ~,%rfitten stallemeni, die applakanis beg,  to say dint it is LaLly atlillituedl bv 

'lie respoi -td-ent Pjv. 1 and 2 ant die appLicar-as atid odief s—irLdafl~,-  

on deputation basis Lider die ac Lu Luusi sLradve control 

o  'lie res, 	Ae l I 	porit nt No, 2 have been fequesleull  by die State of Aft–wathal 

Pf  ad to affo~,v die applicanis iv con-i-nue ovi 'depultallioll as 

Divisional Accowlitanis as state ,,[ iin paragapl-i. 6 of die j~~rjjiefj sWeinev'.1, 

it is lb–irdief acLmittedt by [lie respundeni No. '11 and 2 in the vviriaeli 

siale–metil Uhai Govil. of Arimclial Rradlesh also iiiiiiiated,  a pfoposall for 

ifansfer of die ca ,,Lre of Divisional Avcotmiaii( to -lie coviLrol of die DL-ect ,--!,,: 

!f A,  counis an I reaswries and ptursuant to Such p-ruposal subseque-e-dy a 

sclie–me ~,vas by die Gov L of AT fof iak–ing over Lie -a,,Lre vidle 

leuer daied 30.07.200,73 vvIldch ~,vas –murbried  b ~,  die C&,A.C- a-ad :, etuniedl 

,he  sa–Ine. to aie State of Af (unclial pfa-desla fof aucepia-ace and" ~-oiiltuuelits 

which is still alvaited as AdmiliLled Lill 1,%Trittell stateii -telli. mofeovef, the 

letter, co-presporldences of die State of Aft–unclial Rradlesli eaclose ,, ,  –, ij die 

L 

0 
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~,vrfflen slaieule-m of tile 	a nh~, , 	-.!-, at tile 

Govi, of AT specificall1 v requested for con[Livaiion of ihte cipphii cani aiadl, 

le, 	 a 	e State of villef " putationists i-il. v ielv of tile poor finan" ia! - 'Ution of I!,  

Arwinachal Pradesh and Elie respondent No. 1 ancl 2 also co-i-plied v~riah 

tile said request of Respondent No. 1 an,,! 2 an,,! also on contsidefation of 

work load of the Division Offices.  Therefiv.,:e tile respcuideia No. 1 and. 2 

alllv~ved ilie preseni A'),,  icaflLs to "Ontin'te oil "lepuia'don basis as ~, )lic 

Divisional Accouniani d'-1 1  ,late 1,011i"ch ~vo(dd' be evideva froun tile 

respondent No. 2's D.0 letter dated 14.03,2001 (A-anexu:-e- 6 of CIA). 'Tne 

relevant portionof tile letter dated 1 14,03.05) is quoiecl below: 

`Hoivevef, as discussed lviall you, if iltese "lleplaaUtoidi sis are 

le vef I ed b a 	a se ,,, o i i I lie C o tue If  s or'der s Ill e-re vvi _11  b e 	"'Lo s 

io (lie 	and fen"I'Lition 

D,O letter NTo, DA TRY/2/20192 daied 10.0,200-3 feceived.,  fcoin il--.e 

if? the Govi. of Artuiaclial Pradesh. Fbance 

Depcifi-melli fegafc Luig (lie same subject," 

it is ougla I ,) be ane-atio-aed here that it ivould tie evRkni ftont the 

0.0  letter dated 28-.012M5 %Tne from it ~,%"3(drt be evide-gli Ilia ,  evei" after 

Lite decision of he Division Bench of ihe Hon"ble Gatullaii High Cowri 

(itallagar gench.), the presen ,  al),011caRls and Others Vkrefe ~Itol repaLviaie'd 

rather it is stated iha[ Headquarier has infor-med  dla illod'ah-iies ("voull"IL be 

worked out regarding their  oil deputaLibun. in tile even; of 

hifact [lie fespov-d-ei -tt No. 1 rather 

alllovved tile applikants to coniLaue La the absence off an .v siay orcler Loin 

tile co(al"i U-11  ,late after tile decisioll of '.lie hanagar Beruch of Hon'ble 

Gawdiciii High Court m sawd in  dw 110 letter  dated 2&012005 

(Annexure- 7 of die CIA). Tile 	of the respondeta No. 1 

an,,! 2 that there is no pfovision (ulvclef [lie 	rule 11, 908-0,  for 

absorption of Uw appliCant and [lie same is no ll 	But ii'l dhe 

Instai-ii Case [lie State of Anuaacnal Pradlesh has iaken a CabLiei dieciskut to 

take over the catre of Divisional Aucot-miaais 	tile adua,  L"li'st'-paUve 

Muni& of the State of AT As sutch question of 	of the 



0 %A 

C, 	
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appLicanis 	tile fespondle-rui No. 1  an,,',  2 	at this stage .—ISe 

fathe.r it wo'dd be ev-ikleili froam Lhe le ,  ter dated 16,01.2007 Lroitt Ute clause 

10 'of tile said,  letter [!tat cleputadoni-S.'s 	on deptuad'un U-1. 1  

su-ch ihute tile State of Aru-nacital pracletlh has no.,  taken oi,-ef the ca"U've, 

on or 11 -1ta rer-macleni No. 2 as evide-ni fr'- 'Therefore, ii. is idedsivu. 	 -uul, tile letier 

11cow tile apphca~rtts to con L-tue oil deptuadvit LOU 16.01.2007 

-ad re is ial-en b"v-  tile Go~,  ti. of Arunachal P-ratlesit. 	tile —itistctnt case tile 

of tile appli-canis Lbal tile recoveriy-  of allegec-11 over durat'vi of exce!~s prayer 

and re-rixation  of 	in Lerms of DD.RT leuer daiecl 2 R11.2006 payawat 	pa,.,v 

as 	u--dier ieueis -  ,'La[ed 05.04.2007 -is not sui5ia—uiable Lin tile 

eye of",  ia~,v, 1-nore parLicud-ally 	the 	have aUlowet-1-1 uhe 

applicants to Continue for the interest of the fesponclei-is- rather iia publiii c 

i-raefest. as 	of 	w-I re-ba"on  'it  tenns of 11CIRT question 

letter 	2111A5 is not sumA—i--al~le 'it  tile instant case of tile applikanis. --'-aLed 

T In  view of tile s[an"I off d'he respo-aden; No, 2 contaLuied in, 11—he D.C,  

letter cla-etl 28.03,05 and leuer dated,  16.01,2007 and tile sia-u-J of the 

ves,i 	 l e~ 	' 	r"I 	d , , )on,dents Stateof ATcomunu-nicated through vvfAten sia 	utens ,  Me 	:-it 

CIA, lNu. 1111,55/05 and letter 	255.11.03 issuedi, 	',—Ie A.G (A&,E), , ,,aied 

Me-01.1-1ya, AT etc. Sitil—bung, as ~,%,e—fl as i-v, ier—uts of Cabinet clei-isiov of tile 

State of A.r., fespondleals are not entided to ittal-e aii ~, 	fruLn tile 

pay of tile appl-1 4-ani 	letter dated 05,04.2007 on tile basis of D.O.P.T 

letter dated 29.11.2006. 

That 	regard to tile staie—ineni made in paragraph 9, 10, 11, 12, 13 iLndl 

44  tile apph—l's furdler beg, Lv saj,  t-hat respondents are -vu ,  entitled k! 

of L le al~e any fecovery fronn. tile pavy  of tile apt ,-Oli its, auore so in -- ie~ 

Hon'ble 'Eribunai's ofde:, 	22,06,2001 	iin O.A. No. 200 (T) iv 

208 Mof 2001 (A-tinexure- 3 of tile C!Aj Wki-,  ~tas 

he  Horl'bie Hiah Coun' vide order dIaLed 16.02.2006 Lin,  W,P (C) 14o, 

3992/2002, Mioreovef, Lhe respondeni ~No. 1 --1  2 axe allso 1~asefedi b.,7,  tile 

Lai,%,  of estoppel to ittake recoveary of re-Lixadol ,  L'I temils of Li-e—ir D,O 

letter dated 14.03.2005 ~ 29.03.2005 and 16.01.2007 	also —m view, 	the 

avefuneilis stated Above tile 	"Ieservett to be aRlowed 

vvi i 11 - o s L 
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A.4 	 NA 

i.-  Sittig 	al 

sench 

)"Y"IFIC TTI QN, 

rhisa.it, "neaw 	rd q1tel Sri 

Arrrmnit-a n/r, Tl -,p ac 

I ITIP111 	~A IA7.4 ti o 	i i i n -, c 1 -s.4 I P i- .i cl c.,J I 	i pp] i, -A c -s I I Jr, I 'n 	i'a 
-r . k  --., 	- —i-1 U.- 

OIA CslfisArC ts-I 1, sa 	- 	- fA,  11"a 

III-Aclo l il Illf,  

1 -11,41 -11a  itl PAVAOrlilb 	Ail,' 	Apa leissa 1, fliv 	'Atul T I.Avp 1-wo 

'Ll .4nv 	"Acl 

A -.,I T 
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